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THE 
PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFFICIAL BEFOBT

50SS

PARLIAMENT OF INDIA
Thursday, 7th June, W51

The House met at Half-past Eight of 
the Clock.

[M r . S pe a k e r  in  the Chair]

ORAL ANSWERS TO QUESTIONS

arm#:

?iR?r n ^  w r#  
^  4 ie fW  i  ?

( ^ )  Jrfif ^  (q )  S!T 3 ^

f l W T  w r  P m sTir T«Rfr t  ?

Hadto-set Factories

[*4978. Shri Jangde: (h) WiU the 
Minister of Ck>mmerce and Industry be
pleased to state whether there are any 
factories in India for the manufacture 
of radio-sets?

(b) If the reply to part (a) above 
be in the affirmative, what control is 
exerciseci by Government on such 
factories?!

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Yes, Sir, 
there are 16 factories manufacturing 
Radio Receivers.

(b) No statutory control is exercised.

•ft n t» i i : w r VRifhT

WT% WTfT % WPTRT pF#
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? ,
131 PSD.

* 6086

[Shri Jangfde: WiU the bon. Minister 
pleaiie state whether the radio sets 
manufactured in India are better and 
more durable than those imported 
from abroad?]

Shri Mahtab: It is mainly a question 
of opinion. I think they are as good 
as the imported ones.

^  : v n  wH^hr^hft
Pp fip fw w  if

f̂tnrt iT»iTt ^  f  ?

[Shri Jaorde: WiU the bon. Minister 
please state what is the number of 
radio sets which are imported in spite 
of their being manufactured in India?]

Shri Mahtab: Actual production in
1950 was 43,514 whereas the annual 
requirements is estimated at 1,60,000.

Shri Rathnaswamy: May I know 
the average cost of radio sets manu-

* factured in India?

Shri Mahtab: I am sorry I cannot 
give that information.

R e h a b ii .ita t io n  o f  R e t u r n in g  M ig r a n t s

*4979. Dr. Ram Subhaff Sinfh: WiU 
the Prime Minister be pleased to state 
the number of Muslims, who had
migrated to East Bengal and have
since been rehabilitated in West
Bengal on their return following the 
Indo-Pakistan Agreement of April, 
1950?

The Deputy Minister d  External 
Alfairs (Dr. Keskar): 31,933 families 
of returning Muslim migrants consist
ing of about 1.13,211 persons have 
been rehabilitated in West Bengal up 
to the beginning of December, 1950.

Dr. Ram Snbhag Singh: May I know 
whether all the returning migrants 
hate been settled In their own houses?

Dr. Keakar: Not necessarily so. The 
majority of them have been settled in
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their own houses but my hon. friend 
will remember that a number of them 
are 'workers in industrial areas and 
some people whose houses were occu
pied by others were not able to get 
them back.

Dr. Ram Subhag Singh: May I know 
whether any money has been spent on 
their resettlement and if so, what is 
the amount spent?

Dr, Keskar: Returning migrants a*e 
given an ad hoc sum of Rs. 200. Upto 
the end of 1950, the Government of 
Wiest Bengal had ispent • nearly 
Rs. 9,81,000 for resettlement of the 
returnii^g migrants.

Dr. Ram Subhag Singh: May 1 know 
whether any record has been kept of 
the number of people who have migra
ted to West Biengal and have since 
been rehabilitated in West Bengal?

Dr. Keskar: There is no complete 
record but it is estimated that about
30,000 workers left for East Bengal 
and out of them it is estimated that 
probably 20,000 approximately have 
returned.

Dr. Ram Sabhag Singh: May I know 
whether the returning Hindus to East 
Bengal are getting similar facilities as 
the returning Muslims are getting in 
West Bengal?

Dr. Keskar: According to the agree
ment, they should get the same facili
ties. I will not be able to say off-hand 
whether they are in fact getting the 
same facilities.

Shri A. C. Gttha: May I know whe
ther among the returning Muslim • 
migrants who have been settled in the 
industrial areas many of them are non- 
Indian nationals? ,

Dr. Keskar: I v/ould require notice.
Shri A. C. Guha: May I know what 

is the financial assistance that is being 
given to the returning Muslim migrants 
here and what is the financial assis
tance given to Hindu migrants there?

Dr. Keskar: As I said, generally a 
sum of Rs. 200 is^iven to migrants 
who come back. With regard to the 
assistance given by the East Bengal 
Government, I will not be able to say 
definitely. Accoraing to the agree
ment they should 4:lso give the same 
facilities as we are giving on this side. 
It is true that for some vime the East 
Bengal Government did not give any 
assistance but when this matter was 
brought to their notice, in recent 
months they have spent some money 
on helping Hindus who have returned 
to East BengaL

Shri A. C. Gttha; May I know if 
according to the Delhi ABreement even 
non-Indian nalionals are entitled to 
have the rehabilitation facilities?

Dr. Keskar: Persons who were stay
ing in West Bengal and who had to 
run away on account of the distur
bances from their residences are en
titled to help if they come back.

Pandit Thakurdas Bhargava: Is ihii\ 
pigment of Rs. 200 in consonance 
with the Agreement? '

Dr. Keskar: There is no reference to 
particular sums in the Agreement but 
this is ah arrangement made by Gov
ernment that as the refugees coming 
back would require some assistance, 
this has been fixed by the Government.

Shri Chaliha: May I know the num
ber of Muslim migrants who went to 
East Bengal and came back to Assam « 
and the amount spent on them in 
Assam?

Dr. Keskar: I just repeated it—about
20,000 have come back.

Maulvi Wajed Ali: Is there any pro
vision for giving loans to persons who 
have returned to Assam and Bengal 
according to the Delhi Agreement— 
upto March 31, 1951?

Dr. Keskar: My colleague the Reha
bilitation Minister might be able to , 
give what provision there are for 
giving loans.

P eace T r e a t y  w it h  J apa n

*5013. ShH Kamafh: Will the Prime 
Minister be pleased to state:

(a) whether separate drafts with 
regard to the Japanese Peace Treaty 
have been received from U. K. and 
U. S. S. R.; and

*(b) if so, whether they are under 
consideration? "

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) A provi
sional draft of the Japanese Peace 
Treaty has been received from the 
United Kingdom Government. No 
draft of a treaty has been received 
from the U.S.S.R. Government.

(b) The United Kingdom draft is
under consideration. ^

Shri Kamath: Are the Japanese
Peace Treaty Drafts of the U.K. and 
U.S.A. substantially the same or are 
there any points ot issues on which 
they are at variance?

Dr. Keskar: The drafts are substan
tially the same but there is a certain 
amount of difference between the twa 
drafts.



fC5') Oral Answers 7 J t J N E  1951 O ra l Answers fiOflO'

Shri Kamath: On what issues?
Dr. Keskar: It is not at present pos

sible to give out as the diafts are still 
treated as confldentiaJ.

Shri Kamath: Is it a fact that India 
has suggested an early conference of 
the interested Powers for the Japanese 
Peace Treaty talks and is it a fact 
that India has further suggested 
Chinese participation in these Peace 
Treaty Talks?

Dr. Keskar: I will not be able to say 
anything with regard to the details of 
the suggestions that India has made 
at this stage.

Shri Kamath: Has our representa
tive in Tokyo had any talk, formal or 
informal, so far with the Japanese 
Government or the American represen
tative there on this subject?

Dr. Keskar: As far as I am aware, 
no.

Shri Kamath: Has India conveyed 
her views to the U.K. and the U.SJV. 
Governments regarding the Japanese 
Treaty in the United Nations, regard
ing s^arate peace treaties with Japan 
and the question of Japanese re-arma
ment, in her reply to the drafts sent 
to India? ^

Dr. ^Keskar: All the main points in 
both the drafts have been considered 
and our views have been communica
ted to the U.S.A, Government. As I* 
said, the draft of the U.K. Govern
ment is still under consideration.

Shri Kamath: Could the House have 
an idea of these views?

Dr. Keskar: Not now, but later on.

T e m p l e s  in  C h itt a g o n g

Shri A. C. Gaha: Will the 
Prime Minister be pleased to state:

(a) whether Government have
received any reports that temples and 
places of public worship of the Hindus 
at Chittagong have been served with 
notices of acquisition or of requisition 
by the District Magistrate of Chitta
gong; and ^

(b) if so, whether the Government 
of India have taken any steps in this 
regard?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes.

(b) Yes. *
Shri A. C. Giilla: What steps have 

Government taken? Have thev re
ceived any reply from the Pakistan 
Government?

Dr. Keskar: As is usual unJjr 
Indo-Pakistan Agreement, the Govern
ment have asked our Central Minister 
there to take up the matter with the 
East Btngal Government and our 
Deputy High Commissioner in Dacca 
also has urgently taken up this matter. 
We have not yet received any reply.

Shri A. C. Guha: What are the namej  ̂
of the temples which have been served 
this acquisition or requisition order?

Dr. Keskar: The latest report says 
that the District Magistrate of Chitta
gong has issued notices on the follow
ing temples for acquisition of lands 
on which they stand—not the temples 
themselves.

Shri A. C. Guha: Is it not true that 
these lands are parts of the temples 
and as such they are not subject to the 
land acquisition Act?

Dr. KeslLar: That is true.
Shri A, 0. Guha: Under what Act̂  

this order has been passed?
Dr, Keskar: As I said, this was a 

report that we received. We brought 
it to the notice of the East Bengal 
Government which contradicteii it 
paying that it was absolutely false. We 
have made later enquiries and then 
they admitted that there was a move to» 
acquire if not the whole of the land: 
at least a part of it. We have taken up 
this question with the East Bengal 
Government saying that these lands 
cannot be acquired as they are tem
ple property,

Sliri A. C. Guha: Have the Govern
ment received any report submitted 
by one of the members of the Minority 
Commission of East Bengal saying that 
Chandranath and certain otheir famous 
temples in Chittagong have beerv 
desecrated?

Dr. Keskar: I have not got it before 
me. I would require notice.

Shri A, C. Gulia: Have Government 
received any report that these famou« 
temples of Chittagong District and
other temples in the interior have been 
desecrated or their sanctity violated in 
any way?

Dr. Keskar: Whatever report our
Deputy High Commissioner gets he 
immediately transmits to us. I am 
not able to say definitely whether a 
report regarding the temples which 
the hon. Member has referred to had 
been received. I will make enquiries.

Shri Kamath: Does the Minister think 
that this action on the part of the
Pakistan Government is contrary to 
the soirit of the Indo Pakistan Agree
ment of the «th April. 1950T
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Mr. Speaker: That is a question of 
opinion.

Shri A. C. Gi»ha: Has the attention, 
of the Government been drawn to* a 
press report published that Mr. Mano- 
ranjan Dhar, M.L.A., one ot the mem
bers of the Minority Commission in
spected some of these temples la 
Chittagong and he is convinced that 
those temples have been desecrated in 
some way or other?

Dr. Keskar: I have seen a report to 
that effect. As I said immediately we 
drew the attention of our Deputy Hign 
Commissioner to it and asked him to 
submit to us a definite report about it. 

*As my hon. friend is aware where 
temples and properties are \o(‘ated in 
the interior it takes some time before 
we can verify the facts alleged. That 
is the reason why we have not been 
able to receive the verification.

Shri B. K. Das: How far back were 
the notices served for acquisition or 
requisition? For how long l[ ŝ this 
matter been agitated by our Govern
ment and taken it up with the East 
Bengal Government?

Dr. Keskar: 1 am not able to give 
the date when the notice was served. 
If my hon. friend*wants 1 can find out.

Shri B. K. Das: May I know whe
ther there is any complaint that one of 
the temples in Chittagong was defiled 
by unknown persons in June, 1950?

Dr. Keskar: It is quite possible but 
1 am not aware.

Pandit Thakur Das Bhargava: Apart 
from Chittagong, have complaints been 
received regarding the desecration of 
other temples in East Bengal?

Dr. Keskar: There have been one or 
two other complaints. As 1 said, they 
are immediately transmitted to the 
Deputy High Commissioner. I have 
nut got the names of the places.

VlZAGAPATAM SHIH-BUILDINC Y a RD

M982. Shri Sanjivayya: Will the
Minister of Commerce and Indastry be
pleased to state whether Government 
have taken any decision with regard 
to the question of acquiring the Viza- 
gapatam Ship-bulldlng Yard?

The Minister of Commerce 
Industry (Shri Mahtab): 1 would refep 
the hon. Member to the reply given by 
me to Starred question No. 160 for the 
20th November, 1950.

Shri Sanjivayya: Is there any pro
posal for the expansion or the im
provement of this ship-building yard?

If so, was any loan or grant asiced for 
by the ship-building yards?

Mr. Speaker: All these questions 
have practically been covered on a pre
vious occasion.

Shri Kesava Rao: Sir, on a point of 
order, the hon. Minister has referred 
to the answer to a question in Novem
ber last. Is the Member expected to 
know that answer? If it is a simple ► 
answer the Minister could as well read 
out the answer.

Mr. Speaker: The Member is expect
ed to have searched as to whether the 
information was already given. It i? 
only through a slip of the ParUament 
Secretariat that repetitions creep in.

Shri V. J. Gupta: In switê  of the 
Government placing fresh orders for 
new ships, are the Scindias anxious to 
hand over the concern to the Govern
ment? .

Shri Mahtab: The fresh orders which 
are proposed to be given are in con
tinuation of the previous orders. As 
soon as the existing orders are exe
cuted fresh orders will be given. There 
will be no overlapping.

P il g r im s  t o  H ejaz e t c .

^983. Maolvi Wajed All: Will the 
Prime Minister be pleased to state:

(a) the total number of piUrims 
from India who visited Hejaz, Syria, 
Palestine and Iran during the years
1948, 1949 and 1950;

(b) whether there is a Consul or 
Embassy office in Jeddah, to look after 
the interests of and any rest house lor 
the benefit of the pilgrims;

(c) the number of Indians residing 
in Mecca and Madina; and

(d) whether the Provincial and Port 
Haj Committees are still functioning?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) The numbei 
of pilgrims who visited the Hejaz dur
ing 1948, 1949, and 1950 was about 
14,100, 14.800 and 12,350 respectively.
It is regretted that the figures in res
pect of pilgrims who visited the other 
countries mentioned are not available.

(b) There is an Indian Consul Gen
eral at Jeddah, who inter alia, looks 
after the welfare and interests of 
Indian pilgrims in the Hejaz. There 
are some rest houses in the Hejaz for 
pilgrims. ^

(c) Exact figures of Indians in iMecca 
and Madina are rot available but the 
majority of the two thousand four 
hundred and odd Indians residing in 
Saudi Arabia live in Mecca and 
Madina.
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(d) The Port Haj Committee, Bom
bay, and the State Haj Committed. 
Lucknow and Calicut, and the Divi
sional Haj Committee, Dhubri, are 
functioning. The Port Haj Committee, 
Calcutta, is not functioning at present; 
in its place, an ad hoc Special Haj 
Committee has been functioning since
1949. .

Maulvi Wajed All: May I know whe
ther there is any proposal to start 
again shipping facilities from Calcutta 
as before and the Port Haj Committee 
there will function again?

Dr. Keskar: The Port Haj Com
mittee at Calcutta will certainly try 
to function again as soon as possible. 
In view of the present scarcity of ship
ping Government is not able to pro
mise that they will be able to provide 
the same shipping facilities such as 
chartering ships as was done before. 
We will try to do it if and when it be
comes possible to get the ships.

Maulvi Wajed All: Will there be any 
increase in shipping facilities for the 
pilgrims this year? Last year they 
were less than in the previous two 
years. 1 mean the shipping facilities 
from Bombay.

Dr. Keskar: We are trying to provide 
as many and greater facilities for the 
pilgrims as possible under the circum
stances of today.

IW ?fitT

fiff

:

(^) ?r«TT %
n  1TTOT STO eWT %

sTTJiRr ^  >rf % srfJT, mFchi"! 
OTT ;

(^ft) 5KT
n̂flr *fft 3ft ^  ^

( ^ )  aTRfRT
^ ^  iSXKJ ^

fT T̂?ir 
OTT ^  Tiftr w r t  ?

T rade w it h  R u ss ia  and C h in a

[*49S4. Shri Jangde; Will the Minis
ter of Commerce and ladustry be
pleased to state:

(a) the names, quantities and value 
of goods that were imported by India 
from Russia and China in the years 
1948, 1949 and 1950;

(b) the names, quantities and value 
of goods that have been, or are being 
exported by India to Russia and 
Communist China; and

(c) the value and amount of goods 
and also the amount of money in cash 
that India sends in exchange of goods 
imported from China and Russia?]

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar>; (n)
to (c). Two statements showing the 
quantity and value of imports from 
Chii^ and U.S.S.R. and Exports to 
Uiose countries during the last three 
years are placed on the Table of the 
House. [See Appendix XXVIII, an- 
nexure No. 37]

The com^nodities which are mi;inly 
being exported to these countries are 
tea, raw jute, jute goods, spices and 
lac.

The difference between the value of 
the goods exported and that of the 
goods Imported is adjusted through 
the sterling exchange.

w n f  : vrr
. ?i«?r fv

<pr ^ f  fv
f ,  ^  % JTtrt"

an^ vr |
^

[Shri JuKile: Will the hon. Minis
ter please -estate why are raw hides, as 
given in the Statement, imported from 
China when India herself exports a 
good deal of raw hides to the foreign 
countries?]

Shri Karmarkar! We have now stop
ped (he export of raw hide to China.

tTT ftfT ^
^  ^CT t f

vpyr ^ wFtT

[Shri Jaagde: 1 meant to ask why 
raw hides are being imported from
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China when India herself is exporting 
them to the other countries?]

t
aft w  ^
?iT % »nrT# t ’ '

IShri Karmarkar: There is a special 
<iuality of leather which can be had 
from that country. That is why we 
import it from China.]

, Wt srnif :
^  !T̂ r 7.irr ^.?rr ?

,^hri Janirde: Is that kind of leather 
»not available in India?]

jShrl Karmarkar: Obviously we do 
ndt get that type of raw hides.

M  ^  ?
[Thit is why we import them from 
China]

fihd .Rathnaswamy: Is it a fact that 
Bussia insisted upon carrying on trade 
with India only on a barter basis?

fihd Karmarkar: That is not a fact.
^  irtui : w r

% JIT 3RI «f5f>r ^
«f»n^ ^  ^

IShrl JaiiKde: Will the hon. Minis
ter please state whether India is nego
tiating to enter into some agreement 
•with Russia for the import of petrol 
-or some other kind of mineral cil.s?J

Shri Karmarkar: Not at present.
Shrl T. N. Singh: With regard to

\hides may I know whether arjy im
provement has been effected in the 
matter of grading and of quality of 
hides which are exported and, if not, 
whether because of this we have not 
sot a good market in Russia?

Shri Karmarkar: Whether we have 
Improved our hides?

Mr. Speaker: Yes, and is that the 
reason of there being no derntind in 
foreign countries.

Shri Karmarkar: No, Sir. That is 
not the reason.

Shri Sohan Lai: May I knov̂ ' the 
names of the particular varievies of 

'hides which are being imported from 
^Jiiaa?

Shri Karmarkar: I shall make a 
little research and communicate it to 
the hon. Member.

Shri Kishorimohan Tripathi: May I
know what was the adverse balance of 
trade in each of these three years?

Shri Karmarkar: In respect of
U.S.S.R. for the year 1950 exports w^re 
to the tune of Rs. 1'41 crores and im
ports Rs. 1*59 crores. In respect of 
China for 1950 our exports were 
Rs. 2*40 crores and imports Rs. 49-38 
lakhs. That will give the hon. Member 
an idea of the balance of trade.

Shri B. R. Bhagat: May I knov/ whe
ther the trade between India and China 
and India and Russia is carried on on 
the basis of some trade agreement?

Shri Karmarkar: No, Sir, not on the 
basis of agreements. Of course, we , 
agree to export and import, but it is 
not based on bilateral agreements year 
by year.

Shri Chaliha: May I know what is 
the quantity of tea exported tb Russia, 
whether it has reached the pre-war 
figure, and what is the total value of 
annual exports to that country?

Shri Karmarkar: All the figuies are 
given in the statements laid on t\ie 
Table. As regards pre-war figures it 
will be f̂ pund in the statement showing 
the sea-borne trade.

W o rld  S o cial  S e c u r it y  C ode

■̂ 4985. Pandit Munishw^r Datt
Upadhyay: Will the Minister of Labour 
be pleased to state:

(a) the provisions that are proposed 
to be codified in the World Ŝ ocial 
Security Code;

(b) whether it is proposed to have 
a different set of provisions for differ
ent countries or a uniform provisig«» 
for all member countries; and

(c) what is the attitude of India 
with regard to such provisions, whether 
they are to be finally accepted by 
India or she acrcpts the official recom
mendation without any requirement 
for ratiflaation?

The Minister of Labour (Shii Ja -̂ 
Jivaii Ram): (a) I. L. O. propose to 
have a convention on objecti^res and , 
minimum standards of social security. 
The proposed provisions may be found 
at pp. 325-348 of Report IV (2) for 
the 34th Session of the International 
Labour C^ference. A copy of the 
report can be had from the Library.

(b) It is proposed to have uniform 
provisions for all countries. There 
will be 2 standards of social security— 
minimum and advanced. The propo;^
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Convention also provides for temporary 
exceptions. The undeveloped and 
under-developed countries can take ad
vantage of the minimum standard nnd 
temporary exceptions.

(c) Go^'ernment of India are in 
favour of a Recommendation and not 
a Convention. It is, however, likely 
that the majority opinion might favour 

 ̂ a Convention. Government of India, 
therefore, propose to press for reduc
tion in coverage conditions and con
tents of benefits so that thejr might 
ratify the Convention withm the 
frame-work of the present Employees* 
State Insurance Act. A statement 
indicating the principal provisions and 
the attitude of the Government of India 
on these is placed on the Table of the 
House. [See Appendix XXVIII, an- 
nexure No. 38]

Pandit Munishwar Datt Upadhyay:
May I know whether there is any ad 
hoc committee which makes proposals 
for provisions to be codifl^, and 
whether they depend on acceptance by 
the country concerned, or if they are 
passed by a majority they are accept
ed generally?

Shri Jagjivan Ram: There is no ad 
hoc committee but these proposals are 
examined first by the staff of the I.L.O. 
who prepare some sort of a draft and 
circulate it to the various countries. 
Some times questionnaires are issued 
to all the member-St^ îes and answers 
invited to those questionnaires. After 
that they have two discussions in the 
open conference of the I.L.O., the first 
discnBsion and the second discussion. 
When either a recommendation or con
vention is adopted by the I.L.O., whe
ther unanimously or by a majority, 
the member-countries have to ratify 
those recommendations or conventions.

Pandit Munishwar Datt Upadhyay:
Tn view of the fact that there is no 
provision in our country for sickness, 
mj^temlty and emplo3rment-injury 
benefits, may I know wliether it will be 
possible to get these benefits in view 
of the provision that a certain period 
t)f coverage preceding the year of rati
fication is necessary?

Shri Jagjivan Ram: There are eight 
or nine items which are ccrvered by the 
social security measures and the meni- 
ber-countrles are to cover at least three 
of them At present we have provi
sion for maternity benefit under the 
various State Acts. We have also pomo 
benefits of employment-lnjury under 
the Workmen’s Compensation Act. 
Then we have provided medical as 
well as cash benefits under the Em
ployees State Insurance Act. If we 
implement all these three we will be 
fulfilling the terms of the i^onvcnticD

or the recommendation as the cfce 
may be.

Pandit Munishwar Datt Upadhyay:
May I know whether India is prepared 
to ratify the convention as it has been 
adopted by other countries?

Shri Jagjivan Ram: It has not been 
adopt^ as yet. Sir. It is still under 
consideration. This time it will be 
coming before the I.L.p. Conference.

Shri R. Velayudhan: May I know 
whether the social security scheme 
contemplated by the Government of 
India has anything to do with this 
security charter?

Shri Jagjivan Ram: I will invite the 
attention of my friend to the reply I 
have already given.

Pandit .Munishwar Datt Upadhyay:
May I know the names of the mem
ber-countries?

Shri Jagjivan Ram: It is a long list— 
more than 64 Governments are mem
bers of the I.L.O.

ScHUMAN Plan T rkaty

M9M. Shri Amoiakh Chand: WiU the 
Minister of Commerce and Industry be
pleased to state whether the Schuman 
Plan Treaty will in any way affect 
the coal and steel industries of India?

The Minister of Commerce and 
Industry (Shri MahUb): The Schuman 
Plan Treaty is not likely to affect coal 
and steel industries of India. .

Shri Amoiakh Chand: India being an 
exporter of coal and steel may I know 
how it will not be affected by this pool 
which will be working to a total of 5 
crore tons a year?

Mr. Speaker: Order, ordeif I think 
he is entering into an argument. The 
hon. Minister gave the views of the 
Government o f India. He may a.sk 
for information but not argue.

Shri Amoiakh Chaad; May I know 
whether India was invited to the 
Schuman Plan conference?

Shri Mahtab: India was not invited 
and there was no occasion for inviting 
India for this purpose. The hon. 
Member perhaps knows that France, 
Germany, Italy, Belgium, Lu>^emburg 
and Holland are the only countries who 
have joined this Plan.

Shri A, C. Guha: May I know whe
ther due to this Schuman Plan the 
price of steel is likely to be increased?

Shri Mahtab: Sir, may 1 take this 
opportunity to correct one statempnl 
made by Shri Amoiakh Chand earlier?



In^ia is not an exporter of steel but an 
exporter of coal, but no European 
country is interested in Indian coal.
As regards the steel supply to India, 
positively it will be afTected because 
India is an importer of steel.

Shrl A. C. Guha: l(Ly question was 
whether the price of steel is likely to 
be Increased due to the Schuman 
Scheme? *

Shri Mahtab: That is our fear.
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years 1947-48, 194IU 9, 1949-50 anJ 
1950-51, and

W o rld  S o cial  S e c u r it y  C ode

*4987. Shri S. N. Das: Will the Minis
ter of Labour be pleased to state;

(a) whether Government have 
replied to the questionnaire issued by 
the I.L.O. concerning provisions to be 
included in a World Social Security 
Code; and

(b) whether the personnel of the 
delegation to the I.L<0. Conference to 
be held at Geneva has been selected?

The Minister of Labour (Shrl Jag- 
Jivan Ram): (a) The Government have 
replied to an I.L.O. Questionnaire on 
the objectives and minimum standards 
of social security which is Item IV on 
the Agenda of the 34th Session of the 
International Labour Conference to be 
held at Geneva in June, 1951.

(b) Yes.

Im p o r t  of B u ses

•4987-A. Dr. M. M. Das: Will the
Minister of Commerce and Industry be 
pleased to state:

(a) the total number of fully equip
ped Buses (i) single decked (ii) double 
decked, -both petrol driven and diesel 
oil driven that have been imported into 
India after Independence up to date;

(b) the State-wise distribution of 
these buses;

(c) whether these buses were im
ported by the States independently- of 
the Centre or they were imported 
through the Central Government; and

(d) the cost price with freight and 
custom (if any) of each variety?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
to (d). The information asked for l>y 
the hon. Member is not available as 
statistics in the form required are not 
maintained. However, two statements 
are placed on the Table of the House:

j(l) showing the imports, both in 
quantity and value, of motor omnibuses 
and motor lorries, Imported with bodies 
and in the form of chassis during the

(2) showing the port-wise importfi 
of these items during the same periodt* 
[See Appendix XXVIII, annexure No. 
39]

The State Governments are free to 
place orders direct on importers. No  ̂
fully equipped buses have been Iwh 
ported through the Central Govern
ment’s purchasing agency, viz., the 
Directorate General of Supply and Dis
posals. The figures given in the state
ment represent total imports and the 
value shown is based on the value 
declared by importers in the Bills of Entry.

Dr. M. M. Das: May I know whether 
the number of lorries and omnibuses 
given in this statement includes crders ' 
from the Defence Department also?

Shrl Karmarkar: I should think so.

Dr. M. M. Das: May I know, Sir,
whether the amount given as Value” 
includes the value of spare parts as well f

Karmarkar: Spare parts. I
should think, are different from omni
buses and vehicles.

?** statement Ifind that during the year 1948-49 the 
total value of imports is given as 
about Rs. 9i crores and during 1950
51 the value has come down to Rs. 3 
crores only. W’hat are the reasons for 
this reduction to nearly one-third the 
previous year's value?

Shri brmarkar: I should Uke to 
And that out

Dr. M. M. Das: May I know, Sir, '
whether motor buses and lorries are 
manufactured o^^assembled in any firm 
in this country? .

Shri Karmarkar: Yes, Sir.
Sir?*̂  What are those firms,

Shri Karmarkar: The following are 
the nrms which have a manufacturing 
programme:

The Hindustan Motors, Limited,
The Premier Automobiles, Ltd., 

Bombay,
The Automobile Products of India, 

Bombay,
Ashok Motors, Ltd., Madras, and
Standard Motor Products of Indiap 

Madras.
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Dr. M. M. t&s: May I kno;\r. Sir,
what percentage of parts arc manufac
tured and what percentage is Imported 
into this countr;|r? i want to know 
whether the engine is manufactured 
in this country or it is imported?

Shri Karmarkar: So far as I know, 
engines are not manufactured. But 
some other parts are manufactured. 
In respect of parts manufactured, I 
should be happy if rxty hon. friend 
tables a separate question.

Shri AmoUkh Chand: May I know
the number of de luxe buses imported 
Into India?

Shri Karmariuir: I am not aware of 
the definition of de luxe buses. If my 
hon. friend gives it to me, I can find 
it out.
I n v it a t io n  f r o m  U. S, S. R . to  I ndian  

S c ie n t is t s .

♦4988. Shri S. N. Das: Will the 
Prime Minister be pleased to state:

(a) the names of Indian Scientists 
who have accepted the invitation of a 
cultural and scientific organisation of 
the U. S. S. R.; and

(b) whether any purpose has b.een 
mentioned in the invitation?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Up to now 
our definite information is that three 
Scientists, Dr. Chinoy, Dr. Mahalanobis 
and Dr. Bhatt have accepted the in
vitation. Dr. Bhatnagar may also find 
\t possible to visit the U.S.SJI. for a 
lormight la Julj.

D̂.; Tve underutand tnai ine ubject 
of the Invitations, which have been is
sued by Soviet organisations, is to 
return the courtesies extended to the 
Soviet scientists and artists who visited 
India during the last cold weather.

Shri S. N. Das: May I know, Sir, 
whether the invitations were received 
through the Government or were they 
received by the individual scientists 
direct?

Dr. Keskar: These invitations were 
received by the Individuals concerned 
and not through the Government of 
India.

Shri S. N. Das: May I know whether 
there is any proposal to invite scientists 
from U.S.S.R. to visit India?

Dr. Keskar: There is no such pro
posal before Government.

Tbe Prime Minlsler (Shri Jawahar- 
lal Nehru): Scientists are n<»t normally 
invited by Government, but by scien
tific associations of the country.

Naturally our scientific organisations, 
with the assistance of Government, in  ̂
vite scientists from abroad.

TO fW : aft
I  «HtT t fe iR I

If WWriTT f  *TT ftff ^  

% 3TT I  afiT ^»T>T

^  ^  3;t ?
[Seth Govind Das: May r know whe

ther the scientists have been ihvfted‘ 
in their personal capacity or in other 
words are they going in their indivi
dual capacity and wtU their expenses 
be defrayed by Russian Government o r  
by the Government of India?]

iTo  ̂ ^  ipt

^  f  I
[Dr. Keskar: They are going in their 

personal capacity.]
^

t  ftr ^  •

[Sliri Jawaharlal Nehru: Does the' 
hon*.. Member want to know as to who  ̂
win dtefray their expenses?]

^  ^  ^  8ifpRnRT'
Ir ^  jtt

vir i»rr JTT ^  ?

[Seth G6vind Das: Have they beori 
invited in their personal capacity or in 
consultation with the Government herfr 
and will their expenses be met by 
Russia or by the Government of India?]

^  finrr i 
’Tfm’T jflNr i vnfl mr 

arf n r f ^  arrsfl ^  Ir fr f  i

[Shri JawaharUl Nehru: No expen
ses will be met by our Government. 
They will be treated as guests in 
Russia. If. however, they go they them
selves will have to meet their own 
expenses.]

B il l s  or E l e c t r ic it y  or C. P. W. D.
u m . Pandit Munlshwar Datt 

Upadbyay: (a) Will the Minister of 
Works, ProduedOB and Supply be
pleased to state whether it is a fact ^
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that the C. P. W. D. do not clear the 
for electricity within time?

(b) How many such bills were not 
cleared within time during the years
1949-50 and 1960-51?

(c) What were the amounts 
involved?

(d) What is the reason for delay?
<e) Have there been complaints 

regarding delay in the payment of 
such bills?

The Deputy Minister of Worktt, Pro
duction and Supply (Shri Buragohain):
(a) The biUs are generally paid in 

time.
(b) 1949-50—22,

1950-51—7.
(c) 1949-60-Rs. 19,424.

1950-51—Rs. 6,405.
(d) The delay is usually due to some 

mistakes in the bills presented by the 
T .̂D.M.C., or delay in checking the bills 
in Central Public Works Department.

(e) No.
Pandit Munlshwar Datt Upadhyay:

May I know. Sir, whether the entire 
bill for the consumption of electricity 
is paid by the Department as a whole 
or is paid separately by diflerent units 
of the Department?

Shri Bnragohain: They are paid
separately. The total comes to about 
Rs. 24 lakhs in a year.

D ip l o m a t ic  M is s io n s

*4990. Dr. m /  M. Das; Will the 
Prime MiniiTter be pleased to state:

(a) whether it is a fact that the 
number of Diplomatic Missions of 
India in foreign countries exceeds by 
about 50 per cent, the number of 
foreign diplomatic missions In India;

(b) the reasons for this anomaly
establishment of diplomatic missions 
being reciprocal; and .

(c) which are the countries where 
our missions have been sent but wbxj 
do not have their missions in India?

The Deputy Minister of External 
Affairs (Dr. Kcsikar): (a) No. Sir, this 
is not a fact. On the contrary, while 
we h^ve only 30 diplomatic represen
tatives abroad. 38 countries hove sent 
their diplomatic representatives to 
India.

(b) Does not arise.
(c> There are only two such coun

tries. the German Federal R e p u b lic  
and the Union of South Africa. The 
vGerman Federal Republic has only

recently been permitted to have diplo
matic relations and we expect a repre
sentative 'of theirs to be appointed to 
Delhi. A German Consul-General has 
already taken up his post in Bon\bay.
As regards the Union of South Africa, 
as is well-known, we have withdrawn 
our High Commissioner and only main
tain an office there with a Secretary in 
charge for safeguarding the interests 
of the Indian community in South 
Africa. The Republics of I^bantm, 
Mexico and Ireland have no represen
tatives in New Delhi but we have ac
credited our Ambassadors in Cairo and 
Washington to represent us in Lebanon 
and Mexico respectively. Oui high 
Commissioner in London is at the time 
our Ambassador in Dublin.

Dr. M. M. Das: I could not follow the 
answer. What is the total number of 
dlo^omatlc missions that we have got 
In foreign countries and how many of 
those countries are represented here?

Dr. Keskar: As I said very clearly, 
we have only 30 diplomatic missions 
abroad and there are 38 countries 
which have sent their representatives 
to India.

Dr. M. M. Das: May I know. Sir.
what is the policy of Government re
garding the appointment or sending of 
diplomatic missions to foreign coun
tries? What I mean to ask is: what 
are the factors that determine that 
India should have a diplomatic ml. ŝion 
In any other country?

Dr. Keskar: The opening of diplo
matic missions Is generally to 1« ok 
after our interests in that particular 
country and as a general rule it is 
done on a reciprocal basis but not 
necessarily so. There might be occas- 
sions when we might have to upen a 
mission to look after our important 
trade, interests or any other interests.

Dr! M. M. Das; May I know. Sir, 
what are the reasons why India did not 
send her diplomatic missions to all 
those countries which have got mis
sions here?

Dr. Keskar: Government has tried 
to restrict the number of diplomatic 
missions abroad as much as possible 
ill order to economise according to the 
directive of this House and in restrict
ing the number of missions we have a 
list of priority of countries which £»re 
more important and which are less 
important.

Shri Hussain Imam: Out of the Mis
sions abroad may I know in how rnany 
there are* no Ambassadors or ^ / ‘ ^̂ n 
Commissioners and where 
d’Affaires are working? Is that also 
an economy measure?
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Dr. Keskar: In quite a number. And 
in some cases it is an economy 
measure.

^  : *rTsrf|JT ^
ft? ^  q* 

f  ^  ?f??n  ̂o f  I aiY? ^  l*ff
% ^  ^  5 i qr

JT̂T ^  % fjrnrm i' i eft 
VTT ?ST w f  ^  r«p

f^r^nr »n|f t  ?
[Seth Govlnd Das: The hon. Minis

ter has stated that the number of 
countries having our embassies is 30 
and also that these countries in ques
tion have their embassies in this coun
try. But 38 countries have their em
bassies in India. Does it mean that 
in some of these countries our em
bassies do not exist?]

»To fiin n r: 4' ^ #
^  ^  I ’ ftr 

^jrnrw !»?nf ?  i qt^ ^
? f r  ir^ f  aik

f  Pif a m  fcn^rw 
^  ?*r w  T O  JTffT f  artv:

v< f  i

[Dr. Keskar: As stated by ine in the 
beginning there are several countries 
wherein we have no embassies. Five 
or six of these countries have their 
ehibassies in this country and, as such* 
they desire that we too should open 
our embassies in their respective coun
tries. We are however unable to 
accede to their request Just at present 
for certain reasons.] •

Shri A. C. Guha: When one c’iplo- 
matic representative of India is autho
rised to look after more than one 
country, is he entitled to have a sepa
rate establishment and officers in each 
of those countries he has to l.*>ok after?

Mr. Speaker: It is going too inurh 
into the question.

Shri A. C. Guha: No, Sic. The j^int 
is...

Mr, Speaker: I know the point.
Shri Kamath: Have there been any 

talks or suggestions on a govei nrneiilal 
level as regards the exchange of diplo
matic representatives between our 
country and Israel recently?

Dr, Keskar: Not recently, Sir.
Dr. M, M. Das: Has there been any 

reduction in the number of diplomatic 
Missions of India in foreign r mnlries 
in recent times and, if so, what is the 
number?

Dr. Keskar: If by reduction my hon. 
friend means whether we have closed 
any Mission, (Dr. M. M. Das : Yes)
none, Sir.

R ed u ction  i n  N o n -G azetted  S ta f t

•4991. Shri Sidhva: Will the Mini> 
ter of Works. Production and Supply
be pleased to state: .

(a) whether the recommendation of 
the Estimates Committee on the late 
Ministries of Works. Mines and Powor 
and Industry and Supply regarding the 
reduction of the non-Gazetted estab
lishment by 25 per cent, has been 
considered: and

(b) if not. what are the reason« 
therefor?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) and (b). 
The Ministries of Works, Mines and 
Power and Industry and Supply are no 
longer in existence. The stalT of the 
newly constituted Ministries, including 
that of the Ministry of Works, Produc
tion and Supply, have been Tixed with 
the concurrence of the Ministry of 
Finance, after taking; the Estitnates 
Committee’s views mto consideration 
and certain economies have been effec
ted already. The Estimates Com
mittee's general recommendation that 
the non-gazetted staff should be reduc
ed by 25 per cent. will, however, be 
examined as a general issue ai êctin*! 
all Ministries.

Shri Sidhva: I have mentioned the 
late Ministry in my question. So the 
hon. Minister is wrong.

Mr. Speaker: He may pui his ques
tion.

Shri Sidhva: I Just wanted to ci'rrect 
him.

May I know whether the Works. 
Production and Supply Mini.stry has 
considered the Estimates Co:r:inittee’s 
recommendation regarding the re
grouping of existifig circles and gn ups 
with the object of syvini; K.*:. 5,10 000?

Shri Gadgil: 1 have already stated 
two days ago that the matter is under 
consideration.

Shri Sldhra: May I kno^ whether 
this particular item is also under con
sideration? 1 would also like to know 
whether any reduction has already



5077 Oral Answers 1 JUNE 1951 Oral Answers strrf̂

been made in the gazetted stall— 
Deputy Secretaries, Assistant Secre
taries etc.

Shri Gadfil: There has been some 
economy even in tie  matter of gazet
ted officers as I have already stated.

Shri Sidhva: May I know the total 
number so far retrenched?

Shri Gadgil: I require notice for 
that.

Dr. Deshmukh: The Government
still says that “ it is under considera
tion’’. May I know what considera
tion the hon. Minister or the Govern
ment is giving to the consideration 
made by the Ectimates Committee?

Shri Gadgil: The consideration
which we give to the recommendations 
of the Estimates Committee are again 
given the same consideration

S h ipt in g  o r  O pf ic e s  f r o m  D elhi

*4992. Shri Sidhva: Will the Minis
ter of Works. Productioii and Supplŷ
be pleased to state: .

(a) whether as suggested by the 
Estimates Committee a committee to 
consider the question of accommoda
tion available at other places to relieve 
congestion in Delhi has been appointed; and

(b) if not, what alternative steps 
Goverament have taken or intend to 
toke for shifting of such of the offices 
as are not required to be in Delhi?

n e  Minister of Works, ProdiicUon 
and Supply (Shri Gadgil): (a) A.Com- 
mittee of the Caomet consisting of
H. M. Transport and myself is already 
examining the question.

(b) Does not arise.
Shri Sidhva: May I know wheth-r 

the recommendations made in the past 
for the, removal of certain offices from 
here have been complied with or whe- 
^er there have been some difllculties 
despite official and residential accom- 
jjodation being available outside Delhi? ^

Shri Gadgil: This has been answered , 
several times. Originally this Com
mittee recommended the shifting of * 
nineteen offices from Delhi to several 
pieces. Out of that about three offices 
nave been shifted. With respect to 
the shifting of the other offices the 
difficulty arose about residential accom
modation. particularly of clerks that 
were covered by this scheme of shift
ing. Several places, in fart twentyfive 
places, were visited by the oftifers of 
the then Works, Mines and Power 
Ministry and it was found that while 
there was ample oflRce accommodation ‘

in most of the places the reaJ diiffibulty' 
was in respect of residential accom
modation of the clerks, wftt̂  were very 
Urge in number, and hence the scheme 
could not be implemented Further; 
there was a considerable amount in
volved in shifting the offices, by way 
of travelling allowance and other 
things. Now it has been decided to 
review the whole question entirely in: 
the light of these facts. '

^  ^ ^  anJV
*Pn ?■, ^  JT %■ VRIT 

?  ftf ftpT % finr gm? TT 
«rraftv TTifl

?
[Seth GoTind Das: Kow many nt

these 16 out of 19 offices, that have not 
yet been shifted from here, are such 
for whom alternate accompiodation ar
rangements had been made for their 
location?] '

n iiftw

fShri Gadgil: This may be the case 
with one or two of them.]

Shri Deshbandhu Gupta: May 1 know 
whether the pressure on accommoda
tion in Delhi has been removed t> 
some extent and whether it will be 
possible for the Government to find 
accommodation for the staff of the 
Circuit Bench?

Shri Gadgil: The pressure i.̂  still 
growing. As regards the other ques
tion every effort is being made.

Shri Sidhva: May 1 know whether 
it is a fact that out of these sixteen 
offices for ten of them there was accom
modation lor residence also available 
in the other places but they were not 
shifted on account of official pressure 
brought upon the Ministry'

Mr. Speaker: Order, order.

Shri Sidhva: I want to know whether 
it is a fact.

Mr. Speaker: It is an inference. He 
is alleging it as a fact. The hon. Minis
ter has plainly replied as to the con
siderations whicl) led the Ministry to 
abandon the proposal. Now to infer 
from that and say ‘ I want to know 
whether it was a fact” ...

Shri SkUiva: I am not inferrins. 
The hon. Minister himself stated it 
some time back.
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Mr. Speaker: I will not allow such 
^questions containing inferences and in- 
:sinuations.

Shri Sldhva: The hon. Minister stat
ed that he and the hon. Minister for 
Transport are considering the question. 
May I know what stage this Com
m ittee  has reached and whether any 
recommendation uas so far been made?

Shri Gadgil: Ilie Cabinet has ap
pointed a sub-committee consisting of 
myself and H. M. Transport to go into 
the whole question. It is still there 
-and it is going to review the whole 
question in the light ol the circum
stances I just detailed.

C o ll e c tio n  of R ent and A r e a r s

♦4993. Shri Sldhva: Will the Minis
ter of Works, Production and Supply
he pleased to state:

(a) whether ttie suggestions made 
by the Estimates Committee in their 
•fourth report regarding collection of 
Tent and arrears have been followed;

(b) if so, with what result; and
(c) whether the suggestion to run 

^cafeteria on co-operative basis in 
•various Government Departments 
instead of giving contracts has been 
accepted; and if not, why not?

The Deputy Minister of Works Pro- 
4duction and Supply (Shri Buragohain):
(a) and (b), 'Fhe suggestions are under 
consideration in consultation with the 
Ministry of Finance. The rent section 
of the Estate OHke has however been 
reorganised and the rent records syste
matized. Out of the arrears 13 lakhs 
47 thousand as on 28th February, 1991, 
rupees two lakhs and 31 thousand have 
~been collected during March and April, 
1951.

(c) The suggestion has been accept
ed.

Shri SidhTa: The staff employed for 
this purpose in the Budget Estimate 
\yas to the tunc of Rs. 13,5tj.t)00. May 
I know w^hether there has been any 
retrenchment as suggested by the Esti
mates Committee as regards this item?

Shri Buragohain: As I have already 
stated, the matter is still under con
sideration in consultation with the 
Ministry of Finance. The whole ques
tion—the original recommendation of 
the Estimates Committee -comprised 
of two parts. The Committee recom
mended that the work of recovery of 
rent for government accommodation 
should be done by the Departments in
stead of by the Estate Office. The 
same suggestion was made eat Her by 
the Economy Committee. But it did 
not And favour with the Departments 
•concerned as the suggested procedune

was not likely to result in any economy 
as the Departments etc. would have 
to employ additional staff for this pur
pose. And the sum total of the staff 
so employed would be far in excess of 
the staf̂ ' now actually employed in this 
work in the Estate Office.

Shri Sidhva: If this particular pro
posal of the Estimates Committee was 
not considered feasible, may I know 
whether any alternative proposal was 
considered by the Ministry?

Shri Buragohain: With xegard to the 
clearance of arrears of rent, the Esti
mates Committee also made a recom
mendation and for this purpose the 
Estate Office has been reorganized and 
the whole thing is now centralized in 
the Estate Office and a special staiT of 
3 Accountants and 12 Clerks is beijig 
set apart to deal with the arrears of 
rent.

Shri Sidhva: Has there* been any 
saving in view of that, apart from the 
re-organization?

Shri Buragohain: I have already
stated that out of Rs. 13,47.000 an am
ount of over Rs, 2 lakhs was realised 
during the months of March and April

Mr. Speaker: Next question.

VFRRt ^  A n  (HWRl)

: (i^) vrr w t f w  
,?WT nftir rrr

^  ?wrT
evnrrftiff #  jtptt n

?r<TT ^  TT

Ir fw r. w  «rr ?

, (< f) w  iRJT t  fv  W t ^  
snwra' fwr
»I«r irvrr ^  ^ ^  sm fro  f t
T % ir?

V egetable  S eeds (Im p o r t )

[M994. Shri Jangde: (a) WUl the
Minister of Coouneree and Industry 
be pleased to state the amount of 
mother vegetable seeds and cauli
flower seeds Imported during the years
1948, 1949 and 1990 by the coofumers 
and traders of India and from which 
countries they were imported?
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(b) Is it a fact that the indigenous 
seeds have proved superior to imported 
ones both qualitatively and quantita
tively?]

The Deputy Mini&ter of Commerce 
and Industry (Shrl Karmarkar): (a)
No information .is available regarding 
actual imports ol motiier vegetable 
seeds and cauliflower seeds as separate 
statistics are not maintained for these 
seeds. A statement showing the quanti
ties in respect of which Licences were 
issued to State Governments, Research 
Stations, seed growers and dealers 
during 1948, 1949 and 1930 is laid on 
the Table of the ilouse.

(b) No general statement ran be 
made as under cortain conditions im
ported seeds do better than indigenous 
ones and vice versa.

I should like to add that during the 
year 1950 the irr.port of mother vege
table seeds amounted to 1594 lbs. and 
that of cauliflower seeds to 3146 lbs.

STATEMENT
licen^M iatued for the import of 

aeede dming 19iS, 1949 and 19S0-

Ite.n year Quantity Countries from
which imported

lbs.
Mother 1918 839 1
Vegetable
seedB 1949 2101

1 Mostly from 
1 the U.S.A. and
the U.K.

1950 1594 ^
Cauliflower
S?edfl 1948 Figures not ^

avilable Mostly 
.from Hoi

1949 5516 r and and 
Denmark.

1950 3146

: WT iTRifUT

Fv̂ rr i  ^

«T,ir w  ^ ?
[Shrl JaBKde: Will the hon. Minister 

please state whether is it a fact that 
the imported mother vegetable seeds 
are generally artificial and last year it 
was fqund to be .'>uch?]

•ft VTFTTVT :

fShrl Karmarkar: That ig not mother 
vegetable, they are only mother seeds.}

art»Ti : ^Tf SPTPTflr
f: ?

I Shrl Jangde: Are these mother 
vegetable seeds ailiflcial?j

Shrl Karmarkar: There are no arti
ficial seeds of which I know.

5? vir#
fiprr t  ?

[Shri Jangde: Will the bon. jMinister
please state whether aew comers have
been granted licences this 3̂ ear? J

nj; «P*T# 5f({f f  I afk
»nrr t ftp aft

3fk Pp 4  # Vfr îT 3tt
f  fT̂ r-T

31  ̂ sp :<f |
Itf it? ^

% ar^iT f  I

[Shri Karmarkar: fo r  this we don’t 
grant licences co the new comers and 
it has been decided to give encourage
ment to the indigenous mother seeds 
here and, as stated by me, the arrange
ments that we make are, made solely 
for the benefit of research aiations and 
the actual dealers and they act in ac
cordance with the advice given by the 
Ministry of Food and Agriculture.]

Mr. Speaker: I am going to the next 
question. '

T rade w it h  P a k ist a n

♦4995. Shri B. K. Das: Will the 
Minister of Commerce and Industry be 
pleased to state:

(a) what arrangements have been 
made for supplying to and receiving 
from Pakistan of the articles under 
the trade agreement of February 1951;

(b) whether it is a fact that the 
supply of both countries has suffered 
on account of inadequate arrange
ments; and

(c) if so, what steps have been 
taken to remove the difHculties?
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The Minister o£ Ommeree • and 
Industry (Shri Malitab); (a) Of the
commodities in Schedules 1 and III of 
the Agreement, export of coal to 
Pakisftan and import from Pakistan of 
foodgrains and of jute partly are on a 
Government to Government basis, and 
suitable arrangements in this regard 
have been made by Ihe Governments 
of the two countries in consultation 
with each other. Import or export of 
most of the other lomaiodities in 
Schedule 1 is subject to licensing and 
instructions have been issued to the 
authorities concerned to grant far i- 
llties to the trade for the import or 
export of the commodities upto the 
quantities specified in the Agreement. 
The movement of commodities in 
Schedule II is free of lijensing on either 
side and their import and export are 
left entirely to the tj ade. The import 
and export of commodities other than 
those specified in the Schedules are 
allowed in accord ̂ ince witii the regula
tions of either couniry applicable to 
sterling and soft currency areas

(b) No.
(c) Does not arise.
Shri B. K. Das: May I know what is 

the total tonnage that has to be moved 
from India to P Îxistan and Pakistan 
to India by the 30th June this year 
under the Agreement?

Shri Mahtob: That will be known 
from the Trade Agreement which was 
published and a copy of which was also 
laid on the Table of the Hpuse.

Shri B. K. Das* May 1 know how 
much raw jute has been received in 
this country by this time*

Shri Mahtab: The arrival of Jute is 
in this way. From March to l.^h of 
May the total both on Go^^mment ac
count and on private account is 
2,60,239 bales.

Shri B. K. Das: May I know whiat is 
the (quantity received on Government 
account?

Shri MahUb: 8,22,381 maunds.
Shri A. C. Gttha: May I know in ad

dition to the items ii*entioned in the 
trade pact if any other items have been 
put in the free list which would not 
requiie any licencing?

Shri Mahtab: I could not iollcw the 
question.

Mr. Speaker. >Ie wants to know 
whether there are any other items 
placed on the tree list

6hri Mahtab: I can read nû  a few 
items of export anu import to and 
from Pakistan.

Shri A. C. <vuha: C?rtaia items have 
been put in the .‘ist which would not 
require licencing. May I know if orv 
other items have been pul on the free 
list which would not require nry im
port or export permit? *

already said in 
my reply that there are fommofiiiies 
wnich are not in anv Schedule Ihê *̂  
are subject to the regiilations of each 
country and *helr tra'le is free.

hv '•ê feivedby India from Pakistan on Government 
account by the end of June and In view 
of the fact that o.*i!y hrjf of this quanti-

j  1 received in this couiitry
and al^  in view of the fact that the 
hon. Minister stated in roplv to part 
(b) of my question that there Is no 
inadequacy of arrangements, may X 
kn6w what are tiie reasons of this 
short supply?

Shri Mahtab: Really the main diyft- 
culty is transport. Our Transport 
Ministry here and Ihe Transport 
Ministry there have discussed the 
matter together and they are taking 
some steps to facilitote transport of 
these commodities.

Shri S. C. Samaffta: Mav I know 
whett^er it is a fact that Pakistan has 
sent 1.000 wagons for the quick trans
port of coal from India? If so, may I 
know what commodity they have sent 
in those wagons?

Shri Mahtab: I think our Railway 
Ministry here wanted the Pakistan 
Government to release 2,000 wagons 
for the purpose of transport of theFe 
commodities and they have not yet 
bTOn able to do so. I think they are 
taking some steps to facilitate the 
supply of wagons for the purpose. With 
regard to the point as to how these
1,000 wagons have been used, I am 
sorry. I cannot give you that informa
tion.

C ottage  In d u str ie s

*4996. Shri Eesava Rao: Will the 
. Minister of Commerce and Industry be

pleased to state:
(a) whether Government are giving 

any aid to private institutions where 
training in cottage industries is given;

(b) if so, the amount of grant given 
during 1949-50; and 1950-51; and

(c) what are the cottage industries 
in which training is given in these 
institutions?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Yes, Sir.

(b) Rs. 85.000 in 1949-50 and 
Rs. 1.75.000 in 1.150-51.
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(e) Handloom weaving, hand-made 
paper, oil-extraction, palm pur, pottery, 

vknitting and embroidery, rrat weaving, 
rattan worlt, soap, ink, paints etc.

Shri Kesava Rao: May I know wne- 
•Iher tlie Government is giving aid only 
to private institution or giving aid to 
States to encourage these industries?

Shri KarmarlLir: Go^c'rnment have 
given aid to .private institutions as well 
:as to States.

Shri Kesava Rao: May I know whe
ther the Government is giving any raw 
material for these institutions to en
courage these cottage iadustriesf

Shri Karmarkar: It has been the 
general policy of Government to pro
vide for import of row material or 
their supply as far as possible to insti- 
lutions.

fv wr IT? t 
w arf«nr ^  aft f

w<vr< jrm r
t  ? •

[Shri Jangde: WiU the hpn. Member 
please state whether is it a fact that 
a shortage of cotton is being felt in the 
various institutions attached to the 
Gandhi Ashram in Uttar Pradesh and 
wheUipr they have approached the 
Central Government for that?]

Shri Mahtab: Tnat is a fact and they 
got it on the telephcme the very day.

Pandit Muniahwar Datt UpaOhyay:
May I know whether there is any ar
rangement for the supply of the machi- 
tiery for the cottage industries^

Shri KarmArkitf: I Ihink all facili
ties are given to cottajje industries as 
well as other itidustries in respect cf 
machmery.

Pandit Munishwar Datt L'padhyay:
May I know whether there is any ar
rangement for the manufacture pf 
machinery for the cottage industries?

’ Shri Kannafkar: 1 should like to
have notice of this question, but Gov
ernment are interested in enfrouraging 
all such edorts.

Short Notice Question and Answer
P r e -pab ricated  H o u s in g  F a c t o k y

ShH SIdhva: Will the Prime Minister
be pleased to state:

<a) whether the Technical Com- 
inittee of Enghaeers and Scientists ap

pointed by Government to enquire in
to the use of the Pre-fabricated Hous
ing Flactory have submitted their 
report;

(b) if so, what are their main recom
mendations; .

(c) whether the factory is likely to 
produce pre-fabricated houses as ori
ginally intended; and

(d) whether the Prime Minister will 
make a statement on this n\a1ter?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) to (d). The report 
was received by Government on the 
1st June and is under examination.

The Co^imittee have come to the 
conclusion that the equipment and 
buildings in the factory are useful 
assets and can be prorttably employed 
for purposes of manufacturing pre
fabricated material for houses, foam 
concrete products, ?nd other materials 
such as rooflng slabs.

Government hope to arrive at early 
decisions in regard to the recommenda
tions of the Technical Cc*mmittee. A 
full statement will then b? made.

Shri Sidhya: May I know whether 
it is a fact that a foreign firm made a 
.proposal before this committee that 
without any substantial commitment 
from the Government, they are pre
pared. to turn out the same kind of 
houses which were originally intended 
by altering certain machinery, and if 
so, what is the recommendation in that 
respect?

Mr. Speaker: I thin^ we should await 
the report of the committee. Instead 
of going into the details as t.i what 
was placed before the committee, and 
what was considered by them. 1 think 
the best course will be ......

Shri Sidbva: We wiU have no oppor
tunity.

Mr. Speaker: The House wJU be 
meeting again, I presume.

Shri Jawaharlal Nehru: There have 
been more than one such offers made 
by s^yeral Arms. Tliey are also amcng 
those being considered. I ’he committee 
has considered first of all what can be 
done directly by the factory under 
Gk)vernment supervision or with the as
sistance of private capital in India or 
in the alternatl\^ to accept any such 
offer as the hen. Member has men
tioned. Further, the committee is 
generally of the opinion that first cf 
all, pre-fab. houses can be made of a
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special type which they have men
tioned. They, feel, however, that in 
addition to makii>g pre-fab. houses, 
other things can and ^hDuld also be 
made such as hollow concrete blocks, 
pre-cast cement concrete materials 
such as T-beam.i and slabs, solid foam 
concrete blocks, insulation panels for 
being used as partition waJis, asbestos 
cement concrete sheets and the like so 
that they feel that this factory (‘an be 
used for the purpose of manufacturing 
pre-fab. houses cud other materials 
such as I have mentioned.

Shri Kamath: Is it a fact that the 
process that was so far followed in the 
factory for the manufacture of wall 
panels has been abandoned, and that 
further in the working of this fartory, 
the British firm’s technical advice or 
assistance will not be availed cf?

Shri Jawaharlal Nehru: At the pre
sent moment it is the technical com
mittee's technical advice that is beuig 
availed of. V/hat will happen in the 
future can be decided after we have 
considered  ̂ their ret'ommendaticns.

Shri Kamath: Has that process been 
abandoned?

Shri Jawaharlal Nehru: That paiti- 
cular pocess is not bein̂  ̂ used at the 
present moment.

WRITTEN ANSWEllS TO QUESTIONS 

P a s s p o r t  to  D r . L al S in g h  G il l

M980. Shri Kamath: Will the Prime 
Minister be pleased to state:

(a) whether it is a fact that Dr. Lal 
Singh Gill of Faridkot applied for a 
passport to England for the purpose of

I study in Eye Surgery at the Birming
ham Eye Hospital;

(b) whether his application was 
rejected; and

(c) if so, the reasons therefor?
The Prime Minister (Shri Jawahar

lal Nehru): (a) and ?b). V'es.
(c) The State Government did r ot 

consider it desirable that I;r. Gill 
should be provided with a passport to 
go abroad.

P r ic e s  o r  Iron  and S teel

•4997. Shri Kesava Rao: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether It is a fact that
representations have been made to 
Government for increaBing the pricre 
of iron and steel;

131 P.SJ).

(b) whether Government propose to 
increase the price of iron and s t ^ ; and

(c) what is the anticipated increase 
in price?

The Minister of Comioerce «uid 
Industry (Shri Mahtab): (a) Yea, Sir

(b) and (c). The matter is under 
consideration.

E x p o r t  p r  M il l  C i ôth

*4998. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and Industrj
be pleased to state:

(a) the yardage of mill clc^  which 
(government propose to export duxing 
the rest of the current year to the soft 
currency countries; and

(b) how much of this will be coarse* 
medium, fine, and superflne cloth?

The Minister of Commerce ___
Industry (Shri Mahtab):'(a) 461 mil
lion yards i.irinff the period May- 
December 1951.

(b) Coarse and nedium—105 million 
yards. ^

Pipe and Super fine--266 millior 
yards.

C o tto n  p u rch ase  b y  T e x t il e  M il l s

•4999. Dr. Ram Subhag Singh: (a>
WiU the Minister of Commeroe aM 
Industry be pleased to state whether it 
is a fact that textile mills in B 1 and 
B 2 zones of Southern India will no4 
be permitted to place orders directly 
with the nominees for the purchase of 
cotton?

(b) If so, what are the reasons 
therefor?

The Minister of Commerce and 
Industry (Shri MahUb>: (a) Yes, Sir.

(b) Coniplamts were received that 
the nominee scheme in Bl and B2 zones 
was not working satisfactorily, as some 
of the mills through the choice of their 
nominees were buying cotton at prices 
higher than the ceilings disturbing the 
pro raia allocations to Mills.

C l o c k s

*5m . Shri S. C. Samanta: WUl the 
Minister of Commerce and Indnstry be
pleased to state: *

(a) whether any attempts have been 
made to manufacture clocks in India;

(b) [f so. the names of factories 
that manufacture clocks and th  ̂
amount of annual production;

(c) the number of clocks imported 
each year and the names of countries 
from which they are imported; and

(d) the value of imported clocks 
per year?
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The of Commerce and
Industry (ShrJ Mahtah) (a) Yes, Sir.

(b) to (d). Two statements are laid 
on the Table of the House. [Sec Ap
pendix XXVIII, annexure No, 40.]

Em p l o y e e s ’ S tate  I n su ran ce

*5001. Pandit Munishwar Datt 
Upadhyay: (a) Will the Minister of 
Labour be pleased to state what is the 
total wage bill of the employers of 
industries on which they may be 
required to contribute towards the 
Employees* State Insurance Scheme 
under the proposed Bill before the 
Parliament?

(b) What are the estimated amounts 
that the employers and the employees 
of the industries may have to con
tribute towards the Scheme?

(c) Are there any arrangements by 
the employers for benefits to indus
trial employees in case of sickness- 
maternity and employment injury on 
their own account?

(d) What are the arrangements and 
where do they exist in the industrial 
concerns outside Delhi 'and Kanpur?

The Minister of Labour Shri Jag- 
jivan Ram): (a) The total wage bill of 
employers in Inciia to whom the 
Scheme will be applicable, excluding 
the state of Jammu and Kashmir, will 
oe about 200 crores of rupees.

(b) The rate at which the employer’s 
special contribution should be charged 
is under consideration. The employees 
in areas where the benefit provisions 
of the Employees’ State Insurance Act 
apply will contribute in accordance 
with the rates laid down in S<.'hedule 
I to the Act. This will be appro3(ima- 
tely 2| per cent, cf the wages in places 
where the Srheme is implemented. 
The amounts th:it will be collected 
from employers and employees w'ill de
pend upon the rate of contribution to 
be charged from employers and the 
olaces whete the scheme is appHc

, (c) Employers are recjUired by law
to give certain benefits in respect of 
maternity and employment iniury 
under the Maternity Benefit Acts r.nd 
the Workmen’s Compensation Act res
pectively. Benefits in case of sickness 
are not given under any law though 
^ome employers do so volunlarily.

(d) Attention of the hoii. Member is 
invited to pages 233—243 of the Indian 
Labour Year fio^k 1948-49 wherein a 
brief account of the welfare activities 
undertaken by the employers in some 
of the major indui'irial and other 
undertakings is given.

F a c t o r ie s  pr o d u c in g  B u c k e ts

*5003. Shri Kishorimohan Tripathi:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that factories
engaged in producing buckets without 
machinery driven by power are
entitled to receive quota of supplies in 
respect of materials; and ^

(b) if not, how are they expected to
get their supplies? ‘

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes. Sit

(b) Does not arise.
K e ro sen e

*̂ 5004. Shri Kishorimohan Tripathi:
Will the Minister of Works. Production 
and Supply be pleased to state whether 
Government propose to control and 
ration the distribution of kerosene in 
the near future; and if so, when?

The' MinLster of Works Production 
and Supply (Shri Gadgil): No Gov
ernment do not contemplate to re-in
troduce control over the distributicn of 
Kerosene in the near future, unless 
there is some sudden and unforeseen 
change for the worse in our supply 
position.

R e h a b il ita t io n  in  B ih a r  and O r is s a

*5005. Shri A. C. Guha; Will the 
Minister of Rehabilitation be pleased 
to state:

(a) the number of East Bengal 
refugees sent to camps in Bihar and 
Orissa and the approximate time when 
these were sent:

(b) on what dates and by what
number these refugees have b^n sent 
from the camps to the rehabilitation 
areas; ,

(c) whether there have been any 
complaints about the conditions preva
lent in those camps; and

(d) how many of them are still in
camps and have not yet been sent for 
rehabilitation? .

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (aV Bihar
26,176 Orissa, 24.447.

The displaced persons were sent in 
batches between March, 1950 and July, 
19.*i0, to Bihar and March 1950 and 
October. 1950, to Orissa.

(b) 6,686 displaced persons were dis-, 
Dersed from Camps in Orissa to Reha
bilitation Centres viyno llith May 19M.
A statement i îving details of this dis
persal is laid on the Table of the 
House. [See Appendix XXVm, an
nexure No, 41.1
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As regards Bihar, information is 
being collected.

(c; Yes. But on enquiry they proved 
to be unfounded.

(d) In Bihar 14,287 displaced per
sons were in Camps on 5th May. 19IU, 
and in Orissa there are ;>.o24 displaced 
persons in Camps.

SiNORi F a c t o r y

*5006. Shri A. C. Guha: Will the 
Minister of Works, Prodnctloa and 
Supply be pleased to state;

(a) when the Sindri Fertiliser fac
tory is to begin production;

(b) whether Government can now 
give the amount so far spent and the 
amount likely to be spent before pro
duction begins;

(c) whether Government have 
finalised the future set up of its 
management; and

(d) what is likely to be the total 
market value of the fertiliser produced 
in the first year and the cost of pro
duction?

The Mioister of Works, Production 
and Supply (Shri (iodgil): (â  By
November, 1951.

(b) The t’xpenditure inourreJ upto 
the end of February 1951 is Rs. 18*4 
crores approximately and the further 
amount likely vo be spont bcfcire pro
duction begins is 4 6 crores approxi
mately.

(c) This has been done in broad
outline. ‘

(d) It is anticipated that about
1,75,000 tons of ammonium sulphate 
will be produced during the first twelve 
months following the start of produc
tion operations and on the basis of the 
present day pi ice of imported am
monium sulphato the market value of 
the first year’s production is estimated 
at Rs. 5*4 crores. It is not usual for 
a public statement to be made on the 
questiofn of cost of production.

S lack  C oal d e stro yed  f y  F ir e

*5007. Shri Kshndiram Mahata; WIU
the Minister ol Works, Production and 
Supply be pleased to state:

(a) whether it is a fact that a large 
quantity of slack coal stocked In 
Kargali State Railway Colliery caught 
fire sometime in the beginning of May 
1951;

(b) if so, what the cause of fire was; 
and

(c) the quantity of coal destroyed 
thereby?

The Minister of Works, ProduitfJon 
and Supply (Shri Gadgil): (a) Yes,

Sir; a fire occurred on thd '‘cuthem 
side of the Kargali Colliery yard on 
3rd May, 195L

(b) The fire v/as due to spontaneous 
heating.

(c) Approximately 50 tons.
C loth  P r ic e s  and  P ro d u c tio n  C o st s

*5008. Shri Kshudirun Mahata: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) the percentage of increase in 
price of cloth of the same quality at 
present against the price when cloth 
control was first introduced in 1943;

(b) the percentage of increase or 
decrease in wages of Textile labourer 
at present against that in 1943;

(c) the percentage of increase in the 
prices of cotton for textile purposes at 
present over the prices of 1943; and

(d) the percentage of increase or 
decrease in the cost of electric power 
to run textile factory over the cost 
prevailing in 1943?

The Minister of Commerce 
Industry (Shri Mahtab): (a) The per
centage of increase in the current price 
of some representative varieties of cloth 
as compared to their prices hi 1943 is 
as follows:

(i) Percentage of increase in Ex
Mill Price—Coarse Sheetings 
About 13J per cent.

(ii) Price—Coarse Medium Shirt
ing... About 15 per cent

(iii) Price—Fine Long Cloth...
, About 20 per cent.

(iv) Price—Superfine Mull...About 
77h per cent.

(b) Information is being collected.
(c) (i) Percentage of increase in the 

prices of Indian Cotton used in the
manufacture of Coarse Cloth...... About
70 per cent.

(ii) percentage o f  increase in the 
prices o f  Indian Cotton used in the 
manufacture o f  Medium Cloth. .A b o u t  
66 per cent

(iii) Percentage of increase in the 
prices of East African Cotton used in 
the manufacture of Fine Cloth...About 
113 per cent

(iv) Percentage of increase In the 
prices of Egjrptlan Cotton used in the 
manufacture of Super Fine Cloth... 
About 332 per omxt

(d) There has been no Increase/ 
decrease in the tariff of electric supply 
to Textile factories located at Bombay 
since 1943. Increase of about 40 per 
cent, in the cost of supply of electricity
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has been recorded in Ahmcdabad. In
formation about other places is not 
available.

H andloom  C loth  produced  in  M ad ras

♦5009. Dr. V. Subramanlam: Will the 
Minister of Commerce and Industry be
pleased to state the quantity of hand
loom cloth produced in Madras State 
in the years 1949 and 1950 and the quan
tity that was exported during those 
years?

The Minister of Commerce and 
Industry (Shri î Iahtab): Figures of 
production have been called for from 
the Madras Government. The total 
exports of handloom cloth from India 
during 1949 and 1950 were 59*02 mil
lion yards and 58*63 million yards res
pectively.

S alt  produced  at T u t ic o r in

*5 010 . Dr. y .  Subramanlam: Will the 
Minister of Works, Production and
supply be pleased to state:

(a) the total quantity of salt pro
duced at Tuticorin and out of which . 
the quantity that was exported to 
Calcutta in the years 1949 and 1950;

(b) the freight charges per ton for 
export to Calcutta; and

(c) whether it is a fact that freight 
rharges have been increased and if so, 
by how much?

The Minister of W<tfks, Production 
and Supply (Shri Gadgil): (a) The
total production was 47 lakh maunds 
and 59 lakh maunds in 1949 and 1959 
respectively. The exports to Calcutta 
were 11 lakh maunds in 194!) and 20 
laKh maunds in 1P50.

(b) Rs. 22 per ton.
(c) The Shipping Companies have 

increased the irei^t from Rs. 17 to 
Rd. 22 per ton with tffect from the 1st 
March, 1951.

P r o t e c t iv e  D u t y  on C a u st ic  S oda

♦5011. Shri Amolakh Chaiid: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether Government have 
suspended the imposition of protective 
duties on imported caustic soda in 
spite of the recommendation of the 
Tariff Board and if so, why and what 
Is the estimated loss of revenue to 
liovernment;

(b) whether the landed cost of 
imported caustic soda has increased 
and if so, by what amount it has 
increased and at what point; and

(c) whether the suspension of the 
levy of , the protective duty is tempo
rary or it will continue till the landed 
cost comes down to nonttal? ,

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Yes Sir. The Tariff Board’s recommen
dation for the imposition of protective 
specific duty was based on the landed 
cost of caustic soda prevailing at the 
time of the enquiry, namely Rs. 26-13-0 ► 
per cwt., when the fair jelling price 
was estimated by them at Rs. 27-2-2 
per cwt. As the landed cost of im
ported article has since increased con
siderably Government do not consider, 
that there is any need at present to 
impose protective duty, as recommend
ed. The existing rates of d\ity based 
on the purreht tariff value of Rs. 25 
per cwt., work out to Rs. 6-8-0 per cwt. 
(Preferential) and Rs. 9 per cwt. 
(Standard), as against the rates recom
mended by the Board, i.e., Rs. 6-4^ per 
cwt. (Preferential) and Rs. 8-10-0 per 
cwt. (Standard), based on a tariff value 
of Rs. 24 per cwt. or Rs. 6-8-2 (Preferen
tial) and Rs. 8-15-9 (Standard) on a 
tariff value of Rs. 25 per cwt. There 
is therefore practically no loss of 
revenue.

(b) Yes. The landed cost of im
ported caustic soda which at the lime 
of the Board’s enquiry was Rs. 26-13-0 
per cwt., went up and was Rs. 29 per 
cwt., recently. The increase in the 
landed cost at present is Rs. 2-3-0 per 
cwt.

(c) Yes. A watch will, however, be 
kept on the landed cost of imported 
caustic soda and the matter leconsid- 
ered, if necessary.

S u l p h u r  f r o m  It a l y

♦5012. Shri Amolakh Clbuid: WiU 
the Minister of Commerce and Inditf- 
try be pleased to stiat̂ t

(a) why no agreement was entered , 
into with Italy at the Torquay Tariff 
Conference for the supply of sulj^ur 
to India;

(b) whether it is a fact that Italy is 
the second exporter of sulphur to the 
world countries next to U. S. A.; and

(c) whether there is any possibility 
of importing sulphur from Italy or 
U.S.A. for the normal needs of India?

The Deputy Minister of Cî mmcrce 
and Industry (Shri Karmarkar):- (a)
The Torquay Conference was for ex
change of Tariff concessions among the 
participating countries and not a Com
modity Conference. The question oi 
entering into an agreement with Italy 
at the Conference for the supply of 
sulphur did not, therefore, arise.

(b) Yes. Sir.
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(c) During the first two quarters 
(January to June, 1951) we have got 
a total allocation of 22,000 tons of 
American sulphur. The possibility of 
getting Italian sulphur is being ex
plored.

T o w n sh ips  in  D elhi

’*'5014. Shri Balmiki: Will the Minis
ter of Rehabilitation be pleased to 
state:

(a) the names of new townships 
built in the Delhi State for the rehabili
tation of refugees;

(b) the cost of building each town
ship;

(c) the amount realised by the sale 
of houses and plots in each township; 
and

(d) the categories of persons to 
whom preference was given in the sale 
and allotment of houses in these town
ships?

The Minister of State for Rehabili
tation (Shri A. P. Jain): (a) to (r). A 
statement is laid on the Table of the 
House giving the names of the Rehabili
tation Colonies in Delhi, expenditure 
incurred on them up to the :Ust March, 
1951 and the amounts realized by the 
sale of houses and plots in each 
colony. [See Appendix XXVIII, an- 
n^xure No.,42.] '

(d) In allotting houses and tenements 
on rental basis, the following categories 
were given preference:

(1) Those living in Camps.
(2) Pavement squatters cleared 

under the sector-wise plan.
(3) Evictees from Government 

quarters.
In 1948-49 allotments of houses in 

Rajinder Nagar and 200 yard plots 
in Patel Nagar and Nizamuddin were 
made on the recommendatioTTof an Ad
visory Committee appointed for the 
purpose.

Sale of houses is effected after satis
fying that, the applicants are eligible. 
Bungalow plots are 'sold  ̂ by inviting 
tenders.

C oal  M n ros W elfare  F und

*5015. Shri Bataiki; Will the Minis
ter of Labour be pleased to state:

(a) the amount of thd Coal Mines 
Welfare Fund as on the 31st March 
1051;

(b) the amount spent out of this 
Fund during the years 1948-49, 1949-50 
and 1950-51; and

(c) the amount spent during the 
above period out of the Fund on build
ing houses for ôal miners?

5091

The Mlnisler of Labour (Shri 
Jivaa Ram): (a) Rs. 4,41,91,607.

(b) The hon. Member’s attention is 
invited to the statement placed on the 
Table of the House in reply to Ques
tion No. 4239 asked by Shri A. C. CJuha 
on the 17th May 1951.

(c) 1948-49—Rs. 17,11,567
1949-50—Rs. 27,01,368 
1930̂ 51—Rs. 12;i3,86a.

T extile  E xport  Q uotas m  Iraq

*5016. Shri Balmiki: Will the Minis
ter of Commerce and bidastry be
pleased to state:

(a) the quantity of quotas of cotton 
textiles granted to newcomers in thft 
year 1947 for export to Iraq;

(b) the quotas granted to these new
comers in subsequent years for export 
to Iraq or any other destination; and

(c) whether these newcomers have 
been compensated in any way for 
diversion of their quotas to other 
destinations in lieu of their exports to 
Iraq?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) 1*37 mil
lion yards. -

(b) and (c). A quota of 137 million 
yards was fixed for the export of cotton 
piecegoods to Iraq by new-comers for 
the period January-June 1947. No 
quota was fixed lor export for the sub
sequent licensing periods July-Decem
ber 1947, January-Juna 1948 and July- 
December 1948. In making allocations 
to new-comers for these periods for 
destinations other than Iraq, no special 
consideration was shown to firms which 
received allocations in January-Junc 
1947.

F ountain P ens

^  Kanwar: Will the 
Minister of Commerce and Induitry
be pleased to state:

(a) the number of fountain-pens of 
various makes imported into India 
from abroad during the last three 
years with the names of the countries 
from which they were imported;

(b) the maximum and minimum 
sale-prices of a fountain-pen imported 
from abroad;

(c) whether any fountain-pens or 
thoir parts are manufactured in Indisi 
and if so, at what places; and

(d) whether any subsidy or conces
sion is granted to any such Industry?

TIm Mtniirter of Commerce and 
Industry (Shri Mahtab): (a) A state
ment showing the number of fountain
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pens and the countries from which they 
have been imported during the period 
April 1950 to March 1951 is la,ld on the 
Table of the House. [See Appendix 
XXVIII. annexure No. 43,1

Figures for the previous years are , 
not available, as the item was not 
separately given in the import trade 
returns before April 1950.

(b) The maximum price of an im
ported fountain pen is about Rs. 85 
while the minimum price of a cheaper 
quality imported fountain-pen is about

(c) Yes, Sir, at Bombay, Madras, 
Kanpur and Delhi

(d) No subsidy or concession is 
granted.

Toys

*5018. Shri Raj Kanwar: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the names of different materials 
of which toys are manufactured in the 
country on a commercial scale;

(b) the value of toys imported from 
aJ>road during the last three years with 
the names of countries from which 
they were Imported;

(c) the names of factories, if any, in 
the country which manufacture toys on 
a large scale;

(d) the present position of the*toy 
industry in India as a cottage, small- 
scale and medium scale industry; and

(e) whether any toys manufactured 
in India are exported to foreign coun
tries; and if so, to which countries and 
of what value they were exported 
during the last three years?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Wood, rubber, clay, ivory, plastic tin, 
rags etc.

(b), (c) and (e). A statement is 
laid on the Table of the House. [Sec 
Appendix XXVIII. annexure No. 44.1

(d) The toy industry in India is cnly 
in its nascent stage of growth. This 
industry is handicapped for lack of 
finance and shortage of raw materials.
CONSULTAXrVE BoARD ON INDUSTRY AND 

LABOtni
*5019. ShH GaBamukhl: WiU the 

Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the 
High Power Development Committee 
on Industries has decided to set up a 
Joint Consultative Board on industry 
and labour;

(b) if so, the number of members 
of the Advisory Board and the interests 
represented thereon; and

(c) the Questions the Board is 
expected to deal with?

The Minister of Oomiu^ce and 
Industry (Shri Mahtab): (a) to (c). 
Yes. Sir. The Development Committee 
on Industries has recommended the 
constitution of a seven-man Joint Con
sultative Board consisting of three re
presentatives of industry and three re
presentatives of labour, with an inde
pendent Chairman to be elected by the 
six members.

The Committee has suggested that 
the Qpard should be re.^ponsible for the 
implementation of agreements reached 
from time to time between managem-^nt 
and labour in regard to rationalisation 
and retrenchment, and will also deal 
witii questions relating to association 
of workers with management and study 
problems of productivity and the re
taining of retrenched personnel etc.

The recommendation ot the Com
mittee is under consideration.

Exi enditure incurred in World 
War II

♦5020. Shri Kamath: Will the Prime 
Minister be pleased to state:

(a) whether any accurate figure or 
a fair estimate is available of the total 
expenditure incurred by the then CJov- 
ernment of India in prosecuting World 
War II; if so, what it is;

(b) the number of Indians killed 
wounded and missing in that war;

(c) the total value of reparations 
so far received by India; and

(d) whether there is a proposal be
fore Government to forego further 
reparations from Japan, Germany and 
Italy as a gesture to the ex-enemy 
powers prior to the conclusion of *an 
early Peace Treaty? .

The Deputy Minister of Ezteraal 
Affairs (Dr. Keskar): (a) It will be 
extremely difficult to get any fair esti
mate of the total expenditiite incuired 
by the Government of India in World 
War II. It will mean a detailed exa
mination of the expenditure incurred 
from the year 1939Uo 1945. The lime 
and labour involved will not be com
mensurate with , the results achieved. 
Moreover, it is not sure whether such 
figures collected will give us any accu
rate estimate.

(b) The total number of casualties 
(including killed, died, missing and 
wounded) in the then Indian Army 
during World War II is 1,03,631.
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(c) and (d). The attention of the 
hon. Member.is drawn to the reply 
given by the hon. Commerce and Indu:;- 
try Minister in answer to starred ques
tion No. 3386 on the '̂ .>rd April, 1951.
I have nothing to add to the statement 
then given, explaining the present pcsi- '  
tlon.

G o v t , o f  I n d ia ’s B u il d in g s  in  
W. B en g a l

*5021. Shrl S. C. Samanta: Will the 
Minister of Works, Production and 
Supply be pleased to state:

(a) the names and locations of 
buildings in the State of West Bengal 
that are under the direct control and 
management of the Ministry;

(b) the buildings in West Bengal, 
the control of which has. at the time 
of construction or subsequently, been 
permanently made over-^by the Minis
try of Works', Production and Supply 
to other Ministries; and

(c) whether any buildings belonging 
to the Ministry have been lent to the 
Stale of West Bengal?

The Deputy Minister of Works Pro
duction and Supply (Sbri Biirai?ohain):
(a) to (c). A statement containing the 
required information respect of Gov
ernment owned buildings if laid on the 
Table of the House, Appendix
XXVIII, annexure No. 45.]

A r t if ic ia l  S il k  Y a r n

♦5022. Shrl Shankaralya: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) what is the import price of arti
ficial silk yam during 1949, 1950 and 
1951;

(b) what is the market price of arti
ficial silk yarn during 1949, 1950 and 
1951;

(c) what is the total quantity of 
artificial silk imported Statewise, 
during 1949, 1950 and 1951;

(d) what steps are taken to ensure 
distribution of artificial silk to the 
weavers at reasonable prices; and

(e) whether any cases io black 
marketing have been detected since 
1949; If so. what action has been taken 
th4*reon? -

Tiie Mioistet of Co
industry (Shrl Mahtab): (m Average 
import prices of art yarn during 
the years 1949, 1̂ 50 and 1051 were 
P<5. 1̂, R«. 4 and Rs. Q-8-0 per lb. res
pectively.

(b) Average market nrlres of arti
ficial silk yam during the years 1949. 
19.50 «nd 1051 were rfs. S. Rs. 8 and 
Rs. 9-8-0 per lb. respectively.

fc) A statement is laid on the Table 
of the House. [See Appendix XXTIII, 
annexuie No. 46.J

(d) There is ho statutory control on 
the distribution of artificial silk yarn. 
Licences are however issued to the 
established importers on the condition 
that they will sell their imports to the 
handloom weavers onlv. The question 
of distributing artificial silk yarn 
through the State Governments is 
under consideration.

(e) There being no control either on 
prir-c of distribution of artificial ŝ ilk 
yarn, the question of black maiketlng 
does not arise.

P ig  Ir o n

*5023. Shri Shankaralya: Will the 
Minister of Commecfe and Industry be
plea îod to state:

(a) what is the total number of 
foundries In India Statewise and the 
quantity of pig Iron annually required 
by them; and

(b) what Is the quantity distributed 
annually to the several foundries In 
India?
 ̂ The Minister of Conimeree and 
Industry <Shri M<ihtab): (a) and (b). 
A statement is laid on the Table of 
the House. [See Appendix XXVIIl, 
annexure No. 47.1

R ent C o n t r o l  B il l  fo r  D elh i and 
A j m e r -M e r w a r a

*.̂ 024. Pandit Thakur Das Bhargava;
Will the Minister of Works, Production 
and Supply be pleased to state:

(a) whether an undertaking was 
given on the 20th March 1951 that a 
Rent Control Bill for Delhi and Ajmer 
Merwara will be introduced and sent 
to the Select Committee during the 
current session of parliament; and

(b) whether Government in pursu  ̂
ance of the undertaking propose tc 
have the promised measure during this 
session and send the same to the Select 
Committee; If not, why not?

The Minister of Works, Production 
and Supply (Shri Gadgil); (a) Yes.

(b) The Bill has been introduced 
Its reference to the Sele.?1 Committee, 
depends on the convenience of the 
House.

iNDfViDtMi. Ex p o r t e r 's  Q uota

«5025. Shrt P. BasI Reddl: Will the 
Minister of Cnmmerce and Industry 
be pleased to state:

(a) whether It is a fact that exports 
of cloth during 1948 to Pakistun have
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been excluded from the basis ot calcu
lation in fixing an individual exporter’s 
quota for the current half year;

(b) whether Government have 
received a representation from the 
South Indian Chamber of Commerce 
urging the inclusion of the 1948 
exports to Pakistan also on the basis 
bf the said calculation; and

(c) if so, what action have Qovem- 
ment taken in the matter?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and (b). 
Yes. Sir.

(c) The Govornment have not con
sidered it necessary to modify the basis 
of quota fixation.

P r e c isio n  I n s t r u m e n t s  F a c t o r y .
L u c k n o w

*5026. Shri P. Basi Beddi: Will the 
Minister of Commerce and Indiuitry
be pleased to state:

(a) whether it is a fact that the 
Government Precision Instruments 
Factory at Lucknow has produced its 
first all-SwaBeshi microscope;

(b) If so, what is the cost of its 
production and how does it compare 
with that of an imported microscq;^ of 
similar quality;

(c )  when is the factory expected to 
produce the instrument on a commer
cial scale;

(d) what are the other instruments, 
if any, that are being manufactured at 
the factory;

(e) whether it is a fact that the 
factory will be producing cheap radio 
sets shortly;

(f) if so, what is the target of 
monthly production of cheap radio 
sets; and

(g) when they will be first available 
for sale to the public?

The Minister of Commerce and 
fndiMtry (Shri \UhUb): (a) to (c>. 
The factory is owned by the U. P. 
Government. 1 am not In a oosititin 
to give information required by the 
hon. Member.

(d) So far as I am aware, the factory 
proposes to mauufacture water meters 
and other prtciaion Instruments like 
in^ruction apparatus for mechanics, 
medical syringes, thermometers, electri- 
rity metws, Eicctro-cardiographs, 
special glass for r.^dio valvss and glass 
for spectacles.

(e) ‘o (g). I understand that ut pie- 
sent they have only a modest Pjan for 
assembly of chcao radio sets which is 
in an expeilmental ftage.

P u rch ase  o f  P lot  b y  U.K. in  
D ip l o m a t s ’ En c l a v e

*5027. Shri Kannamwar: WUl the 
Minister of Works, Production and

# Supply be pleased to state whether it 
is a fact that the Government of U.K. 
have purchased a plot of land in the 
diplomats* enclave and if so, at what 
cost?

The Deputy Minister of Works, Pro- 
<diietion and Supply (Shri Buragohain):
Yes, the United Kingdom High Com
mission have purchased about 24*53 
acres of land and paid Rs. 20,85,051 
as premium and roinmute<l value of 
ground rent

J ute  M il l s

*5028. Saikh Mohiuddln: Will the 
BAinister of Commerce and Industry be 
pleased to state:

(a) the number of jute mills in the 
country which are actually working;

(b) what is their average require
ment of raw jute per month and what 
is the stock position as on the 31st 
May. 1951;

(c) what is the target of export of 
raw jute and jute .manufactured soods 
to foreign countries during the year
1951-52; and

(d) whether it is a fact that recently 
some mill owners approached the 
Commerce Ministry to give them 
facility of transport of jute received 
from Pakistan from Calcutta to their 
destinations, if so, to what effect?

The Minister ot Commerce and 
Industry (Shii Mahtab): (â  84.

(b) On the ba.sis of 42i working
hours per week, the minimum average 
requirement of ra*v ji’ te per month for 
the whole indus!,ry is 4,2),400 baies. 
The stock of raw with the mills 
reporting to the Iniian Jute Mills As
sociation on the 20th May was
7.17.360 bales. Information regarding 
the stock position on Uie 31st May 1951 
is not yet available.

(c) Export of raw jute is not being 
allowed at prescMit. There is, there
fore, no question of fixing at this stage, 
a target for its export during 1951-52. 
As regards export of jute goods over
seas, the target will obviouslv depeiul 
on production. If the mills continue 
to work at the oresont rate it may be 
possible to exDort about 6-5 lakh tons 
during 1951-52 (July-June).

(d) No millowner has approached 
this Ministry for assiiUnce in the 
matter of movement of (Pakistan jUte 
from Calcutta to the mUl area.
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GrOVERNMENT OF llfOIA OFFICES SHirTCD
TO M ad h ya  P radesh

428. Shrî Kamttth: Will the Minister 
of Works, Production and Snuplj be
pleased to state:

(a) which Government of India 
offices have so far been shifted to 
Madhya Pradesh;

(b) whether residential accommoda
tion has been provided for all the 
officers and staff working therein;

(c) how many of such officers ind 
staff are still without residential 
accommodation; and

(d) what steps arc being taken to 
provide them with such accommoda
tion?

The Deputy M ln l^ r  of Works* Wo- duclion and Svpply (Shrf Bumokaln):
(a) The only office which has moved 

to Madhya Pradesh is the office of the 
Additional Chief Engineer. Technical 
and Development Circle. Posts and 
Telegraphs DepaKment.

(b) to (d). All the officers and staff 
(with the exception v̂ f one officer) have 
been provided with residential 
accommodation at Jubbalpur. Phis 
particular officer was also offered ac
commodation but did not accept it.

Cloth Distribution

429. PandU Munishwar Datt tJpadhyay: Will the Minister of Oma- 
merce and Industry be pleased to 
state:

(a) the revised system of cloth dis
tribution in Delhi through the Fair 
Price Shops proposed to be enforced^
from June, 1951; ^

(b) what is the improvement made 
on the existing system of distribution 
of cloth on the basis of food ration 
cards; and

(c) whether there will be any
increase in quota allotted to the State 
from June 1951?

The Minister of Cammeree aadindustry (Slirl MahUb): (a) With
effect from 1st hrne 1952, cloth will be 
issued to a familv on Ihe actual num
ber of perso!is living in that family 
instead of the previous system under 
which familids of 4 pcrsc ns or more 
were entitled to tb« same quantity.
The cloth *|uota per family will now
be on a 3 monthly basis instead of on

131 P.S.D.

the previous 6 weekly bails. To pre
vent the professlorhil hawkers taking 
advantage of the new ^istrtbutlon 
scheme, a family not be alile to 
buy more than half its quota at one 
time. To avoid rush at tha Fair Price 
Shops a family will buy its cloth quota 
on two occasio/is during the period of
3 months. P e^ n s  living in hotels and 
not in possession of clviuaivfood ration 
cards will also be able to get doth 
against special cloth cards isstted to 
them.

(b) The improvement Jn the revised 
system is:

(1) that it enables a large family 
to get more cloth th^n in the 
pfe^ous system Und^r wliich 
a family iivlth 4 or moi% mem
bers could only get 20 yards 
in a period of 6 weeks;

(2) that persons not in possession 
of food ration cards will also 
derive the benem^by the Fair 
Price Shops Scheme; and

(3) that the increase in the period 
from 6 weeks to 3 months will 
ha^e the effect of apraeding 
over purHiases and thus avoid 
rush at the Pair Price Shops.

(c) There hn? been no increase in the 
overall cleth qtiota of the SUte. But 
in view of the larger quantity of ck th 
now available for internal dliitrlbutiont 
Delhi State expects to got their full 
quota of 2,501} bales per month. This 
would ijnprove the position considera
bly.

iNDiAifs IN T hailand

430. Pasidll MnUshwar DaH Upadhyay: Will the Prime Minister be
pleased to state:

(a) what is the mecial concession 
allowed to liidian Nationals In Thai
land in respect of their registration; 
and

(b) how are the Indians in Thailand 
availing of this concession?

The Deraiy Minister of Evtemal 
AjBTaiirs (Dr. Keaiuir): (a) Indian na
tionals after reglsteration will be grant
ed permlssi«»n to remain in ThailanH 
subject to their fulfilment the Ttiai 
Immigration regulations. The time 
Uniit for re^traticn has been extended 
from 31st December 1950 to 30th June 
1951.

(b) Every a«8istance is given by our 
Legation to Indian nationals to obtain 
registration cirds before the expiry of 
the date.
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NKW BmLDZMG FOR DEFINCI
H e ad q u arter s

481. Shrl Sidhva: Will the Mlniiter 
of Worki» ProdnetioR aftd Supply be
pleased to refer to the reply to my un
starred question No. 316 asked on the
2M  Mav 1961 and state:

(a) whether the scheme for con
structing a separate building for the
Defence ' Head-quarters has been
finalised;

(b) if so, whether the sanction forRs. 230 lakhs has been received; and
(c) when the work is likely to start

and when it is expected to be com
pleted?

The Depsty Minister of Works, Pro- 
duettoB and Supply (Shri Buraguhain):
(a) to (c). The scheme Is still in its
initial stages, and wih be finalised cnly
after it has been approved by the
Standing Committee of Parliament for
the Ministrv of Works, Frodu(*ti'jn and 
Supply, and the Standinfj Finance C om- 
mittee. The scheme is expected to be
placed before these two Committees
at their next meeting.

Th^ estimates for the work can be
prepared and finalised only after a pre
liminary survey and jungle clearance
of the site are undertaken, with a view
to assessing the cost of levelling and
development of the area. The question
of sanctioning this survey work is now
under consideration.

The s<dieme will be taken up only in
stages, and is expected to be (lonnpleted 
within about three years. The ques
tion of according financial sanction to
the scheme arUes only after the ap
proval to the scheme in prii^ciple cf the 
Standing Co/rjnlttee and the Standing
Finance Committee is received.

I lle g a l  M ig r a t io n  to  C y l o n

m . Or. Ram Subhag Slngli: WiU
the Prime Minister be pleased to state:

(a) whether a conference of the
officials of the Government of India
and Governn>ent of Madras was held
recently in Madras to consider
measures for checking illegal migra
tions to Ceylon;

(b) what decision or decisions have
the conference taken in the matter?

'rhe Depuiy Mlni.st(*r of External 
Affairs (Dr. Keskar): (a) Yes, Sir.
' (b) The confero^ce was not autho
rised to make any decisions. It has

made certain recommendations which
are under the examination of the Gov
ernments of India and rvladras.

Cloth for Bihar

433. Shri Jnani Ram: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) the quantity of cloth sent to
Bihar for the period 1st March to 15th 
May during each of the last three
years; and

(b) the total monthly quota allotted
for the corresponding period during
each of the last three years?

The Minister of Commerce’ 
Industry (Shri Mahtab): (a) and (b). 
The information is given in the ftate- 
ment attached. [5ee Appendix
XXVIII, anne::ure No. 481

I n d ian  in  U.S,A. and  U.S.S.R.
4S4. Shri Kamafh: Will the Prime

Minister be pleased to state:
(a) the number of Indian residents

in U.S.A. and U.S.S.R. respectively, as
on 1st May 1951;

(b) how many among them in each
of those countries are students, and
how many are in various trades,
vocations and professions, the number
being given for each trade, vocation
and profession separately;

(c) how many in each country have
acquired citizenship rights; and

(d) whether Indian residents in 
either country are subject to any dis
abilities and if so, what they are?

The Depaty Minister of External
Affairs (Dr. Keskar): (a) The number
of Indian residents in the U.S.A. in 
July, 1947, was 2,405. Later figures are 
not yet available. So far as we are
aware, there are no Indians re.sident
in the U.S.S.R.

(b) The figures are not available.
(c) In the U.S.A. 80 Indians w^e

naturalised as U. S. citizens up to we
year 1949. Laier figures are not yet
available.

(d) The Indian residents in U.S.A.
are not subject to any discrimination
once they acquire citizenship rights.
However, before citi/en.snip is granted
there are certain limitations which
:ipply to every foreigner regarding
certain occupations, e.g. lawyers. Nota
ries Public, School teachers, etc. These
professions are open oply to citizens
of the U.S.A,
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PARLIAMENTARY DEBi\TES 
(Part II-Procee~ings other than Qu'estions and Answers.) 

OFFICIAL REPORT 

Ions 
PARLIAMENT OF INDIA 

Thursday, 7th June, 1951 

The House met at Hatf Past Eight of 
the Ctock. 

[MR. SPEAKER in the Chair} 

QUESTIONS AND ANSWERS' 
(See Part I) 

9-33 A.M. 

·LEAVE OF ABSENCE FROM THE 
HOUSE 

Mr. Speaker: Before the House 
proceeds with any other business, I 
would like to inform hon. Members 
that Shri P. M. Audikesavalu Naicker 
has requested for leave of absence 
under article 101(4) of the Constitu-
tion till the end of the current ses-
sion as he is not well. . 

Is it the pleasure' of the House to 
grant him leave? 

The leave was granted. 

BUSINESS OF THE HOUSE 
Mr. Speaker: Before the House 

proceeds with any further business, 
I want to be clear about the time-table 
of the House. I find that we have 
some important business which we 
must put through. The Representation 
of the People (No.2) Bill will, I think, 
be concluded within a ~hort time: 
that is what I believe. Then, the 
most important item will be the 
motions about Delimitation. I pre-
sUme that the House is determined-
I presume so-to see that by about 
six o'clock on the 9th, Saturday. we 
finish the present session. 

BOD. Members: Yes .. 
Mr: Speaker: If that is so, then, 

we ~ust have a strict time-~able. strict 
198 PSD 

10339 

time-limit and rationing of time for 
everything. 

Hon. Members: Yes .. 
Mr. Speaker: Otherwise, we shall 

be dragging. 
Shri Sidhva (Madhya Pradesh): And 

not add new Bills. 

Mr. Speaker: It fs not a question 
of adding or subtractinl; it is a ques 
tion of urgent business having t'o ~ 
put through. I do not think that theN 
is any possibility of new urgent thingll 
.c·)ming up; but one does not know. 
I was therefore suggesting that the 
Housf' may meet in the afternoon to-
day and tomorrow also ... 

The Minister of State for Parlia-
mentary Atrail's (Shrl Satya Narayaa 
Sinha): Let us fix the time for today-

Mr. Speaker: About the· timings. 
we shall see later on. We sit even 
in the afternoon and if necessary we 
sit again tomorrow afternoon, but not 
on Saturday.afternoon. If the session 
is to end in the afternoon, Members 
will require some time for packing. 
Shall we sit at 4-30 today? 

Shri Satya Narayan Sinha, We 
. may sit from 4-30 to 6-30 today. 

Mr. Speaker: We shall sit from 
4-30 to 6-30. Tomorrow, we shall see 
ho\v \ve adjust the time. 

Shrl Sidhva: Am I clear, Sir, that 
the session will end on Saturday? 

. Mr. Speaker: Now, the 'House has 
agreed. If the House wishes to dIa-
cuss other matters, I 'shall use the 
method ot guillotinE!. We have no" 
reached an agreement. All QuestfODl 
undisposed of at one o'clock on Satur-
day, will be put to the vote without 
any further discussion. I think that 
is the only ·procedure. 

Shrl Kamath (Madhya Prad_l: 
Will you please tell us, Sir, whether' 
Government is anxious. to put thro_ 
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[Shd Kamath] 
all the Bills in the List of Business 
or whether they wish to put through 
only a few of them? There are some 
unimportant Bills, in my humble 
judgment. 

Mr. Speaker: The whole position 
is clear. It does not reqUIre any 
statement which will take its own 
time. We have the Representation of 
the People (No.2) Bil1. That is im-
portant obviously. Then, the Delimi-
tation metions which are obviously 
important if the elections are to come 
ofl'. Then, there are two Bills on the 
anvil: one is the Rajghat Samadhi 
Bill. 

The Prime Minister and Minister of 
External Affairs (Shd Jawaharlal 
Nehru): It is a small one. 

"Mr. Speaker: The Rajghat Sama-
dhl BIll is already on the anvil. 

Sbri Jawabarlal Nebru: There are 
two resolutions. 

Sbrl Satya Narayan Sinha: The 
Industrial Disputes (Amendment and 
Temporary Provisions) Bill is very 
important. 

Sbri Sidbva: No new Bills. 
Shd Hussain Imam (Bihar): It Is 

a big Bill which will require a great 
deal of discussion. 

Shrl Jawaharlal Nehru: The hon. 
Member has mistaken it for another. 
This is a brief Bill dealing with bank 
disputes only. " 

Mr. Speaker: In view of the short-
ness of the time, let us not take more 
time. Hon. Members wi1l con~er 
amongst themselves and decide. 

Sbrl T. Husain (Bihar): We do not 
meet after the 9th: I want to have 
an official announcement. 

Mr. Speaker: We do not meet not 
only after the 9th, but also after one 
o'clock on the 9th. 

Shrl Kamatb: May I remind you, 
Sir, about the Question Hour to-
morrow? The questions of the 29th 
were postponed to tomorrow. 1 think 
that stands. "" 

Mr. Speaker: Yes. I thought the 
hon. Member was suggesting that the 
Question Hour should be dispensed 
with. 

Shrl Kamath: No. 
Shrl Biswanath Das (Orissa): Notice 

Clf three resolutions has been given by 

Government.' Is it the idea to drop 
anyone of these? 

Mr. Speaker: Are there three reso-
lutions or two? 

Sbri Satya Narayan Sinha: Three. 
Mr. Speaker: There are three reso-

lutions. 

Tbe Minister of State for TranspOrt 
and Railways (Sbri Santhanam): I 
am qUIte willing to postpone my reso-
lution. 

Mr. Speaker: That means there 
are two. 

Pandit Kunzru (Uttar Pradesh): I 
have not been ab'e to follow the dis-
u;ssion. There is so much noiEe that 
it WaS very dimcult to hear either 
\Vha~ you said or what any other 
~\li?m:Jer ~'l!d" I therefore 'Vf'nt to be 
sure what it is that you intend to do 
at one o'clock on the 9th. You have 
said, Sir. I believe. tha\ all business 
that is undisposed of at one o'clock 
will be put to vote. But, I take it that 
yeu do not include Bills on the agenda 
paper in the business. 

:\Ir. Speaker: Order, order. The 
hon. Me,nber will be in a position to 
clarify from the other hon. Members 
so that I need not take up again the 
time of the House. But, I shall onlY 
say, in short, this much. We have 
some important business which must 
be put through before we adjourn. 
Amongst them are two resolutions oC 
Government, and the Delimitation 
mutions. Then, of course, I said, the 
Representation of the People (No.2) 
Bill which is already at the third read-
ing stage. There is the Rajghat 
Samadhi Bill which is already in pos-
sessil)n of the House and is under dis-
cussion and the Industnal Disputes 
(Amendment and Temporary Provi-
sions) Bill. I do not remember there 
is anything else. These are the im-
portant items which must be put 
through. Therefore, I suggested that 
as we are now unanimous or almost 
unanimous-there may be perhaps a 
dissentient voice--

Sbd T. Husain: Unanimous. 
Mr. Speaker: I do not know what 

is in the mind of the hon. Member--
we now adjourn at one o'clock on 
Saturday the 9th. not to meet again 
till the next session. Therefore. in 
order to facilitate discussion ot all 
these things and to see that the wbole 
business Is put" through, I suggested 
originallY that the House mi,ht sit 
even in the, afternoon of today and to-
morrow. We have decided that to-
day we sit from 4-30 P.M. to 8-30 p.JI. 
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As fOl" tomorrow we shall settle after 
we see how far it is necessary to meet 
again and at what timp-. It necessary, 
we can meet after consulting the con-
venience of all. Therefore. I have 
suggested that there should he a time-

'limit for everything. Even if a few 
or one Member feels that some point 
has not been dIscussed sufficiently, in 
view of the unanimous desire of the 
House, or almost unanimous desire of 
the House, I shall at one o'clock on 
Saturday put to vote all the outstand-
ing questions with reference to the· 
matters which I have pointed out, and 
not with reference to other matters. 

Now, let there be no more discus-
sion on this. 

Shri Hussain Imam: Sir, I would 
like to ..... 

Mr. Speaker: No more discussion 
of this. We now go to the next item. 

PAPER LAID ON THE TABLE 
NOTIFICATION UNDER SECTION 4A OF 

I:-IDIAN TARIFF ACT, 1934 
The Minister of State for Finance 

(Shri Tyagi): I beg to lay on the 
table a copy of Ministry of Finance 
Notifi'cation No. 51-Customs, dated the 
1st June, 1951, in accordance with sub-
section (2) of section 4A of the Indian 
Tariff Act. 1934. [Placed in Library. 
See No. P-176/51]. 

!MOTIONS RE. DELIMITATION OF 
CONSTITUENCIES ORDERS 1951 
Mr. Speaker: Now we take up the 

motions re. Delimitation of Constituen-
cies Orders 1951. Today is the last 
day for the secon,J set of motions. We 
shall follow the same procedure that 
we had yesterday. I am calling out 
the names and hon. Members wno are 
present, if they say "yes", we shall 
take it that their motions are moved. 
They may say "yes" loudly enough so 
as to enable me to. hear it. 

BOMBAY ORDER 

Shrl Hiray (Bombay): I beg to 
move: 

(For text of the motions see Appen-
,dix XXXIII, Annexure No.4) 

Shri Deogirikar (Bombay): I be~ to 
move: 

(For text of the motions see Appen-
dix XXXIII, Annexure No.4) 

$hrl Sonavaue (Bombay): I bei to 
move: 

(For text of the motions see Appen-
dix .XXXIll. Annexure No.4) 

MA:>HY:\ PRADESH ORDER 

Shrl M. A. HasaD (Madhya Pradesh): 
I beg to move: . 

(FOT text of the motions see Appen-
dix XXXIII, Annexure No.4) 

MADRAS ORDER 

Shri Kanak a Sabat (Madras): I beg 
to move: 

(For text of the motions see Appen-
dix XXXIII, Annexure No.4) 

Shri V. J. Gupta (Madras): I beg 
to move: 

(For te:rt oj the motions see Appen-
d;:{ XXXIII. Annexure Xo. 4) 

The Minister oi Law <Dr. Ambed-
kar): I beg to move: 

(F:;r toO).;L at the l)i-vtiOIl.s s"e Appendix 
XXXIII, Annexure No.4) 

UTTAR PRADESH ORDER 

/ Pandit Balkrishna Sharma (Uttar 
Pradesh) : I beg to. move: . 

(FaT text of the motior!$ see Appendix 
XXXIII, Annexure No.4) 

Mr. Speaker: I do not know what 
the Government proposes to do about 
the motions in respect of the U. P. 
Order. The motions have to be mov-
ed to-day. 

Dr. Ambedkar: I am in a difficult 
situc1tion, bec~use the revised Order is 
not yet ready. 

Mr. Speaker: Will it be ready by· 
one o'clock to-day? 

D-:. Ambedkar: We are trying Olm 
best and I shall let the House know 
and let -you also know before one 
o'clock how the position stands. 

:\Ir. Speaker: The point is that be-
. fore one o'clock the motions must be 

made. in the House. Otherwise. per-
haps, the motions will not be admis-
sible at all. Therefore, I would sug-
gest the motions may be moved and 
examined and then it will be possible . 
to suggest amendments in the motion. 
That would be one of the courses 
open. The hon. Law Minister may 
consider that, I mean amendments so· 
far as language and uther such things 
are concerned and not amendments of 
substance. 

Dr. C. D. Pude (Uttar Pradesh): 
I have given notice of amendments 
and without going into their details ... 

Mr. Speaker. He need not read ~ 
the whole motion. 
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Dr. C. D. Pande: I am not .going S,Il'l A. Joseph: I' want . to know 
to read out anythm~. The principle whether there is any general princi-
of plural constitu(;'lcies has been ac· pie to be adoptee. 
cepted: by the Guvernment and... Mr. Speaker: They mayor may 

Mr. Speaker: Order, order. That 'not adopt any principle. We will pro-
lS not permissible now. ceed with the fu.rther legislative busi-

Shri T. Husain (Bihar): On a point 
of order, Sir. II) it open to an hon. 
Member who ha!' not appended even 
a note of disseliL 'i-o the report of the 
Committee and who has already sign-

. ed .it, to get up now and suggest an 
,amendment which...... . 

The Minister of Stale for Finance 
(Slui Tyagi): Yes, it i~. 

Shri T. Husain: It is bad for an 
bon. Minister to interrupt an hon. 
Member. 

Mr. Speaker: He is addressing the 
Chair. 

'Slid T. Husain: Sir, is it open to 
such a Member, who has signed the 
report, now to move a motion amend. 
ing the Order? 

!\IIr. Speaker: I do not see any 
objection. Every Member is entitled 
to revise his opinion at any time, es-

. pecially in, this case si,nce two or 
three months have passed by since the 
Teport was made. Even between 
morning and evening one can revise 
his opinion. 

Shri A. Joseph (Madras): Sir ...... 
Mr. Speaker: The hon. Member \\\ill 

not rise when I am on my legs. 

lVII', Pande wanted to move a cer-
tain motion. I thir;,k it is necessary 
for me to record that that q1otion is 
inadmissible an9, I rule it out of order. 

Shri Kala Venkatarao (Madras): 
Yesterday morning four Members gave 
notice of a motion about the Gudur 
State Assembly constituency 'in Mad-
ras. That hAS not been circulated. In 
the informal discussion it was one of 
the proposals accepted. 

Mr. Speaker: I do not know how 
·the position stands. I~ it ~as given 
in time, we shall conSIder It. 

Shrl Kala Venkatarao: It was given 
:in time, Sir. 

'Shri A. 1oseph: Something was 
mentioned here about the U. P. Order. 
. May I know what is gOing to b~ done· 
with regard to that Order by the hon. 
Law Minister? 

Mr .. Speaker: Let the motions come 
and we sball see. 

ness. . 
SIlri J, R. Kapoor (Uttar Pradesh): 

Sir, notice of ni"Otions in relation to 
the Delimitation Order which were 
put in the Notice Office day before 
yesterday 2nd again yesterday have 
not so far been circulated. Yesterday 
you were pleased to allow me t<? move 
one motion Yesterday I agam put 
2ncther mo!.Ion and it has not been 
dreulated 

Mr. Speaker: I will enquire into 
the matter. It will be noted that Mr. 
Kapoor moves his motion. 

We will now proceed with further 
legislative business. 

PLANTATIONS LABOUR BILL 
The Minister of Labour (Shrl 

Jagjivan Ram): I beg . to move !or 
leave to introduce a BIll to proVIde 
for the welfare of labour, and to regu-
late the conditions of work, in planta-
tions. 

[Mr. DEPl'TY~SPEAKER in the Chair] 
Mr. Deputy-Speaker: The question 

is: 
"That leave be granted to intro-

duce a Bill to provide for the wel-
fare of labour, and to regulat.e th:; 
conditions of work, ih plantatIons. 
The motion was . adopted. 
Sln·i Jagjivan Ram: I introduce the 
Bill·~U 

ESSE:-TTIAL GOODS (DECLARA!ION 
. AND REGULATION OF TAX ON 

SALE OR PURCHASE) BILL 
The Minister of State for Finance 

(Suri Tyagi): I beg to move fOF leave 
to introduce. a Bill to declare! 10 pur-
suance of clause (3) of artIcle 286· 
of the Constitution, certain goods to 
be essential for the life of the com-
lUunity. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to Intro-
duce a Bill to declare, in pursu-
ance of clause (3) of article 286 
of the Constitution, cert~in goods 
to be essential for the life of the 
community." 
The motion was adopted. 
Shrl Tyql: . Sir, may I s\Weest to 

hon. Ministers that when an hon. Mlnled--
, ttr in whose name a motion f:a tab! 
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is absent, certainly any other hon. 
Minister can move it but I think it is 
necessary for him to say that he is 
moving it on say, Mr. Deshmukh's be-
halt. In future that may be adopted. 

I introduce the Bill. 

~ 

REPRE;SENTATION OF THE PEOPLE 
(NO.2) BILL.-Concld. 

Mr. Deputy-Speaker: The House 
will now proceed with' further con-
sideration of the Representation of the 
People (No.2) Bill. 

J 

We were on amendment moved by 
Dr. Deshmukh. The whole discussion 
is over. Has there been any agreement? 

HOD. Member: No. 
Mr. Deputy-Speaker: The question 

is: 
In the Explanation to part (8) of 

clause 122, omit 'patil'. 
The motion was negatived. 

Clause 123.-(.lI.finor corrupt practices.) 
Amendment made: 

In the Explanation to sub-clause (3) 
of clause 124 (old' clause 123), for 
"purpose" in line 2, substitute "pur-
poses". 

-[Dr. Ambedkar] 

Clause 125.-(Prohibition oj election 
meetings etc.) 

Amendment made: 
In sub-clause (1) of clause 126 (old 

clause 125),' for ~'poll" substitute "a 
poll'" 

-[Dr" Ambedkar] 

Clause 129.-(Prohibition of canvas-
. sing etc.) 

Amendment made: 
In sub-clause (1) of clause 130 (old 

clause 129),. for "on the date fixed for 
the poll" substitute "on the date or 
dates on which a poll is taken". 

-[Dr. ~mbedkar] 

The Minister of Law (Dr. Ambed-
kar):. I have already moved: 

"That the Bill, as amended, be 
passed." 
Mr. Deputy-Speaker: The question 

is:. 
"That the Bill, as amended, be 

passed." 
The motion was adopted. 

Jlr. Deputy-Speaker: We proceed 
to the Rajghat Samadhi Bill 

Pandit Kunzru (Uttar Pradesb): YOQ 
have allowed no time for discussion 
on the third reading. 

Mr. Deputy-Speaker: l. paused tor: 
some time c.nd no hon. Member stood 
up to speak. 

Pandit Kunzru:. You did not stoP 
even for a second. You put the motion 
to the House and it was carried. . 

l\'lr. Deputy-Speaker: May I submit 
to the hon. :'.Iembers to recall what 1 
did. As soon as the tinal clause was 
oyer, I asked Dr. Amcedkar once again 
to formally move that the Bill, as 
amended, be passed. I looked round. 
I thought all hon. Members were sum-
ciently tired cf speaking on the various 
clauses. Having regard to tbe pres-
sure of work and the time-table given 
by the Speaker, I looked round and a. 
nu :)tr.er hon. ;,r'?mber, Jpart from Pan-
dit Kunzru, stood up, I put ~
motion. 

Seth Govind Das (:\Iadhya Pradesh): 
You were all along on your legs. . 

Mr. Deputy-Speaker: I always uYr 
I thInk the ayes have it. It is opeD 
to any hon. Member to say 'no'. EveD-
at that stage if somebody wants to 
speak, he can get up. Now the matter 
is closed-the Bill is passed. 
10 .u.r. 

Pandit Kunzru: The whole thine 
has been most unfortunate. That is all 
I can say. 

Mr. Deputy-Speaker: Neither tile" 
House nor the country is going to-
suffer. The House has bad ample-
opportunities regarding this matter •. 
unless it be that at the fag end of the 
Bill the aouse still wants to repeat: 
something again and again. I am 
thoroughly satisfied that .tbe . Bill .hu-
been thrashed out sufficiently welL 
Pandit Kunzru was in the Select Com-
mittee. Personally so far as be is CoD-
eerned he has bad ample opportunities. 
As regards the other Members. who 
are always alert, they could bave eot 
up and said that they .insist upon ~ 
heard. The House knows that we are 
not trying to muzzle anyone. Thq 
have had ample opportunities and it ~ 
not necessary to proceed further in the 
matter. The matter is closed and thtt 
Bill is passed. 

Pandit Kunzru: Had you been h~ 
Sir. I bet that you would not be able-
to hear half of what . the Chair say&. 
(Some Hon. Members: That is right.) 
There is so much noise ,oine on that 
it is virtually impossible to bear neD 
what tbe Chair ~ 
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'Shrl Bharatl '(Madras): That Is quite 
,correct. The acoustics are not good. 

Dr. V. Sabramanlam (Madras): In 
view of the various amendments that 
have been adopted we want the print-
ed cOp'ies of the' Bill to be circulated 
to all hon. Members as soon as possi-
ble. 

Mr. Deputy-Speaker: It is published 
in the Gazette. 

Dr. V. Subramanlam: It will take 
a long time. I hope you will consider 
my suggestion. 

Shri Bharati: Apart from the Act 
we want to get the rules made there-
under. In fact the rules made under 
the Representation of the People Act 
1950 I could not g'et from' the Library. 
They contain important rules. I would 
request you to direct that rules should 
also be sent to Members. The rules 
'made under that Act and the rules that 
may hereafter be made under this Act 
may also ltindly be sent to hon. Mem-
b~rs and r would request you to iive 
'a direction in the matter. . . 

. Mr. De.,,,tf-Spea~~r: A. general 
-direCtion il! given and any hon. Member 
who 'does not get them will write to 
the Secretary. 

Shri Bharati: All Members are 
naturally interested in the rules. A 
general direction may be given that 
the rules made under the Acts may be 
sent to Members, irrespective of whe-
ther they apply or not. 

Mr. Deputy-Speaker: Any Member 
who does not receive them may wtite 
to the Secretary. 

RAJGHAT SAMADHI :eILL-Concld. 
Clause 4.-(Composition of the Com-

mittee.) 
Pandit Munishwar Dati T,Jpadhyay 

(Uttar Pradesh): I beg to move: 
(i) In part (b) of sub-clause (1) of 

clause 4, for "three" substitute 
"two". 

(ii) In part (c) of sub-clause (1) of 
clause 4, for "three" substitute 
"four". 

. TOe number of officials to be nomi-
nated is three: which should be re-
·duced to two and the number of non-
officials should be increased to four. 
Though the demand has been made by 
some hon. Members that there should 
be an elected Committee and not a 
nominated Committee, r do not 10 to 
that extent. There should be nominat-
ed persons bl1t they should not be in 
tbIfI proportion. The number of oftl-

cials should not be equal to the number 
of non-officials. It should be a non-
official body. If it is not possible to 
have, a non-official Committee we 
should have only two official members 
and four non-official members and one 
of them will be a chairman of the 
municipal committee. That would. be 
the right composition of the Committee. 

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain): 
I cannot accept the amendment. We 
have already four non-officials. The 
president of the 'municipal committee 
is also a non-official and the Central 
Government has power to nominate the 
Chairman who may be a non-official. 

Pandit Munishwar Dati Upadbr-aJ': 
I do not press my amendments. 

Shri Kamath (Madhya Pradesh): I 
beg to move: 

After part (c) of sub-clause (1) of 
clause 4, add: 

"(d) two persons elected by 
Parliament." 
I referred to this point in the course 

of my brief remarks at the consid~a
tion stage a couple of days ago. I 
do not wish to repeat the arguments 
that I advanced on that occasion. I 
would only stress this aspect cif 'the 
matter with reference to the reply 
given by the hon. Minister to the point 
raised by me. The hon. Minister, Mr. 
Gadgil, said-I am reading from the 
Reporters' uncorrected copy: 

"Two points have been raised 
by 111Y frier.d Mr. Kamath. One 
was that there must be a Member 
of Parliament on the Committee 
and he should be elected by the 
House. The provision as it is 
does not prevent Government from 
nominating one of the members 
from the Members of Parliament. 
I can assure Mr. Kamath that his 
suggestion will be kept in view and 
onl" of the members among . the 
three non-officials would normally 
be a Memt>er of Parliament." 
We have become used in this Parlia-

ment to Ministers' assurances. From 
the Prime Minister to the last of his 
colleague-not last in the sense of 
importance but in the order of pre-
cedence-we have been treated to as-
surances in the House from time to 
time. I do not mean to say that those 
assurances have not been kept but 
the memory of the House is not so 
short that they can foreet the fact 
that some of the aSlOurances, at any 
rate, have not been implemented. The 
other day my hon. friend Dr.Mooker-
~e referred to an assurance llvell 
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only two days earlier by the Prime 
Minister, which was not honoured 
later on. Therefore, so far as I am 

. concerned-and I am sure that most 
of my colleagues present here in this 
House today will agree with me in 
this matter-I for one feel tbat an 
assurance from whomsoever it might 
come and in whatever spirit it may 
be made in this House, cannot be 
accepted at its face value. After all, 
Mr. Gadgil may assure us today, 
someone else may take his place to-
morrow, and in that eventuality how 
will an assurance given by Mr. Gadgil 
bind his successor? When even the 
decisions and Acts of a Parliament 
,do not bind a successor Parliament, 
how can a mere assurance bind toe 
successor of a Minister? Therefore, 
it has been held, not merely here but 
in Parliaments allover the world, that 
an assurance as such is not effective 
·enough, has sometimes practically no 
value at all, and thCi.t if anything h; 
meant by a Minister· to be implement-
.~ in earnest it has got to be incor-
pc)rated in the Act itself. 'Th~ Minis-
tel' 5414 that "Mr. KarI).atl1'$' suggestion 
Will' bi: ltept in view and' one of the 
Mem~rs woul<f, normally be a Mem-
ber of Parliament". I do not wish to 

, -disclose the pri~ate talls: I had with 
1he Miitist~r, b~auSe I suppose that 
will be ruled out of order and may 
not be quite appropriate on the floor 
of the House, because he told me 
:something in private, and an assur-
ance was !;iven of a different kind. 
(InterTtlption). ' I am not disclosing the 

. contents of that private talk. 
I would therefore urge upon tlbe 

Minister the necessity of amending 
this clause specifically to the effect 
that one of these three non-official 
members will be elected by Parlia-
ment. My amendment is that two 
should be elected by Parliament,' but 
while pressing tbis amendment I 
would, however, be content if the 
Minister meets me half way and agrees 
to provide in the Bill itself that one 
'of the members of this Committee will 
be elected by Parliament: I can give 
him another alternative. I hope he 
does not stand on prestige; his Deputy 
ls here watching the interest of' his 
principal, I will not say principal, of 
,his chief, and I hope he is more recep-
tive to suggestions than his chief-

~ but I clo not know if he has had any 
instructions' which cannot be disregard-
ed and whether he has therefore been 
lnstructed to stick to his gun!!, bi, or 
small, but, I woul<:l give him a second 
alternative and that is this. It could 
be stated s~eciftcally by adding a 
comma after "three non-officials nomi-
nated by the Central Government" and 
saying, "of whom one at least shall 

be a Member of Parliament." That 
will keep the fleld open. If Govern-
ment wants and Parliament brin,. 
pressure to bear upon Government 
they might nominate all the three non-
officials from among Members of 
Parliament, or nominate only two or 
one. Therefore, if these words, "ot 
whom one at least shall be a Mem-
ber of Parliament", are added to that. 
part of the clause, that might be, 
though it is half-hearted, some sort of 
resolution of this difficulty. 

While asking the Minister to accept 
this suggestion of mine, r also hope 
the House will not stultify itself by 
not accepting the amendment of mine, 
because my amendment is intended to 
enhance the dignity" the power, the 
strength, the prestige of this' House. 
and I hope my hon. colleagues will ~ 
to it that this important Bill relating 
to the Samadhi of the Father ot the 
Nation does contain a provision which 
will make it obligatory for Members 
of this House to serve on the Com-
mittee intended for the maintenance. 
preservation and administration· of 
the Samadhi of the - Father of the 
Nation. . 

I commend my amendment for the 
acceptance of the House. 

Mr. Deputy' Speaker: What is the 
difficulty for the Government when 
they have given an assurance? 

Shri Buragohain: I will exp1ain ilia 
position. Mr. Kamath's second amend-
ment has been accepted in principle ... 

Shri Kamath: No. 
Shri Buragohain: In substance· it 

has been accepted, and the hon. Minis-' 
ter has given an assurance ..... . 

Shri Kunath: We do not accept 
your assurances. 

Shri Buragohain: ...... and the Gov-
ernment will stand by their assurance. 

Sbri Kama&h: Which Government1 
This Government may go tomorrow 
and another Government may come. 

Shrl BuragohaiD: According to the 
provisions of the Bill it is conceivable· 
that more Members of Parliament than 
one may be taken into the committee.· 
No limit has been fixed in the pro-
visions of the Bill. 

Mr. Depaty-Speairer: Has' the hoo. 
Minister considered the other SUeteS-
tion of the hon. Member ~ namely:. 

"of whom one at least shall be 
a Member of Parliament." 
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Shri Buragohain: I, have already 
stated that an assurance has already 
been given by the hon. Minister to that 
effect. 

Mr. Deputy-Speaker: What is the 
harm in including it here? 

Shri Buragohain: As I have already 
stated, it may be that we may have 
even five non-official members from 
among Members including the Chair-
man. Why should we limit thenum-
ber explicitly to one? 

Shri Kamath: At least one. 
Shri Buragohain: Even at least one. 

That is why' it is much better to leave 
it to the discretion of the Government 
because it is just possible that in a 
Committee of this kind eminent per-
sons from various parts of the country 
and various sections of the population 
would like to be associated. It is much 
better that it should be left to the 
discretion of Government. 

Shri Kamath: It will enhance the 
prestige of Parliament including that 
ot the Deputy Minister. 

Mr. Deputy-Speaker: Is it the desire 
of the hon. Member that I should put 
his amendment to vote? 

Shri Kamath: Yes, Sir. 
Mr. Deputy-Speak.er: The question 

is: 

After part (c) of sub-clause (1) of 
clause 4, add: 

"(d) two persons elected by 
Parliament." 
I think the Noes have it. 

Shri Kamath: The Ayes have it. 
Mr. Deputy-Speaker: Let the House 

divide. 
The Prime Minister and Minister of 

Eltternal Mairs (Shrl JawaharJal 
Nehru) rose- . 

Shri Kamath: On a point- of order. 
are any speeches allowed at this stage. 
Sir? 

Mr. Deputy-Speaker: The hon. the 
Prime Minister will accept, the amend-
ment~ 

Shri JawaharJal Nehru: It is for 
you. Sir. to determine whether I am in 
order or not: I do not know. I was 
not here at the earlier stage. But this 
is hardly a matter I should have 
thought Qn which the House would 
divide itself. This is a suggestion to 
be welcomed even from the pOint of 
91ew of the House itself. 1 do not 

knew if I may suggest to the Mover 
of the amendment a slight variation 
and that is two Members ot the House 
nominated by the Speaker. 

Dr. Pattabbt (Madras): In addition 
to the other members? 

Mr. Deputy-Speaker: Yes. 

Shri Kamath: This, Sir, is a reason-
able compromise, but on a point of pro-
cedure, I would like to know whether 
it is in order for a motion to be 
amended after it is put to the vote of 
the House? 

M1·. Deputy-Speaker: By agreement 
anything can be done. 

Shri Sivan Pillay (Travancore-
Cochin): What will be the term of 
those members? 

Mr. Deputy..Speaker: Wherever 
Members are elected or nominated to 
serve en committees outside the House 
their. term depends upon the term of 
other members of the committee. 
Therefore. we need not make any 
special provision about it. , 

Shri Sivan Pillay: Suppose' they 
cease to be Members of Parliament. 

I 

Mr. Deputy-Speaker: That can be 
considered later. 

But'there is one difficulty in the 
form of the amendment. The House 
of the People will come into existencd'-
only after the General Elections. If 
we put 'Speaker of Parliament' he can 
nominate two Members as soon as this 
Bill is passed. 

Tbe Minister of Home Affairs (Shd 
RaJagopalachari): He: is the only per-
son who is called "Speaker". There-
fore the word "Speaker" would do. 

Mr. Deputy-Speaker: The questlon 
is: 

After part (c) of sub-clause (1) of 
clause 4, add: ' . 

'''(d) two Members of Parliament 
to be nomiI?ated by the Speaker." 

The !T1otion was adopted. 
,Mr. Deputy-Speaker: The question 

is: 
"That clause 4. as amended. 

stand part of the Bill." 
The moti<?D was adopted. 

Clause 4. as amended, was added to 
the' BUl. 
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Clause 5.- -(Powers and duties of the 
Committee.) 

Shrl S. N. Das (Bihar): I beg to 
move: 

After part (b) of clause 5, insert: 

:'(bb). to. organise and maintain 
a pu~l~c library or reading room 
('?ntammg Gandhian literature or 

, htera~ure pertaining to the lite and 
teac~mg of Mahatma Gandhi in-
cludmg' his Sarvodaya ideals; . 

:(bbb) to receive and collect 
funds from the Government and 
the general public and administer 
the~ for the maintenance, preser-
vatIon ~nd administration of the 
Samad~ll and activities attached 
therewIth;" 

~ ;l m ~~Tcrrr ~ R;m"~ ~ 
Cf.T ffiN'f ~ .~ fn ;rNT ~ iI ~ 
~~ m~~rnim ~ 

m;;rr~ ~ ~.~~~OO 

~ ~ I ~ ~tr ft:rqi «JnN iI' 
~ ~~ <Rift aft~ ~ ~ ~rn iI' 
~ ifamt~~T~m~~ 
iI' ~~ ~ 1tm ~T ~ I . . . 

~ ~ q, fcl> ~ ~ sr.A" m-
~~~aTW~~~.~ 
~T 'fiTlf ~ ~ m- ij- fcl> ~ 

. ~ ~ arrW iI'- am: ~ lfiT ~ 
arn;m fet;<n.;;rr ~ I ~ ~. ~ 
fct; ~~ ~~ 'fiT ~m ~q- if ~T 

(aT ~ ~ f~ w-ft ~ ~ <f>l" 
.~ ~ ?ft I r~~$WI'1 if ;rno m 
~T~~~ am:~~~rorr' 
~~ ~iI'~ if~~ 
rn ~ am: ~ ;;rr ~ arr.ft I5f4T 
WtiC rn ~ I ~ itm '1" ~ fcl>- ~ 
~T1r aft\: ~ l{:.Rr ~T ~ ft;J~ ~ 
rn ~ Cfij" ~) ~~ lft ~r;f ~. am: ~ 
m~;;f m- ~ armT 'fiT ~rt ~ 
~. ~ ~ ctt am: ~ <fiT \1iA" '1" ~ I 

~~if.ti~~t mTp 

~m~~fl;~~~ 
~ ~ ~ Cf.T.m.~ tWiT ~ 
~ iI' iRtf} ~r f~~ I r~~~/(ll" if ~ 
t~T;ff Cf;T ~ ~ ~ I ~ ~ if 
<fiT!: ~T m-<t ~ ~ ~ m=t 
f~ ~ ~mamrr~1 

~ 'U"JIrITT<:"T 'for t~'" ~W ~ aft\: 
~'~<l Ffr -":~T ~ I '=1""1 ~ m ~"(~ 
~ ffiiifC(~r <f~t ~ t I ~ tim 
Cf;T «i{Tfi:l 311H ':3'I ~crfr if aJT ~ at 
4'~aT~ n; ~ ~ffi ~~ I ~ 
mtfr iI" ;r:prrftT ~ ~ :w.f ~ F 
~ 'fiTlf rn :qrf~ f;n:r ij-~ 
tiM if; 'F111 iI" ~ ~tiT 'I>r ;mrr ~ 
fuRm~1 ~ f~ Jf~'fT~. 
~ W ~. ff; ~ ~ ~ ~~ fifi1.IT 
m- Jf ci f<Rn: "Sl~ ~ rt I q'R 
~ ~ 00 ~ film I W ft;nf-
li;l~~3fN~~i ~ 

~ fct; ~ wrrN li ~ ~Jf F ~ 
'f'rlrmwim~ ~Cf;T~~ ,. 
am:~~'iiTm~ ~~ 
~ ij- arr ~ ~ ~ ~, mAl 
trNt ~ iI' m iI' m ~ 3JRiN~ 
~T I ~ ~ 4';l3{1t;f ~ if~ 
~ ff; w ~ Cf.T .~ m 'f'rlr. ~ ~ 
~ Q;'fi ~l(fhlr.,'lji :!fij'ljil~lf <fiT A1rfvf. 
~ m- -q m~ ~ li ~ "" aft'(-
~~3fmif~~'Ii1'~~~~ 
~ ~ I am 3{lT"{ ~e) ~ lflT1f II'T 
~if ~m~<fiT~m'f'rlr ~ 
fcIi ~ ij- ~ ~ ~ ~ ~1~Jlf.,,,, 
~~~~~w~aft\:~·it· 

~ ~ ifi11if iI' ~ ~. 
~ 

~I '. 

II ~ ~ ~ ~;:rlf ~ ~.' 
~ , qfq- q: ~ 1fmfT ~ f~ 
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[Pit ((ij' 0 {( .r 0 mr] 
. f~ CfiT ~ rn·tt JfTOR"f1l' *'T 
;f ~~ \W ~ ~ eh" CfiT fi"!f:;:m 
rn ili ~ ij- QJ . ~ ff;<IT ~ I 

~ # ij";:mc:rT ~ f.p ~ tt w sr<liT"{ 

CfiT ClfCfPIT ~ OFga ~~ ~ I 

~ ~ ili f.:nrtO'f if # 3!T~T Cfl{(fT ~ 
f.p ~ f.nrTur lPrT ~ troT<fif q-~ 

f<r<m: m am: iffl ili 0fR ~~ ro"fi11:: 
~~ 

(English translation of the above 
speech) 

Shri S. N. D~: I beg to move: 
After part (b) of clause 5, insert: . 

"(bb) to organise and maintain 
a public library or reading room . 
containing Gancihian literature or 
literature pertaining to the life and 
;teaching of -Mahatma Gandhi in-
.cllldin$ his SarvOdaya ideals; 

(bbb) to receive and collect funds 
from the Government and the gen-
eral . public and administer them 

• for the maintenance, preservation 
and administration of the Samadhi 
and activities attached therewith;" 
What I mean by the amendment 

that I have put forward is that the 
scope of the functions of this Com-
mittee, which will be formed to manage 
and look after Gand\liji's Samadhi, 
should be widened. If the function of 
the Committee is just to look after the 
Samadhi and nothing else I think it 
will not be anyth,ing more than an ordi-
nary mela, wheb people would be 
coming in their thousands to visit the 
place. We thought when this matter 
would come up before the Parliament 
some such functions will be associated 
with it which would attract people's 
attention towards th~ teachings of 
Mahatma Gandhi. In mr opinion, there 

. was no necessity of setting up such 
a large Committee if the Samadhi is 
to be maintained in this very form. 
There is a large number· of such 
Samadhis and such places in India 
where peOple go· in their thousands 
and pay their homage. What I fear 
is that this place may also not be con-
verted into a place where people, just 
as they go to various other places for 
idol-worshipping, might - come and 
simply worship and fbrget the teach-
IngS and ideals which Mahatma Gandhi 
put before us. I want that something 
must be done through. thIs Bill so that 

those who visit the Samadhi may alJo 
have an opportunity to pay some atten-
tion to the teachings of Mahatma 
Gandhi. India does not lack in places 
of pilgrimage but there is no such 
sacred spot in Delhi where people from 
all over the country may come. Delhi 
has since long been a capital and a 
centre of politics. There are a large 
number of Samo,dhis of famous princes 
and rulers here. I do not think it will 
be proper if we place Mahatma 
Gandhi's Samadhi too in this category. 
Some such activities should be associat-
ed with the Samadhi of Mahatma 
Gandhi as may constantly draw 
people's attention towards his achieve-
ments. I, therefore. wanted that I 
should express my views on this matter 
before the Bill was taken up for con-
sideration in the House. But I could 
not get an opportunity at that time and 
hence I have moved this amendment 
now that some activities should be 
assoC'i~ted with the SamadM so that 
the people of this country and all those 
who visit the place, may pay their 
attention towards the teachings and 
ideals of Gandhiji. It is therefore I 
have sta:ted in my amendment that the 
function of tbe Committee should also 
be to set up a public library contain-
ing Gandhian literature with arrange-
ments for the study of literature per-
taining to his teachings and ideals. U 
this Committee undertakes this work 
it will also be its duty to receive and 
collect funds from the Government or 
the general public for the maintenance, 
preservation and administration of the 
Samadhi and carryin~ on the activities 
attached therewith. 

I do not want to take any mc..re time 
of this House although I feel that the 
hon. Minister, in presenting this Bill 
before the House, tras done so only with 
a view to circumscribe .its legal scope. 
But I think it is very necessary to make 
these provisions in the Bill. I hope 
the hon. Minister of Works will give 
his consideration to my amendment and 
accept it. 

Shri Jawaharlal Nehru: It seems to 
me that there is perhaps some mis-
apprehension about the objects of this 
Bill. This is meant merely to look 
after that place as efficiently as possi-
ble. Hon. Members know that there 
are a large number of schemes, partly 
Governmental but chiefty under the 
Mahatma Gandhi Memorial Trust, to 
have libraries and many other thingS 
in connection therewith. I think to 
mix up the two would be undesirable. 
We can have very goOd libraries not 
perhaps situated right there but in 
some other part of Delhi, not in this 
particular area but across the road 
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there. There is, I believe, a big pro-
posal to have a Harijan colony, libra-
ries and all kinds of things across the 
road.. All these thin~s are being con-
sidered by the Gandhi Mem~rial Trust. 
But this particular thini should be iso-
lated from other activities, isolated in 
tRe sense that this Committee looks 
after it as a sacred place, keeps proper 
order and regulates functions there. 
If you give it other functions they will 
overlap and· they will tend to become 
controversial functions. For instance, 
in a subsequent amendment it is pro-
posed that eonstructive workers should 
be trained there. That may be a very 
good idea. But as soon as you mix it 
up with this particular thing you ampli-
fy the scope of this and overlap with 
the Memorial Fund or with organisa-
tions like the Sarvodaya organisation 
or the Congress or whatever it is. That 
would be unfortunate. This should be 
'completely non-partisan, non-political, 
non-propagandist. It is a sacred place 
which everybody in India holds in 
reverence and which has to be looked 
after properly. 50'1 would beg hon. 
Members not to press this amendment 
because it would not be in keeping 
with the simplicity of this Bill. If we 
consider it from the other point of view 
then there are so many things that we 

, should do. Let us do those other things 
through other ways, not through this 
Bill. 

Mr. Deputy-Speaker: Need I place 
this amendment" before the House? 

~) ~o ~~ '~m: 5f!:lr.f Il'fi ;l 
~ CfUoQ' f~.qr ~ ~e' 'P( ~~. ~ ll' 
3M';l ~met<f q--< ;;iT~ <f~: <iqr I 

[Shri S. N. Das: In view of the 
statement made by the Prime Minister, 
I do not press my amendment.] 

Mr. Deputy-Speaker: So it is not 
necessary. What about the hon. Mem-
ber Pandit Munishwar Datt Upadhyay? 

qf~ ~~ ~ ~1Wl : ~if 
Itfr <i Q7.11if ~ q~ ll' ~ -n: ~ 
;r{f ~OT I 
[Pandit MunfsbtVar Datt Upadhyay: 

I do not press it after the Prime Minis-
ter's statement.] 

Mr. Deputy-Speaker: The question 
is: 

"That clause 5 stand part of the 
BUt" . 

.The motion was adopted. 
Clause 5 was added to the Bill. 

Clauses 6 to 8 

Shri Kamath: Now that the House 
has agreed to associate Members ot 
Parliament with the Committee of the 
Rajghat Samadhi I do not propose to 
:move my amendments to clauses 6 
and 7. 

Mr. Deputy-Speaker: Then I will 
put all the three remaining clauses to-
gether. 

The question is: 
, "That clauses 6 to 8 stand part 
of the Bill." 

The motion was adopted. 
Clauses 6 to 8 were added to the Bill 
The Schedule was added to the Bill 
Clause I, the Title and the ~acti.ng 

Formula were added to the Bill. . 
Shri Burqoha1n: I beg to move: 

"That the Bill, as amended, be 
. passed." 

Mr. Deputy-Speaker: Motion moved: 
"That the Bill, as amended, be 

pa$Sed." 

i5~~: -mmc~ 
~ f;m WJin: ~ ~ ctft ~ t 
am 3flft ;;iT ~ ~ ~ ~ ~ }NTif 

*"1 m;l ~~~ CfiT *~« ~ 
~ ~ I ~ ifi rn if ~ . 'i'li'lf ... ", 

ctn~ * ;lOO ;;iTA; ~~ 
,~ firlTIur ~ f~ ~ ~r Ofim-

'fiT{ ;l ORTlIT ~ I ~ m ~ ~ t 
.~ if ~ ~ I ~ 5M'f iH\" 
m;t m lf1f ~ mcrR am: ~ 
ctft 1m. ctft ~ I ~ 'fiwIC'i'fi~· 
ctft ~ am: ~ U"U ~-u 
~ t ; am: lf~ ~ ~ 'itT ~ fit; 
~.tfCfi" ~ am: m 'fiT ~ 
t ~ tfCfi" ~ ~ <ffi! Q(ICflI601 iI1 q-rr 
,ctft t I ~ 'fiT * iIrtm~ ~ 
if CfiTlWf«~~~~1 
~ ;l \fOf 'fiT Gf!T .rnt ~ f.f;1rr ~. 
~Ar~~~~CflTqt~ 

~ ~ ~ ~ tfCfi" ~ CfIT 
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[~ '~fcT;:~ mr] 

«r.it:r ~, 3fnf arlfU'lif ~ij'n:: if ~q ~ 
~~, ~ crfi fq.mr <fiT ~;;r ~, 
~ <llf 3fR ~rfj)\ir'i q1l 

(Hydrogen Bomb) cpT, \ffi" 
if 'iT ar.:n:m ~q ~ a:rriT Q.T'TT, qV'~ 
~RIi'fi ~ if 3f~TifiT w.r' q 3fTlT 
~,- ~1J ':fRf q)"T ;nrR <fiT <t ~hm: ;:rQ:r 
~ I ~ fu<l 4' !i~ -.:iiT :Jft ~ ~ 
'fimT ~ f'li 3f~U'flT 'fionTiiR 'fiT ~ 

m <r¥ ~ Q:T~' ~ 'iT ~ mq 
if ~ ~3f~ ~ ~ ~m-n~ -.:rT 
~~, ~~ tliTff it" Cfii'Wfil<.) 
~,~,!<i>,T~~~"lICfiI'l..1~, fq~~'fl<i>,lfll(l 

~,:tft'f it" ...,<i>, ICfi I <.,. ~, ffif;p ~ Wf ~ 

Cfi<i>,I«:'1Cfi ~iRf if OfCRT I:f-fi ~ 
~4R 00 ~ , "~ ~Cflqf{ mm if; 
ifi<i>, I Cfi I <.,. ~ I 'imf it" Cfi<i>, I Cfi I <'1 if 
mfu ~.~ Cfi<i>,ICfiI(l ij-" ~ ~ 
~ I mfu ~;J 3fTl!f.r'fi TT 
if 'tim if;"~ ~ if ~ am: 
mfq- ~ fiM! Cf;) ~ f.f;m ~ am: 
~ ~ f<ffl<il' cr>l ~ffi" ~ ~ ~ f.fi 
~ ~ ~ Cf;) ;:r m gl:(" 
8W!f.:rcti fCj~Ii5jdlaff <fiT 3l1AT 'tim if 
taf"Rr m~ fCfl<rT ~ I ~«~ q: 
3NR ~ ~ ~ f.ffi;:r 'fl"{dT ~ f1ti 3{1f-

'. t"CfiT if; cp<i>, I ifi I <<fiT ~ '11'1 F"cpl ~ 
~~ ~~~'1'lfT'1'~ am:~ 
fm" if m ~ fU am: ~ ~ 'fl"<'1T 
~, ~,"fn::, tfR ~ ~ am: ~ ~ .. 
~,~)."~~'1'~~ ~~" 
fit;ff wrn ~ ~ ~ CfT~ ~ ~ 
~ ~ {r f.r4't $T I 

fiI;"{ ~ff srtm: ~ ~ iAR 
.. ~ ~0lT ~,"~ ~ ~ srRt'1' mm 
t~q"t'l~mm~~ 
'J1' "t:t-li ~ ~ w t I ~ it; 

~'lf"ffil' ~ ~~ if m -4T '3Il 
~f.rr. m~ ~ ~;:r;pr .f-:ff~ ~ 

~ ~ I ~,;fr~r;'1f'fir <'ftonrm if 3fT'T ~ 
i;:~<fil 3lh ~ilT !i'-liT~ if; ~Irl ~=-S1 

'fiT ff,;:prr ~T ~~..JT;:r~ I ~ 111' 
q;rrf>:f ~ myq;:rr <fiT 'i01.Jr jih ~~ 
it; 'l1!1 <Fir ~ <f;~TI 'for ~~ ~ 
~ I ~'l ~ fgq~ ~ # t:J;'li f<rm ar1r 'fiVfT 

"'fff'IT ~ f.f; 'oIT<:Cf it; :rr:f\;:r lFiT, ~, 
-u;:;r-iW, ~i, ~ ~~

ifrlT<fi'f, ~furn, ~~ m ~ 
~ ;:r4'r '.fiT&iT ~m if ~ SlIt>MCf> 

m ~ "1'1 m mi :;rrf~.. 31l~ ~ 
1f; ~ m'l 'fi~ :;rrnpl f'fi ~ ~ ~ 
m <R <IT ~ ~'Tffi ~ ~, cq ~ 
srfiT"{ ,pr' ~ I <Tf~ 3ffl Cf~ ~ ~ 
if ~0 3IT'~ '1T'f (Palm) 
<IT ~ it" <[&it =r>1 ~ ~ ffi' Cf~ ~ ~ 

~~~I~~~~~ 
~ ~ >rr~ <J~ m <J1ffii1S ~ ~ 
l!ft ~, ~ ~ srr;ftrr ere ,m 'fiT ~ 

~~wifW~ ~ Cf;) ~ 
qpi' I "~ ,~,~,~,~, 311ft 
~ ~1Tft !iT"'')'' rn ~;;IT ~ ~", T-f 

=r>1~ ~~Cf;) ~ ~I 

~lfT~ ~~ ~ ,;n;rtiS,)"ij ~, 

~rar ~~ ifI1 1f'iT3tT, dFi('1~\'5 

~ ~rOiT 'fiT ~ ~ m;r t"1 
~;;IT ~wwll~ «3I'm 
~ ~~~q'f,"~~~;mrrtl 
1l~~f.t;~~~« ~ 
(lqM(,lI 'il ~lfTflf ~ w ~ II <hn' 
~~~I~~~~~~ 
f1ti W 1{R ~ crr~ ~, w IPIl 
.n.e~~,W~~~~~~, 
~ "{T~~~ ~ ems ~m ~ ~ 
~~{1Jqt~~ ~ 1fTl~ 
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:. <fiT 3f1~q 9i~ ~if;, "fT ~rif(f ~ ~<? Cf,~T~l1'fi 
~~t if; ~~ ij' STrc;, i!f(fr ~ f"ifif ~\?r

~l1'fi Cf~:JfT '1fT ;:fi'cf ~ - Q:;r~ !it '<fTi'f 

~lJfi!(lff.r~t ~ ar'j,i3H fi~1:f. hrr.t, ~
~'I , 

(Englisb translation of the above 
speech) 

Seth Goviud Das (Madhya Pradesh): 
I give my whole-hearted support to 
what the Prime Minister has just now 
stated about the scheme which has 
been framed for the· construction of 
the Samadhi at Rajghat. I have seen 

• the desiin in his room which has been 
prepared by an American artist. The 
Prime Minister was kind enough to 
show me the design and explained the " 
details of the scheme. Grandeur and 
beauty in things of art can always be 
added to and it cannot be said that so 
far as grandeur and beauty are con-
~erned, any thing has finally attClined 
the zenith. I do not consider America 
to be the most advanced country from 
the point of view of Art. May be, 
America has accumulated heaps of 

• wealth, gold and silver, and America 
is the- most advanced country so far as 
the general production is concerned as 
also the production of Atom and Hy-
drogen Bombs, but I am not prepared 
to accept that America is the most 
advanced country from the point of 
view of _Art. I, therefore, request the 
Prime Minister that though the design 
prepared by the American artist is 
very beautiful, yet in this matter he 
should consult the Artists of other 
countries. especially the artists of 
France, Italy, Egypt and China and 
those of India, in particular, as they 

"have distinguished themselves in Art. 
Among the Indian artists,specially the 
artists of -Shantiniketan should be con-
sulted. Shantiniketan has produced 
eminent artists who specialised in 
practical art, and the special feature 
of these artists has been that they have 
adopted, with ability, the modern fea-
tures of art in their work while keep-
ing' intact the old traditions. I would, 
therefore, suggest to the Prime Minis-
ter that we let the design prepared by 
the American artist stand but let him 
~not accept' it as the final thi~g, for the· 
construction' of the Samadhl depends 
upon the design. and even if we have to -
spend four or five .lac rupees more in 

- that behalf we should not grudge that 
expenlle. 
, Again. the scheme of construction of 
the Samadhl has been framed in 
a'Ccordance with the principles of an-
cient lndian culture. The Tapo"4~a 

have had a special place in our culture. 
Besides Tapl)vanas the other beautiel 
of Nature also have had a special place. 
If you see Shri Krishna's 'lila', you 
will 'find that Vrindaban and other 
places like it, had a very high place 
in it. The Rajghat Samadhi should 
present the sa.me beauties of places 
like Vril!daban and the grandeur of the 
Tapovanas. 

One thing more I want to submit 
about this matter. The decision re-
gardlflg the gardens or groves that are 
proposed to be planted there" should 
be made only after the study of our 
ancient epic works such as the Maha-
bharat, the Ramayana, the Puranas. 
especially Shrimadbhagwat, Harivansh, 
Brahmvaivart, Padmapurana and other 
epic works. It will be ridiculous it we 
just plant the modern Palm or the 
cypress, It should be a type of garden 
where we may find the ancient Tal 
and Tarnal trees, and where due re,aid 
is given to the planting of the banyan 
tree as has been our past heritage. 
There is a mention of various trees, 
plants, creepers, and groves etc. in 
our scriptures, and as such we should 
make efforts to plant them in this parti-
cular garden. The Stoopas of the 
Buddha period, the Ajanta @.Od Ellora 
Caves, the Tat and such other struc-
tures occupy a special place in our 
country. All foreign visitors visiting 

- India make a point to see these places. 
I want that the Samadhi of the Father 
of the Nation should also have a. slml-
lar position in this country, although, 
from a different point of view. It 
should give us a sense of perfect peace 
and calm whenevErr we visit ft, seek-
ing an escape from the conftict-t~m 
world, ' so . full of turmoil and political 
demoralization-a peace which is the 
boon of only things artistic, which 
have Sat yam, Shivam, SundaTam as 
their foundation, according to our 
literati of the old. 

~ ~~'( m ~. : tltt ~ 
~ iti ~ ~'if f.r; ~ ~ 

,m!' ~ of ~ ~ <fiT ;w.m' ~ t 
m mrerrc IR Gf~, ~ 11' ri 
~~aT ~-~~~ 
f.r; ~ t ~ ml * ~ ij' ri lfiW ~ jAt 
~. ~ ~ "" fJm ili ,d,fH", 
~~trnprt~~IIft~ 
~mT ~ ~ ~ ~ q 1lTt 
~."" w ~·1Ift f.mt ~ ~ ." 
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[qfm ~1:: ~ mqq] 
'fIfi =q~ ~ Cfi)i ~T"(f q~ lIT if 

;A ~mn.q ~~ 'Ii1~q;ft 
~.~ , .q ~ ~ ~i ~ f.t; \if<T ~ 

~ aft"{ tim ~ ~.~ Cffif qCfj' ~ 
~~~~ ~ ~~ 
PIToi $I I ;;r:r Ofir{ ~ ~ R~ 
.q amrr ~ cit ~ ~fGdt ~ ~ ~ 
m 'fi<:;l ~ ~ I 3Th ~ ~ +it m 
~ ~ 3Tw:IT arm ~ ~ ~ ~ 
:;;rr ~ arRT ~T t ~ ~~ ~ I 

~. \ifT ~mr ~t ~ 3fdr 'fi"BT ~ 

fit ~ ~1C it ~ru ~t 11~~ ~ ~h ~ ... .... ,. 
~ ~ f.t; ~t ~ rri<ft ;f.t arum ~ 
g-{~, ~ lfQRllT lTtcfr 'fiT ~~ 

~ ~3IT <ifT, ~ ~ ~~ '1it#"1f 
;f ~f.:J<rr ~ f1:fNfr'fi~ CfiTfT:;r ql: CficrQ 
~ ~ , ~ ~ 3m!" (f'ti qq~ t 
~.q~T~ I~"~~~~~ 

~f.t; ~~~m~'Ift 
~ ~ ~, afr( .q ~ ~ ~ f.t; 
~ '1ft ~~ ~ f-;rn ~ ~ if ~ 
fiR;5" mlrT iflrT ~ ~ 'fiT <til~ ~ 
~ or@ ~, m~ ctl ~ if 
aiR ~ '1ft ~ if 3fT1:f ~ ~ 
~ ri .~ fcti r~fij 1'1 '1ft ~ <til 
~CfiRf~~~ ~ ~QCtif.t;~ 

~~~fct;~ lfNT~ ~ 
~ ~ ~ ~ mqif .,. Cf'1' \5fnr aIT1:: 
~ ~ 'fil{ '1'lrT ~ +i ") f<4 {') .,. Cf'1' \5fnr I 

.q 3RCf ~ ~ CfiVIT ~ ~ fct; ~ 
~m~u'lft ~m~.I~ 
~ wm ~ ~ f.t; ~ iti ~ q(%:~' 
CfiTmr~iflrT~ m~~w~. 
~ :;ft:if if ~ ~.~ ~ ~ 
f~ ~ q: '1'(t ~ ~ fct; <tilt ~ 
~ if atN, ~'f iti m ~ tn: 
~ ~IfTif·t m f.t;ll flAT ~ ~ amf 

- nr~ ~ f.t; ~ mm ~ "Ulf "Ulf 

~ gt:t m ~ 'fiT ~ f.Rr qy I 

CfITrr ~ ~ f.t; ~ ~ ~ fl 
;;r~ ~ ~ mfri'f ~ rn if 
~r, qtT:ft ;f ~ . ~ ~ ~ 
~p.rr <iff m"{ ~q t ~~.q 3fR ~ 
nFT ~ ~ I ~;fr ~-;;<t 1t~ 00 P.ft 
~ U<T 'f11:: ;f ~ if ;;rT ~ !!fT 

~.tf :qt;;r ~T * HU'fT :q~;;r ~ f.t; 
f1ffi ~ ~ ~~JfT mofT 'fiT mm 
~ ~T ~li -1-11 ~r .~ ~ ~ 
~ ffiik 'Z~<fr<P; :pt 3fT"{ ~ 
~·IQ. 'T~ ~ nfTP ;l:'T~ <r;rcrr<:IT 

m<T I ~r (f'ti R ~T;:m;:r 'iir q~ 
~ f~ 'fiT f.f; <q lPFR ~ * ~ ~ 
;;r~ii 'fiT :.R~r ~Q: m<i~ ~ m J?' 
"3'f ~ ~~lT 'lT1:pq; g ml: frt: ~ ~ 

!'\ ~ 

~ ~0" ~1.;rnr ~ I * \1l=fu ~ ~ 
f.t; WR IT<f;:fI1?: ~lft m ~/lnr ~~ 
~~~'1"@~~~ 
'til m~ ~ lIT ~ ~ ~ ..:: 
~I~~m<r@~fcf;w~ 

'" it 'fil{ ~ <ti=t I ~ 1{ aror ~ 
~ 'IiVlT ~ ~ f.t; ~ ~ ~ 
m GI'Vf ~. ~ ~ ~ ~ srmc 
~ iti ~ '1ft 'fil{ ~ '1'(f 
~ ~ I ~ lfNT f.r~ iti or@'" 
fl, ~ fuii r~1jfijlf.ot4'f iti ~ or@'" 
if, ~ m miT ~f.:nrr ~ m ~ I 
1l ~ ~ fit; 3f1R ~ ~ 'fiT tfflT. 

~ \ifTlf ~ If{ fit; "(m ~ ~ ~ 
~¥ftciT1{~~fit;~~ FAr 
~ m ~ am; N{')fi4iNt ~ ~ , 
~~ ~~CfiT ~pr 'IT 
q~~~Ai~m(t~t~ 
an-( m apr;ft at 1~lat) ifiT ~ ~ I ~ 
~ ~ ~ \~r~ifi ~ ~ 
t ~ ~ 'fit; mY Fm IIiT '"WIt 
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f.t;m' ~ mr I ~ ~ ~ ~ iiCfTm 
. ~ ~ f.t; ~. ~ ~ mrrrr f"1<ti~·n 

fct; ~ mit ~f.tm 'til ~ ~ ~ I 

~ ~ 'til ~ ~ m-m <tiT ~ 
~T~~~~~~I~· 
~re aT ~ \jflT~ ~ ~'Qt ~;f ~ ~ ~m 
<tiT <m: f.f.<rr ?:fT I ~'fi<f CfQ ~ ~ f'fi 
~ Cfl1' ifmT t-5lTT I!fT ~ ;r.~R "Ulf ~r+f 

~ ~~ 31cR w<: 'fiT 'c9~ ?:fT ~ 
m r~~1,«1I'1 ~ fWT ~ ~T ~ 
~ fWT ~'fi qf.:f~ P-TR ~ I ~ ~lT ~ 

1fft 3l~flT~(f '?iT ~ ;:r~r ~a aT ~ 
~m ~(fr ~ I if :;n<f('fT ~ f~ ~ itv.n: 
~ R~;pr <nr ;:mr ~ 3ff( ~'i fWT if WRT 
9{tfi B" arT~ ~n=t ~T~ <tiT ~ B" 
4TCr.:jij'c <tiT ~<:i <t ~ ~~. R> 
~itm~~R>w~<ti)~ 
mer <fill ~ ~ ~ IT{ ~ f~1'fT ~ 
~~q-gm~'fi) ~-4T . ~ 

~~ aT~9ft~-4T~rr 
Cfi=t I ~~~f.t;~~~~ 
9ft ~ ~ I IT{ ~~ am: :;ft\w 
am: ~ ~ snqif am: ~ ~ I 
~am~~··f.t; . '11~~1 ~ ~ 

~ ~ mm· arr ~ ~ '*" 
iti 3lmT ~ ~ ~ aT ~ iti~ 
~~~ ~ f.l;'.~~~<fiT 
~rr 'ti=t ~ f.l; ~ m-m ;f arq;l 

~ 'fiT ~ ?:fT I ~ ar:AT ~ 
q1{ 1t<fi ~dajf(<ti ~ ~ ~ ~ 

. ~ ~ ~;f arq;l 3fT1IT ~ 

¥f ~ ~ ~ iilfm ij,ddlr«ti ~ ~ I 

. if \ifRdT ~ f.l; ~ ~ fffift arm ~ 
• aftt ~ 9ft ~ <fiT m rn 

t aTwiti m~ ~ ~firi~ 
~~~ f.l;~~~;f arr'1T 
~~'fl'1 ~~~~~fct;m 
<tft' ~ iti ~ 1f ~ ~ iIFf~' .. ~ 

~I if~ ~f'fi ~lft~ 
Cfi=t f.l; ~ ~ ~ mqif ~~, 
3th: ~ ~ ~ q~ 4'+ilf(lje lfi'NIf 

f.f.<rr ~ I ~ m ~ ri <fl'"{W1T ~ 
~ f.t; ~«f'ffl <tiT ~m m ~ l{ 
m~~~~:jf~~rOfi<:~ 
R> ~ ~ <tiT rom W <ffif 
-.:. ~.. &: .. 'f. 
Q,I ~T ~ :ft I <ti ~~Pf~ l{<ti It it I<lje 
'fil7.rlf~) '3f1 f<ti ~~T 'IiTlr 9ft ~ ~ 
qt~ -ir cr~ ~T ~~;;r <tiT ~~ . 

~) I 

(EngUsh trans!ation of the above 
speich) 

PandU Thakur Das Bharpva (Pun-
jab): Speaking after such a fine speech 
by hon. Seth Govind Das, in which he 
has sketched the building proposed to 
be built at Rajghat, sounds like prose 
after a piece of poetry. I suom:t that 
Rajghat, to which the present bill re-
lates, IS looked upon with so much 
reverence by all our countrymen in-
cluding myself that it is always pic-
tured in our minds irrespective of the 
fact whether a building exists there or 
not. For all times to come it will re-
main a sacred shrine or a place of pil-
grimage for our people. The first thine. 
an individual does on first arrival in 
the capital, is that he goes to visit 
Rajghat. Again all great persons of 
our times go to pay their homage .t 
Rajghat as early as possiNe after their 
arrival in Delhi. -

r want to refer. here to another as-
pect which is somewhat ditferent from 
Rajghat itself. I submit that the real 
'Samadhi' or the actual spot where 
Mahatma Gandhi breathed his last or 
the particular place where the spiritual 
forces gained victory over the physical 
forces is still not in public possession . 
I am aware that every hon. Member of 
this House entertains. that wish and 
although this subject, strictly speaking, 
has no direct bearing on the subject 
of the Samadhi at Rajghat to which 
this present Bill relates, I want to con· 
vey to the Government that India will 
not be satisfied till the place where 
Mahatmaji actually breathed his last, 
is converted into public property and a 
new memorial Is built there. We In 
India worship so- many temples. We 
have the belief that the idol we WOl'-
shlp, is the very incamation of God. 
We entertain many sfmllar beliefs. Yet 
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[Pandit Thakur Das Bhargava] 
it is impossible' that an individual on 
arrival in Delhi should feel sati~iied 
with a visit to the 'Samadhi' alone and 
fCo without paying homage at the spot 
where the Mahatma actually. left his 
mortal coils with '·iwm. Ram" on his 
lips. '. Who does not wish to make it a 
point to visit that spot where the great 

I Mahatma took that fateful step to es-
tablish peace in the country and where 
eventually he had to give even his life? 
For that consideration I want to repeat 
what my hon. friend' Shri Jaspat Rai 
Kapoor has said in the House earlier. 
T call upon the Government to see to 
it that the spot where Mahatma Gandhi 
was shot, is positively acquired for 
India and that a public memorial is 
built there. As for the family to whom 
that House belongs, I claim to know 
its members well and I have good rela-
tions with them. I have every hope 
that the Birla family, if approached by 
the Government, will never refuse this 
request and they will gladly give that 
house to the' Government or 
to the public. Personally I, do 
not think anyone could refuse 
such a request. I, however, wish 
to say that a private individual's senti-
ments count very little where the senti-
ments of the people at large are con-
cerned. Mahatma Gandhi did not 
belong to the Birlas or even tc India 
alone; he belonged to the whole world. 

I feel that if. somehow. or the other. 
we could locate today that spot where 
Christ was crucified, then that place 
is sure to be converted into a seat of 
pilgrimage for the whole world. The 
spot where Mahatma Gandhi fell is 
sublime enough to pacify the disturbed 
souls of the whole world. It is like a 
Power House from where the whole 
world can be charged. It is a Light 
House of the kind which can emit light 
capable of lighting up this entire uni-
verse. The spot where the Mahatma 
fell should be viewed by us with these 
thoughts in our mind. Rajghat is, on 
the other hand, the place where only 
his body had been cremated. But the 
place where he was shot at and where 
his soul left the body with "Rapt, Ram" 
on his lips, is sacred and will continue 
to be sacred for the whole of India as 
also for the entire world. We shall be 
committinf{ .3 mistake if we try to be-
little its importance in any wa,., I 
am aware that every hon. Member 
entertains the same sentiment and for 
that very reason I wish to' request the 
Government on behalf of the House as 

• well as on m,. own behalf to take steps 
to tum that spot into public property 
and to that end spend as much on It 
as is required. In doing so the,. should 
not mlnl1 incurring the displeasure of. 
an,. person whosoever. 

It is true that all are even now Per-
mitt.ed to visit that pla~e. But there is 
a .dl~erence betw.een this sort of per-
mISSIon and the Idea of a public pro-
perty. If you really want that people 
coming to Delhi may receive inspiration 
from the ideals of the Mahatma, then 
it is very necessary that they visit that 
particular place where he breathed his' 
last. Raighat is, of course, sacred in its 
own way, but the spot where the 
Mahatma passed away, is even more 
liacTed than Raj~hat. I have the per-
sonal knowledge that after· the people 
arriving in Delhi have visited Rajghat, 
they make enquiries about the place 
where Mahatmaji actually breathed his 
last. That spot occupies a reverential 
place in the minds of our people. I, 
therefore, desire that the Government 
should strive to have that place turned 
into a public property and to have a 
public memorial erected there. Fur-
fher, while supporting this motion, I am 
unable to remove this thought from m,. 
mind that our desires on the issue will 
be realized only when a memorial Is 
erected there which should serve' as an 
indication of all our reverence towards 
Maha.tma Gandhi. 

Shri A. C. Guha (West Bengal): I 
welcome this Bill to be passed by this 
House. It is in the fitness of things 
t.hat Government and the House have 
taken this step to perpt>tuate the 
memorY of a man, whose memory needs 
no material symbol to perpetuate. But. 
we are mortal beings, and this .House 
being a material organisation, we have 
some responsibility to discharge our 
obligations to his memory. ' 

This Rajghat Samadhi is the Samadhi 
of a person who is the product of our 
cultur'O!. But, in his life, in his activi-
ties. in his outlook. in his philosophy of 
life, he transgressed all limitations of 
time and space. I think there is hard-
ly any per~on in India or 'in the world 
who would not recognise this trans-
cendence of Gandhiji's personality. He 
belongs to no particular country or to 
no particular community. He be!onged 
aad even now he belongs to the uni-
verse for all time to come. He 'lived 
a life of simplicity and I think he gave 
a'new interpretation, a new turn to the 
culture of the world. This Samadhf 
should be symbolic of that culture. 
Ahout 100 years ago. Marr 
gave a new interpretation to the culture 
and history of the world., Gandhijl 
supplemented the shortcomings of the 
Marxian outlook and Marxian social 
philosophy. I think that this Samadhi 
and anything which this Government 
ma,. do in perpetuation of his memory 
should be S711\bolic of that new outlook 
and new culture. that is. the t'ulture of 
the common man. 
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The other day, in this Rouse, through 
an interpellation, it was revealed that 
a statue 144 or 114 feet high was being 
devised. 1 think most of the Members 
will consider such a proposal repugnant 
to the ideal which was Gan,jhiji's life 
mission. Such a titanic image of 

I Gandhiji ..... . 
. Mr. D~puty-Speaker: Are we now 

discussing th.e various forms of 
memorials? There is no good in taking 
the time of the House ... 

Shri A. C. Guha: I shall finish in 
five minutes, Sir. 

Mr. Deputy-Speaker: ... by going into 
the various forms of memorials. Say-
ing in advance that something is titanic 
and wrong will be embarrassing and 
putting the people to inconvenience. 

• 'Shri A. C. Guha: This Samadhi, I 
hope, will not contain any such image 
or statue, nor any big structure. It 
should be simple. It should be in tune 
with the life that he lived here and 
it should be in consonance with the 
phillOsophy and social ideal that he 
preached through his life and through 
his activities. . 

In this connection, I should also refer 
to the spot where Gandhiji was shot 
and where he laid down his' life utter-" . ... ing '~ uq .That portion of the 
House, as far as I know has already 
been segregated and kept apart from 
the main building of the House. That 
portion, also, I think should be acquired 
by the nation if necessary througrr pro-
per land acquisition proceedings. Or, I 
think the Birla family would not grudge 
making a gift of that portion to the 
nation. That should be attached to 
the Schedule as a property of Rajghat 
Samadhi. 

In India, we have had great men. 
Lord Krishna laid down his life in Pra-
bhasa and that is a place of pilgrimage 

• for all in India. Lord Buddha laid 
down his life at Kushinara near the 
borders of Nepal and th~t is also a 
place of pilgrimage. Certainly, this 
Samadhi will be a place of pilgrimage 
for. people all the world over, and for 
all time. to come. So, I support this 
Bill. I welcome the proposal of the 
Government-hoping that it would be 
simple and unassuming memorial to 
the memory of Gandhiji. 
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(English translation of the 'CJbove 
speech) 

Capt. A. P. SID~h (Vindhya PradeBla): 
I shall finish my speech within two or 
three minutes. I have only to support 
what my friends 8hri Jaspat Ra1 
Kapoor, Bhargavaji and Guhaji have 
said, that the Government should pay 
special attention to the place where 

.. Mahatma Gimdhi was murdered. I 
myself have several times been to that 
place but the cleanliness that should 
have been there is not seen. Many 
visitors come to that place and they 
complain that the place is not so proper-
ly maintained as it should have been. 
It is also my request to the Govern-
ment that they should enquire about it 
and after acquiring the place make, it 
attractive for the visitors. 

The second point just put forth by 
our friend Seth Govind Das is in con-
~ection with the 8amadhi. It is all 
right that there should be groves and 

, creepers, but I think just as there are 
stu pas etc. in the Birla Temple with 
engravings from Upanishads and 
shlokas from the Gita they should also 
have them at this place in order that 
the people who go there may be inspir-
ed with a new spirit when they read 
them. These maxims can be drawn 
from the English language also. they 
can be found in the Bible, in the 
Puranas as also in other religious 
scriptures. But these must be there 
and quotations from Gita and Upa-
nishads must find a prominent 
place among them. When we loot into 
these scriptures and read the shlokas 
here and there we get more of joy and 
the elevation of the mind. Reading the 
whole of the book does not give so 
much delight as reading a stray 
shloka dissociated from its context, for 
them it creates a deep impression If 
we go there and read this Shlokn:-

Ito na kinchit parto na kinchit 
yato yato varni tato na kinchit 
Vicharyya' pashyami jizganna kinchit 
Swatmat.'abodhadallhikam na kinchit. 

(Nowhere in this world do I find 
any substantiality. When I ponder 
over. I feel the world is a mere 
shadow. There is nothing higher 
than the knowledge of the self.) 

t 

If such ideas are communIcated to 
our minds in going there we are in-
spired with the spirit of sacriftr.e and 
the' feeling of renunciation. If we do 
so, we shall be able to perform bla 
tasks. for the spirit of selftshness will 
go out of our minds. The presence 
of such feelings in us would certainlY 
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benefit us, be they the feelinis of 
sacritlce or of hlah philosophy or 
those relating to some principles of 
Mahatma Gandhi such as: 

Abhito Branma nirvanam 
~'iditatmanam. 

vartate 

Ahimsa, satyamakrodhastyagah 
shantirapaishunam. 

iijnabhango nare ndrana mash astra 
t'adh uchya teo 

(Those who have attained selt-
realization have salvation all round 
them. Ahimsa, Truth, Forbearance, 
Sacrifice, Calmness and avoidance of 
calumny. Violation of a kin~'s order 
amounts to his murder without arms.) 

If we cherish thoughts li,ke these 
they will do us a lot of good. There-
fore, if we build stupas in the Samadhi 
area, such as there are in Birla Tem-
ple, they will inspire the people who 
go ~here with these thoughts and will 
elevate them morally. So I say that 
things like that must be provided. 
11 A.M.' 

Shri R. Velayudhan (Travancore-
Cochin): I wish to speak only a few 

... words on. this historic Bill in which 
I' feel deeply interested. Besides the 
natural psychological interest of the 
whole nation en this Bill it has deep 
interest for all those who have tried 
to follow Mahatma Gandhi in the 
struggle for the independence of the 
nation. I welcome this measure and 
I only want to say that in this work 
we should work in the spirit in which 
Gandhiji- worked and died. 

The suggestion was made and views 
were expressed here that Birla House, 
where' the Father of the Nation was 

• assassinated, should be acquired by 
legal means. I would like to submit 
that I am not in favour of that step 
because Gandhiji never liked such 
things. And I feel that if Government 
worked in the spirit in which Gandhiji 
worked, what of Bida, even persons 
greater· than Birla would come and 
prostrate before the Government and 
make a present 'of the spot. I do not 
know whether this House or hon. 
Members here who are dedicated to 
the prinCiples of Gandhiji have made 
.. request to the great host· of Gandhlji 
tn this connection. I think that has' 
not been done. I humbly believe that 
no legal or coercive measures should 
be taken in order to acquire the spot 
where Gandhiji was assassinated. We 
want to perpetuat1t the memory of 
Gandhiji not only in books and classics, 
but also in the spirit in which he 
worked and died and it :we do' that, 
Birlaji himself will come forward and 

. tion oj Law.) Bin 
make a present of the spot to the 
nation. 

With these words I welcome thiI 
Bill and hope' that this will come to 
be a memorial not only for India but 
for the whole world. 

The MiDJster of 'State tor ParUa-
mentar,- Affairs '(Sbrl Satya Hara,.. 
SiDba): I beg to move: 

"That the question be now put." 
Mr. Deputy-Speaker: The question 

is: 
"That the question be now puL" 

The motion was adopted. 
Shri Buragohaln: I do not wish to 

take more than a couple of minutes 
of the time of the -House_ Some sug-
gestions have. been made here regard-
ing the memorial, but I feel that these 
relate to the w.ork of the Memorial 
Designs Committee and not to that ot 
the Committee that present Bill seeks 
to set up. I can assure the hon. Mem-
bers that all these 'suggestions that 
were made with regard to the form of 
the memorial will be placed before the 
Memorial Designs Committee when 
they meet next time and I hope' they 
will be considered by them. 

With regard to the other suggestion 
regarding acquiring the place in Birla 
House. I do not think I can helpfully 
say anything at the moment beyond 
saying that the views expressed here 
by' hon. Members. will be' bome in mind 
by Government. 

Mr. Depaty-8peaker: The question 
is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

SCHEDULED AREAS (ASSIMILATION 
OF LAWS) BILL 

The Minister ot Dome Mairs (Shri 
Rajagopalachari): I heR to move: 

"That the Bill to assimilate cer-
tain laws in force in the scheduled 
areas to the laws in force in the 
districts of Darrahg and Lakhim-
pur of the State of Assam, be 
taken into consideration." 
I may explain that this is a very 

necessary administrative change that 
has to ~ made and... ' 

Dr. Desbmakla (Madhya Pradesh): 
Sir, this Bill was not one of the items' 
listed this momin. by the hon. Speabr 
for disposal before one o'clock OIl 
Saturday. . 
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l!!Ihrl Baja,opalaebarl: I will ex-
plain the position. This is an absolute-
ly uncontroversial thing and it is al-
ready there on the Order Paper as 
item No.5. I thought that hon. Mem-
bers would give some twenty minutes 
for this Bill because there are certain 
areas in Assam which have not been 
included in the scheduled areas and 
tlley would therefore have to be pro-
vided for and the laws in force there-
in would have to be changed. The 
legislature of Assam has already 
changed them, and to the extent of 
concurrent and Parliamentary legisla-
tions we have to make the change. 

Dr. Deshmukh: We 'do not question 
the urgency of it, nor the fact that it 
is not complicated and could be pushed 
through without much time. But what 
I wanted to· bring to your notice is 
that the Speaker had decided this 
morning to apply a sort of a guillotine 
at one o'clock on Saturday and so he 
enumerated the list of business that 
should be put through and I am afraid 
this Bill was not mentioned at that 
time by the SDeaker. 

Shri RaJagopalachari: If this inter-
feres with any other business ot tile 
House I do not intervene. But I as-
sumed that instead of the resolution 
which has now been postponed this 
urgent measure could be taken up and 
passed. Of course, I leave it to you 
to decide. 

Shri Chaliha (Assam): I think the 
Speaker did mention this Bill. 

Mr. Deputy-Speaker: The position 
is like this. There are three resolu-
tions on the' Order Paper. One of 
them was in the name of Shri San-
thanam and that, he said, he was not 
pressing for the acceptance of the 
House .now. There were then two 
other resolutions. One of them was 
that. of the Finance Minister and I 
understand that he has agreed to post-
pone that· resolution, thus making way 
to Shri Rajagopalachari to move this 
Bill. I do not think the Finance Minis-
ter is moving his resolution to-d!iY. 

The Minister of Finance (Shrl C. D. 
Deshmnkh): I was thinking of moving 
it tomorrow because I find copies of 
the notification were available to Mem-
bers only this mor~g. 

Mr. Deputy~Speaker: And so, the 
time that would otherwise have beeu 
taken up by the I resolution of the 
Finance Minister is now proposed to 
be utilised for this Bill of the Home 
Minister. Aoparently. the hon.· Meml>er 
who hails from Assam is deeply in-
terested in this measure and would 
like it to be passed, today. 

As regards the other items. which 
may have to be taken up tomorrow. 
whatever alterations have to be made, . 
will be made by the Speaker. 

Shri Sidhva (Madhya Pradesh): We 
have no objection to this Bill being 
taken up now. But my point is, Mr. 
Mahtab's resolution also is very 1m-
portant and that will take some time, 
perhaps the whole of today. And so 
when the guillotine is applied on Satur-
day, we would not have had any satis-
factory discussion of many .matters. 

Mr. Deputy-Speaker: The Finance 
Minister's resolution was to have been 
taken up today and in its place the 
Bill moved by the Home Minister is 
being taken up. And whether if the 
Finance Minister's resolution is taken 
up tomorrow it will interfere with 
some 'other matter, it is for the Speaker 
to decide. 

Shri Sidhva: We do not want to 
reopen these matters tomorrow. My 
point is Shri Mahtab's resolution 
could go on till tomorrow. This Bill 
may be deferred till tomorrow. Mr. 
Deshmukh's resolution will not take 
more than a few minutes. I do not 
think it is controversial. 

Mr. Deputy-Speaker: Nor is this 
Bill likely to take much time. There 
are no amendments. 

'Shri RaJagopalachari: With your 
permission, Sir, I shall try to even re-
duce the time I had intended to take.' 
There are thre~ areas described in 
the Schedl;'e to the Bill. In th~ 
areas, certain laws have been in force 
but ,by reason of the President's order 
by which these areas d<> not fall in 
the schedu1led tribe areas, we have 
to provide laws for them and the local 
Legislature has provided the laws of 
Darrang and Lakhimpur. We have to 
provide that so far as the concurrent 
and Parliamentary legislation is CGD-
cerned also. the laws that are in force 
in Darrang and Lakhimpur shall apply 
to this area. This is the only provision 
that has been provided for in this Bill 
olus a few difficulty-clauses that dur-
in~ the transitional period no suit or 
trial shall find any difficulty in dis-
posal and if there is any unexpected 
difficulty iil the application of law. it 
will be 00'''''' ttl hlOVP the old law con .. 
tinued to that extent. 

With these words I ask the House 
to take up the Bill for consideration. • 

Mr. Depub-Speabr: Motion moved: 

"That the BIll 'to assimilate cer-
tain laws in force in the Idle-
duled areas to the laws In force 
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in the districts of. Darrang and 
Lakl1impur of the State of Assam, 
oe taken into consideration." 
Shri Chaliha: I welcome this Bill 

because it is a long-felt want. Dur-
·ing the British time these areas were 
taken out of the ordinary administra-
tion and ruled autocratically. We had 
established an All-Assam . Excluded 
Areas Association. We tried to get 
out of these regulations so that we 
may come to the ordinary administra-
tion of the country. The agitation has . 
been going on for the last 20 years. 
It was in the fitness of things that this 
House should' give them democratic 
laws and we welcome this. I find that 
clause 3 has been put very well and it 
has provided that in case of certain 
difficulty, the old laws will continue 
for the next 12 months and not more. 
That is good because there may be 
some executive action held up other-
wise. In clause 4 the time has been 
limited to 12 months which is also a 
welcome feature otherwise there may 
be a tendency among local officials.. to 
continue them as long as possible. In 
both ways these provisions are well 
drafted. These areas, niz, Balipara 
Frontier Tract, Sadia Frontier Tract 
and TirapFrontier Tract, which . are 
inhabited by the civil population, 
under the Government of India Act 
1935, were excluded from the normal 
administration. Some of these areas, 
from ancient ti,'mes were under the 
Rajas there ·and were inhabited by 
very advanced people. Once I went 
in 1915 there and I was requested by 
the headmaster of the schQol to in-
spect it. When I was lDspecting it t,he. 
Political Officer came and asked hlm 
why I was allowed to come there. 
Then the poor man felt very much 
depressed and he came and informed 
me about it. . That was the sort of 
administration then, and even now our 
own Indian Officers are not very much 
removed from that frame of mind. 
Therefore it is in the fitness of things 
that these areas slrould be brought 
under the normal laws of the state and 
I congratulate the Home Minister for 
doing the justice to them. These 
places will now get the advantage of 
elections and the ordinary laws of the 
State. . I welcome the motion. 

Shrl 1. N. HazarJka (Assaml: I 
also welcoine the Bill and this is a 
most important measure. There are 
about 75,000 people in these areas and 
we . are now giving them civil rights. 
They. were politically governed and 
their relations in matters of adminis-
tration were not like that in the other 
areas of the State. According to the 
voters' list these areas comprise 
22,811 voters. Of these about 5,881 

are non-tribes. That meaIlB 17.230 . 
voters are tribal voters. This baa 
been already expedited and the)' have 
been enfranchised. Therefore, it b 
just proper to brine these areas under 
the civil administration. Till now we 
used to see a few officials and tribal 
labourers here and there in these areas" 
and very few people thought of their 
development, educationally, politically 
or economically. It was· for a lone 
time governed by the Government of 
India and the Assam Government had 
nothing to do with that and these 
people were excluded from th~ rest of 
the country and we had to take special 
permission from the authorities con-
cerned to go to those areas and to 
work for them there. This was one of 
the great difficulties due to which our 
country more or less got some dis-
advantages for social welfare. Under 
the new Constitution these areas are in 
Pa:-t B tribal areas. Now Part B 
areas have been brought under civil 
administration and they have not been 
transferred to the autonomous tribal 
areas. I do not know how it would 
have been wise to make their areas 
"5~heduled areas" instead of bringing 
them under civil administration. There 
is no provision in the Constitution for 
the creation of "Scheduled Areas" in 
the State of Assam; and so there .is no 
other alternative but to bring the whole 
of this area under the civil adminis-
tration. It is said that the laws by 
which certain tribes are governed will 
not be applicable to such scheduled 
tribes. These scheduled tribes are 
specified in Item 2 of Part I-Assam. 
of the schedule to the ConstitUtion 
(Schedule Tribes) Order, 1950. These 
are hill tribes though they are living 
in the plains-some of them. Now the 
scheduled tribes who h!\ve been en-
umerated in Item 2 of the said Order, 
are the Abors, Akas. Apatanis, Deftas, 
Galongs, Khamptis, Mishmis, Any Naga 
tribes, Singphos, Mombas, and Sherdu-
kpens. There are the Miris who are 
mentioned in Item 3 of the Order. The 
Miris are a tribe which was originally 
connected, with the Abors. Gradually 
they came to the plains and settled 
down there and have become one. 
of the plain tribes. But there are hill 
Miris also who observe the same cus-
toms and habits, broadly speaking. 
There . is a provision that any other 
tribe specified by the Government may 
be governed by regulation laws. It 
not in the case of the other tribes, at 
least in the case of the hill Mirfs, the 
old law should be made applicable. 

I am very dad to inform the Bouae 
that the Government of.Assam baa 
brought many other autonomous ueu 
to the level of their eiva adminiatratloa. 
Certain areas have been broUlht from' 



10380 ReaolutiQn reo PaTliament 7 JUNE 1951 on State aubjectl 10a81 

[Shrl J. N. Hazarika] 
the Khasi hills which are autonom~us. 
Also certain portions have been brought 
to the Slbsagar and Nowgong distt:icts, 
from the Mikir hills which were als~ 
an autonomous area. ?-,hus. the .CIVl1 
administration of Assam is beIDi wlden-

, ed. I welcome this Bill and I hope the 
House will" pass it. 

Shri Rajagopalachari: I have nothing 
to add, in view of the fact that two 
Members from Assam have welcomed 
the Bill. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill to assimilate cer-
tain laws in force in the scheduled 
areas to the laws in force i~1 the 
districts of Darrang and Lakhlmpur 
of the State of Assam,?e taken 
into consideration." 

The motion was adopted. 
Clause 2 to 6 were added to the 

Bill. 
The Schedule was added to the Bill. 

Claust) 1 was added to the Bill. 
The Title and the Enacting Formula 

• ! were added to the Bill. 
Shri Rajagopalachari: I beg to move: 

"That the Bill be passed." . 
The motion was adopted. 

RESOLUTION RE. CONTINUANCE 
FOR FURTHER ONE YEAR OF 
POWERS OF· PARLIAMENT TO 
MAKE LAWS WITH RESPECT TO 
(i) TRADE AND COMMERCE 
WITHIN STATE AND (ii) PRO-
DUCTION. SUPPLY AND DISTRI-
BUTION OF GOODS-Condd. 
Shri Sidhva(Madbya Pradesh): This 

resolution is both important and urgent. 
It i5. important because there are many 
items regarding the continuance of 
control Of. imported articles and it is. 
urgent because the resolution of the 
12th August last will expire. The ur-
gency' being there, if the House does 
not meet before then, the President 
would have had to issue an Ordnance 
which we all would like to avoid. 
Therefore from that· point of view' I 
welcome this resolution. 

I also approve of the idea to continue 
the control for another year, because 
those who know do feel that the .com-
modities'mentioned here are scarce and 
their priCes, fluctuate to a ereat extent. 
They ar~ essential commodities like 
bicycles and their p~, infant foods 
like horllcks. glaxo, ostermilk, cow's 
milk. etc. 

While I welcome this measure. as 
we did last time. for many reasons, 
I feel that it is not being proper17 
implemeilted as far as the prices are 
concerned, which is the main object of 
the resolution. It is interesting to note , 
that an advisory board for flxing prices 
has been introduced. I feel that the 
consumers' interests are not properlY 
looked after. The controls are mainly 
meant to safeguard the interests of the 
consumers h}lt in the board the other 
interests are represented in a pre-

. ponderating number. There may be a 
represeptative of the consumers, who 
may really not represent their interests. 
I have seen the working of this ad-
visory board. While I do not want to 
say anything, I would like the bon.' 
Minister to bear in mind that he should 
put. in one. or two more representatives 
of the consumers' interests. I do not 
want the other interests to be larger 
in number on the board: there may be 
an equal number. In fact I would go 
to the length of saying that the number 
of consumers' representatives should 
exceed the representation of other in-
terests. I do not want to be understood 
as saying that interested parties who 
have financial interests should be un-
represented in any way. '1 do feel that 
it should be 50: 50, because control is 
meant to check prices in the interest of 
the consumers. 

I have also felt that while we have 
given this power to State Governments 
to administer this law, some of the 
State Governments are not vigilant. 
When a law is made here the Central 
Government should have some over-
riding authority or supervisory control 
over the States. Unfortunately it is 
not so. . 

The resolution provides tliat tbe price 
lists should be exhibited at each shop 
but this is not being followed. I can 
give a nmnber of examples in Bombay. 
I have complained about it and the 
Bombay Government also have no 
expeditious and proper supervising 
authority. They merely issue orders 
but nobody sees that they are follow-
ed. While we are ready to support the 
Government in such measures which 
Ilre meant to safeguard the consumers' 
interests. they must also see that their 
orders are strictly followed. Otherwise 
the controls get a bad name in the 
nation as a whole and people blame 
Government for no fault of theirs. 
Therefore I would go to the lencth of 
saying that although we have no power, 
the State Governments should be asked 
!o send periodical statements regard-
mg the staft' employed by them to im-
plement the orders and how generally 
the controls are administered. The 
Central <?overnment has a duty In Ib" 
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matter. Merely passing a law and 
leaving it to the State Governments 
will not do. The State Governments 

; I}ave controls of their own and they do 
not want to increase theIr staff on 
grounds of economy. Therefore good 
laws merely remain on the statute book 
without being operated successfully. 

I would like the hon. Minister to 
consider adding one more item, oval-
tine, to the list of infant foods men-
tioned. Ovaltine is used by both ·chil-

. dren and adults, There is a heavy de-
mand and the prices fluctuate abnor-
mally. Doctors prc:,cribe ovaltine for 
sick and convalescent people. Some-

I times it is available in th~ market but 
sometimes it goes underground and the 
prices are put lIP abnormally. So there 
may be control on the price of oval-
tme as well. That was the only item 
that I wanted to add. 

As I have already stated, the ad-
ministration of this Act is defective in 
the sense that the State Governments 
do not apply their minds to its enforce-
ment in the manner they ought to. This 
question should be considered by the 
Minister. I have made some'sugges-

.. tions here in this matter but if he finds 
they arc not acceptable then he himself 
should find out a way so as to put the 
administration of this measure on a 
sounder footing in the interest' of the 
consumers. The interests of importers 
are at present predominant in the 
Prices Advisory Board, and; naturally, 
there was a tussle, I understand, in 
regard to fixation' of prices, between 
the interested' parties and the con-
sumers' r~presentahves and that ulti-
mately the interested parties' . views 
prevailed. I. do not know what the 
composition of the advisory board is 

~ just now, but whatever it be it should 
be remembered that, the consumers' 
interests should be safeguarded and 
therefore their representatives should 
ee present in the board in greater 
numbers. 

The prices of certain commodities 
covered by this meaSure have not yet 
been brought down and we may have 
to continue these powers for a greater 
period. - The present resolution se~s 
power for' one year. I welcome thIS 

, -teso1ution, 'but would ask Government 
to Institute a 'little mare c~ck on dis-
tribution control, price control, etc. ·of 
('ertain articles so as to bring them to 
the requirements of the people. At 
present, these measures .are there on 
paper but I request the Minister that he ' 
will take steps to enforce these laws ' 
and also that next year when he comes, 
-if. prices do not go down or more im-
ports do not come in on account of the 
international situation-he shopld Ii~e 

~he H~use a survey of the action takeD 
to show that the law is properq ad-
ministered by the State Governments. 
He should not come and tell us, "We 
haVE: dischargt!d our duty, it is the 
State Governments that have not func-
tioned." It will not be a Darty to such a 
measure, if it bas to be there, in which 
Parliament bas no voice. Exercise the 
control either yourself or let- the State 
Governments do it, but please see that 
it is dOlle properly. This is a CentrrJ 
legislation for control measures and as 
such Parliament is responsible for en-
suring that these powers are exercised. 

,People come to us and ask as to what 
has been done ill the matter. Therefore, 
Government cannot get over the res-
ponsibility by saying tbat the State 
Governments implement it. I say the 
Central Government should supervise 
in this matter, There can be no via 
media in the matter. 

Shri A. C. Guha (West Bengal): I 
support this resolution of the han. 
Minister, but in doing so I have many 
misgi vings also as to the results so far 
achieved. It has been stated here that 
the Act has achieved a "reasonable 
degree of success", This language 
leaves sufficient scope for doubt. I 
do not know what the hOD. Minister 
means by "reasonable degree of suc-
cess". It is' also stated here that the 
prices had been' revised on several 
occasions. It would have been better 
if he had given us information' as to 
how and on how many occasions, from 
August 1950 up to this time, prices of 
these controlled articles have varied, 
hew the prices have increased even 
after the 'passing of the measure, and 
by what percentage prices have risen, 
and in what articles. 

The main purpose of this measure, 
as stated by the han. Minister, is to 
serve the i!'lterests of consumers so tbat 
th~y ~ay get these articles at reason-
able prices. However, from our oWn 
experience we can say tbat many ~f 
th~se articles are very often not avail-
able in the open market. For ex~ple. 
horIicks, I know, was not avallable 
some months ago at· the controlled 
price. The House is aware of ~e posi-
tion as regards soda-ash. CastI(, soda 
and sulphur. Recently there has been 
an international conference for the 
allocation of' raw materials but our 
representative at that conference bas 
not been very ,successful !n achievina 
anything SUbstantial. It IS stated in 
this resolution tbat some of these arti-
cles are subject to international alloca-
tion and that there is therefore all the. 
more necessity for Government to tate 
control of them; but unless we can tet . 
better allocation from the international 
body, I do not Imow how the aim of 
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the Act passed under this resolution 
would be successful. 

As regards the Prices Advisory 
Bbard, here too the hon. Minister could 
have given us more details about how 
it is composed, how often it has met,-
it is stated here that it first met on 31st 
October, 1950 and I do not know if 
that was also the last-What articles 
were considered, ·how the prices were 
revised on several occasions. Nl these 
things the House should have been 
allowed to know. 

As the previous speaker said regard-
ing enforcement of the Act itself, it 
is a curious thing that we pass certain 

. measures here and then delegate the 
working of those measures to State 

. Governments. In such cases this Gov-
ernment is almost taking a sort of 
vicarious responsibility and we do not 
know what would be the achievement 
flowing from these measures. So, I· 
hope the Central Government should 
have an overriding authority to super-
vise the action taken by the State Gov-
ernments in enforcing this legislation. 

Shri R. Velayudbao (Travancore-
Cochin) : I remember about nine 
months ago, when the hon. Minister 
moved a similar resolution in this 
House, I also had a chance of speak-
ing on it. In fact, I was one of those 
who welcome this new innovation be-
cause at that time in the country as a 
whole there was great difficulty on 
account of the rise in prices and the 
increase in the cost of living. When 
the House approved that resolution 
with great enthusiasm, ovation and joy, 
an Act based on that resolution was 
passed later on, bui; with no significant 
purpose or r~sult at all. When that Bill 
was brought before the House, we 
found it had omitted almost all the 
essential articles which the common 
man, or eyen the middle or lower mid-
dle classes, use in their daily life. 
Therefore I say the purpose of that 
resolution was nullified. Only articles of 
use as industrial raw materials-apart 
from minor things like milk powder 
etc.-were included, articles which were 
mostly used by the capitalists and the 
upper classes. This IS a significant 
fact that this House. as we)1 as the 
country will have to remember. We 
pass le~islation here with loud voices 
and thunderous cheers. but without any 
significance at all to the com}1lunity 
whom we represent in this House. The 
note now drcu1ated by the hon. Minis-
ter says that it has partically succeed-

.ed or completely succeeded· in main-
taining the price structure of the coun-
try. I do not know whether the bon. 

. MInIster Is aware~ or whether he has 

gone through the cost of livine index 
numbers published by his own Minis-
try and compared them with the statis-
tics published by his own Ministry for 
last year. The prices of the commodi-
ties today have increased more than 50 
per cent. since this leeislation was 
passed last year. The hon. the Finance 
Minister also took credit for that Act 
in his Budget speech, but that Act was 
meant only for the capitalists of the 
country, and not for the common man 
or the lower middle classes of the coun-
try. Therefore, this resolution is in-
tended only for those classes which 
have become and which are becoming 
richer at the expense of the poor man 
in the country. 

Now, what was the working of this 
Act? Has Government given any care-
ful consideration about its working by 
the States. They said that the States 
have looked after it and have worked 
it satisfactorily. But has the hOD. 
Minister scrutinised the results of the 
working of this Act in the States? 
Even the commodities that are includ-
ed in the list cannot be got in the 
market and can only be got in the 
black-market. The hon. Minister, the. 
House as well as the people know it 
very. well. Yet he has now the tem-
erity to say that the States have work-ed this Act to his complete satisfac-
tion. 

Of course the bane of India today 
is not that this Parliament as it is 
constituted today is not able to do its 
duty, but that the States have gone far 
ahead and all sorts of mismanagement 
are now seen, which has resulted in 
chaos and confusion in the country. 
Let me tell you, Sir, that the passing 
of this resolution and the continuance 
of the same Act, without inclusion of 
essential commodities which the com-
mon man consumes, will not serve any 
useful purpose. I know the Govern-
ment is anxious to bring a resolution 
like this because they have to satisfy 
the capitalists, the great industrialists 
and the great employers of this couo- . 
try. I know this Government repre-
sents those interests more than the 
British Government represented . them 
in the same House before. It is my 
firm conviction that if we hact. a Gov-
ernment which represented the true 
interests of the people and the aspira;-. 
tions of the people, if a Socialist Gov-
ernment had been in pOwer, a th1ng 
like this would not have hapJ)eQed, a 
resolution like this would not have 
been brought forward with a view to 
deceive· this House, to deeeive the 
people and to deceive the 3ta~. What 
we are lacldng today Is that we have 
not got a basic political ideoloe;T to 
work. I do oot want to blame aD7 
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individual; I do not find fault with any 
party;.1 do not find fault with the Gov-
ernment for that, because unless and 
until there is a change in the philosophy 
and in our ideology, no Government 
can succeed, no party can succeed and 
the Government will go to the dogs, 
~f not today, to-morrow. Let me say 
If there was a Government which ...... 

Shri Chaliha (Assam): Is the expres-
lion 'go to the dogs' parliamentary? 

Mr. Deputy-Speaker: The hon. Mem-
ber could have said go to the wall. 

Shri R. Velayudhan: I am prepared 
to go to war if this Government con-
tinues as it is today ........ . 

Mr. Deputy-Speaker: I said "go to 
the wall". 

Shri R. yelayudhan: I am sorry. 
Let us be smcere when we pass this 
resolution. Let us search our hearts 
~nd ask whether this resolution will 
10 any way help the common man in 
~he cOl!ntry who is suffering by the ris-
109 spIral of prices. I know the han. 
Mr. Mahtab knows it as well or as 
much as I do, because I know he has 
got the interests of the common man 
at heart. But the party to which he 
bel~ngs has got the capitalist ideology 
~ehm<;l it. ~his is the bane and the 
III under whIch. we are suffering to-
day. Therefore mstead of bringing for-
~vard a resolution like this.. extend-
In~ the A~t, let him bring a Bill which 
wlll conSIst of all the commodities 
which are essential to the common 
m:;ID in the country and then not only 
thIS House, but the whole of India will 
welcome· it and the whole country will 
change within six months' time. 

The greatest trouble of the country 
is n<;lt the trouble of conflict in politi-
ca~ :ldeologies; it is not the trouble 
arising because of the warring spirit 
o.f on~ party, or the so-called 'violent 
SItuation' that was referred to by the 
han .. the. Prime Min.ister the other day. 
Tl~e· malO trou~le IS the rise in the 
prIce structure 10 the country and the 
difficulties of the common man to meet 
the expenditure. How many people 
a!-,e dying in the country today? What 
rIght have you to continue as a Gov-
~rnment when millions are dying daily 
10 the country? 

An BOD. Member: Millions~ 
Mr. DePDty-Sp~er: The han. Mem-

ber means metaphorically. 
Shri Kishorimobu Tripathi (Madh-

ya Pradesh) rose--
Shri a: VelaYQdh~: I am not ,oing 

. to yield to anybody in this matter be-
cause I know I represent the· mtei-ests 

of the common man; I eXDress het'e-
the interests of the common man· in 
the country. How maoy people are dy-
ing in the country because of lack of 
purchasing power? Even an bon. 
Minister the other day admitted that 
people are dying not because of laek 
of food, but because they have not cot 
the purchasing power. I know in South 
India in my State in Madras. 

Sbri Kainath (Madhya Pradesh): 
The hon. Member means sufferina and 
dying, not actually dead. 

Shri R. VelayudhaD: They are 
dying because of starvation. There 
have been starvation deaths in the 
country, but Government have not 
accepted them. 

Shri Sidhva: The han. Member 
may say what he likes; but he should 
not put into the mouths of MinisterS 
what they have not said. 

Shri R. Velayudhan: I know Minis-
ters will never die. But the common 
man has pot got enough purchasing 
power today. Has the han. Minister 
of Commerce and Industry though~ for 
a while before bringing forward this 
resolution? Has he got any desire to 

_ bring a measurt' before this House by 
which the price structure can go down? 
If he does that I would welcome that 
measure: I will be very grateful to 
him and I will certainly think that he 

. is going to change the country within 
six months' time. The whole psycho-
logical atmosphere in the country will 
at once change. But be will not be 
able to bring a Bill like that, because 
he represents the capitalist interests of 
the country. You have got iron and 
steel here. What has the common man 
to do with it, except that· be bas to 
purchase a knife to cut his vegetables! 

This is a matter which concerns a 
vital problem of the country. You 
cannot solve it by these white-washing 
methods, by passing a resolution and 
sending it to the States.· You will 
have to cha~e your ideology and un-
less and until that is done you are Dot 
going to succeed. 

Sbri RapnaUnpal. CheUJar (Madras): 
So far as the extension of the period 
of the resolution is concerned I do not 
think there is any difterence of opinJon. 
In view of the present conditions of 
supply and also tho difficulties in pt-
ting the supply diStributed properf7. 
I thInk· the power bas to vest in the 
Go\wnment with retard to these mat-
ters. But the complaint that fa made 
is with reference to two or three other. 
matters concerned. The 8rst objeetloD 
thllt was raised the other day wu that 
sufficient information.... aot mede 
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available to Parliament as regards the 
action that has been taken and also as 
regards the administration of the Act. 
A note has been 'circulated by the hon. 
Minister now and it gives· some infor-
~uatioh. But I would not say that it 
IS a very exhaustive note or anything 
like that. In this connection I would 
suggest that such imoortant matters 
ought to have been placed before the 
Standing· Committees before they are 
brought to Parliament itself. The 
Standing Committees are there not 
merely to consider the proposals for 
legislation out also to look to the ad-
ministration of the legislation that has 
.been undertaken and also with refer-
ence to extensions like this. I may 
say that during the last one year or 
so the Standing Committee has not 
been taken into the confidence of the 
Minister or the Department to the same 
extent it was before the present Minis-
ter came into office. In the old days, 
in most matters the Ministers used to 
think that they should consult the Ad-
visory Committees and also to "ive 
them information as to what is being 
done and what was proposed to be done. 
But now no such thing is done. Meet-
ings are held very rarely, and even at 
those meetings very little information 
is given as regards either the adminis-
trative matters or the other matters 
which come before Parliament. 

li'aving said that, I think the defects 
that have been pointed out in the coun-
try with reference to the administration 
of this measure· are, in the first place, 
about the paucity of goods that have 
been brought under the measure and 
1115(' with reference to delay in some 
cases in bringing them under this Act. It 
may be explained with reference to the 
l~tter defect that Government cannot 
take action immediately a~d th;lt they 
will have to WHit for some time, see 
how the prices go and how the supply 
position is, and then only take action. 
Anyway, in the present state of affairs 
where it is so difficult to get imported 
a\"ticles and also having regard to· the 
very high rise in the scale of prices 
all over the world, I· think It will be 
gaod if the Government is on the watch 
and is able to bring under control such 
of the goods as may require to be so 
brought. 

But the «reater objection that has 
been felt in the country is with regard 
to distribution .. Things are got. Natur-
ally the prices outside are very high. on account of the scarcity of the goods 
IUld alsa the high prices ruling outside, 
the black market seems to be the order 
of the day in almost all goods. It 
may be said that distribution Is In the 
hands of _the State Governments. No 

doubt it is EO. But with regard to all 
essential goods-aU theBe goods and 
also other goods-distribution Is the 
bottle-neck. That has been In the way 
of people getting goods properly, in 
time and, at reasonable prices. It has 
been said that the co-operative agency 
may be utilised tor the purpose of dis-
tribution. That has been a pious wish 
expressed in almost every document 
issued by the Government of India or 
the State Governments. But, as a mat-
ter of practice, the co-operative socie-
ties are not utilised to the same extent 
to which they can be utilised. with the 
result that the black market continues 
in all these and it goes on merrily. U 
only the Government of India will issue 
instructions that on account· of the 
complaint received with reference to 
private agem.'Y the co-operative agency 
may be utiijsed to a· greater extent for 
the distribution of these articles. things 
will be hetter. 

The third objection that is raised is 
with reference to the prices. I mean 
there has been some plea that in the 
interests of producers the prices may 
be fixed in such a way that they are 
helped and not the consumer. Even 
when the matter came up before the 
House in connection, I think, with the 
Tariff (Amendment) Bill, the question 
was raised that the consumers' interests 
were not taken into consideration to 
the silme extent as those of the pro-
ducers, even though the producers are 
not in a position to supply. all the 
goods that are wanted. And the posi-
tion has not changed very much. This 
objection was specially raised with 
reference to bicycles and motor parts 
and things like that. But, as- I said, 
things do not se~ to have changed 
very. much. No doubt some items are 
being produced now which were not 
produced in the old days. But the 
other goods in respect of which there 
are high duties and high prices are not 
available. So, in fixing the prices con-
sumers' interests should always be 
taken as the dominating factor and 
prices ought to be fixed accordingly. 

The Price Fixing Board is said to 
be in charge, but I do not know what 
exactly is done by that board. I was 
once a member of the board and I 
attended one or two meetings. aut 
nothing really was done. One or tWo 
papers were circulated stating what 
action the Governrpent had taken, and 
we simpJ:y dispersed after that. I do 
not know whether thinp have ch8Q8-
ed since and whether these price Ilx-
iog boUds have really anything to do 
in fixing the prices and all that. I 
hope that they will' ~ consulted and 
that more of the business people wIlo' 
are dealinR with these coods are taka 
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into those committees and asked to 
say what can. be done with reference 
to these thiQgs. 

So these ar!! the matters which will 
have to be gone into by the Ministry 
in the administration of this law. 
Otherwise I welcome this and I fear 
that in the present circumstances of 
the international as well as the internal 
situation this law will have to continue 
in force for some more time. That can-
not be avoided. 1 only hope that in 
the administration t,he Mmistry will 
take proper care of the interests of 
the cqnsumers nnd also bring into the 
list as many goods as are necessary 
and fix the prices so as to suit the in-
terests of ,the consumers. 

Shri T. T. Krishnamachari (Madras) ': 
The resolution before the House con-
sidered on its merits, .should noi pro-
voke any serious opposition, nor can 
this occasion be made the subject of 
any detailed'discussion of the economic 
policy of Government. The note that 
was circulated to Members of this 
House by the hon, Minister has indi-
cated that Government have not set 
before themselves a very wide or big 
task but have used these powers to a 
comparatively narrow extent only 
where it was considered absolutely 
necessary. So far as the difficulties 
that Government have to face in this 
respect, which evokes criticism from 
the Members of this. House and from 
the public, are concerned, I must say 
that my sympathies happen to be with 
Government, because it is an extraordi-
narily difficult thing to fix prices in 
regard to commodities which are in 
short supply and also ensure that the 
prices are observed by all the people 
who are interested in the trade. Fix-
ing a price; if it is an economic price 
one that would suit the consumer. ofter{ 
wou~d act in such a manner that it 
would drive the goods into the black 
market. And that happens practically 
in all cases 
12 NOON 

~ht; Central administration, placed 
as It IS, cannot hope to follow the move-
ment of goods to its lOgical end, name-
ly, . to the consumers' hands, when nor-
mal ecoQomic factors do not operate. 
So, however vigilant the· Government 
might be, whatever might be the staff 
at its disposal, an that· the Govern-
ment can· do is to check the rise in 
prices in these commodities which are 
in short supply up to a particular point 
in the course of its distribution and 
not beyond that. I· therefore, think 
that the Ministry has wisely, chosen 
those commodities where their inftu-
ence can 'be exerted, particularly com-
modities which are needed as raw 

materials for industry and have cbo8eD 
to concentrate their attention thereoD. 
To that extent, I think, they have been 
successful but in the region of c0m-
modities which are in the nature of 
consumer goods, the inherent nature of 
the difficulties and the wide divergence 
in the methods of distribution, make 
it impossible for Government to exer-
cise any adequate check on prica.. 
There is no use my hon. friend Mr. 
Sidhva saying, "inc~ude ovalt.me to-
day" and somebody saying, ·'include 
some other commodity". The nUJDber 
of commodities that have got to be in-
cluded are so many. Mr. Sidhva alsO 
says: Why do you not follow the ..u. 
mates Committee's recommendations 
and reduce the staff of the Government? 
Well, the inclusion of more commodi-
ties mea·ns more staff and at every 
stage there is difficulty in regard to 
obtaining the finance for necessary staft. 
Suggestions we can make and quite a 
lot of them and as I say the whole 
thing is backed by good intentions but 
all the good suggestions on these mat-
ters carinot be implemented. There-
fore in a matter of control, we have 
an economy which is a mixed economy 
and we have a Constitution where the 
Provincial Governments have a cer-
tain amount of autonomy in their own 
field, and all that the Central Govern-
ment could do is only to see that in 
the commodities which are necessary 
for the economy of the country so far 
as industry and other similar things 
are concerned, whether they could pro-
bably establish a pool, whether they 
could effectively control the incoming 
of goods imported or control the prices 
that industries charge. But in the vast 
list of commodities that are used by tbe 

'consumers, it is a very clitHcult thing 
and if Mr. Sidhva has the experience 
of people who have the experience of 
trying to control prices even to the 
extent that they can and find ultimate-
ly it ends in a failure, we have 0nI,y 
to sympathize with Government an.d 
hope for bett~r ame~. Therefore. I 
think that any serious charge laid at 
the doors of the Ministry in this recard. ' 

, unless it is ~ubstantiated by facts ill 
relation to· any particular industry or 
any particular commodity, need not be 
taken very seriously. ' But that does 
not mean that the administration can-
not be improved: I have no doubt that 
the han. Minister would be the. ftrst 
to admit that at· every stap the ad ... 
ministration ia capable of beina improv-

. ed and at all times the l"OOIIl for 
improvement is there and I have DQ 
doubt that he will ,accept that poatioll, 
but what has to be done reall7 is .larp- , 
ly in the Provincial fteld, in the State 
fleld where the States admin.i8tl'atiOl1 
will hnve to deal with this matter, 
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I can tell my han. friend, Mr. Sidhva 

about one commodity which is put in 
. thi& list, namely, horlicks which Mr. 
Guh~ mentioned. What happened is 
that horlicks is more or less a com-
modity under monopolist control and 
it ib imported by one firm into India 
and I believe the I.C.I. are agents here. 
(Interruption) They agree to a parti-
cular price and the quantity that they 
import is limited but it happens that 
you can increase the quantity if you 
import it from New Zealand, from 
Australia or other parts and if you 
import it from those parts the cost will 
.go up. It will not be Rs. 3-9-0 a bottle; 
it might be Rs. four and that would 
make a diffi<;ult thing to have one price. 
Actually, I know, six or seven months 
back, people were impcrting from other 
countries and the cost vias considerably 
higher than Rs. 3-9-0 which was the 
price fixed by Government. So we 
are in a sort of a quandary. If you 
fi.x the price the monopolists give you, 
that means you are shutting off imports 
of commodities from other sources and 
if you allow the commodities to be 
imported by all' kinds of people, the 
prices will have to go up and so a 
compromise has to be made somewhere. 
J allree with Mr. Guha that the com-
modity is in short supply: The alter-
native is for the Government to raise 
the prices and in every commod'ilty, 
this difficulty crops up; the source of 
supply, the cost of transport, differing 
freight charges all come in if you get 
from different sources and a uniform 
price becomes impossible. There is not 
much use blaming the Government, so 
10n~ as world conditions are what they 
are and the other alternative is for 
us to limit our demand of such con-
sumer goods as are manufactured in 
other countries and where supplies are 
short. 

. In regard to the application of these 
('on trois , so far as locally manufactured 
I!ommodi't.ies are concerned, I think 
it is very necessary because the con-
tour of trade is constantly changing. 
Take for instance, an' article like Soda 
ash: some portion of our supply is be-
ing manufactured by local factories !lDd 
this House had recently sanctioned a 
measure of protection for this indus-
try but all of a sudden it happened that 
the protection was not necessary be-
cause· the prices charged by importers 
rose and the Government has to make 
up Its niind to fix a higher price, be-
cause our needs are greater than we 
could produce anCl importers cannot 
import unless a higher price was given 
and Government had to make chanl{es 

,even in regard to local prices. The 

necessity for empowering the Govern-
ment with powers of this nature, sc. 
that they could l1ct quickly has to be 
realised by people because ,!f. the 
changes in the economic condibon of 
the world and the frequent . changes 
in the cost of production in regard ~ 
imported articles, which have thell' 
effect, whether you want it or not,. on 
the price of the locally: produc~ ~tlcle. 
Therefore. I think With all Its lDlpel'-
fections, we cannot but arm the Go~
.el·nment with this power and leave 1t 
to them and to the admirustratlon's good 
sense to do what they can for the 
people as best as they could. 

There is one aspect of this matter 
on which I would like to place stress 
and I know it will not be very popular 
from the point of view of many hon. 
Members of this House. My Iron. friend, 
the Mover of this resoultion mentioned 
that about 234 people have been put 
under preventive detention in respect 
of the working of controls envisaged 

. by this resolution. I am not one of 
those who sympathize with anybody, 
no matter what community or colour 
or class they belong, if they go off the 
rails and fiout the Government and 
the law. I think they ought to be 
punished, punished heavily but I CcUl-
not for a moment look upon with 
equanimity on any class of people whom 
it is possible to bring to ~ court of ~aw 
being put under preventive detention. 
I have heard it said in this House be-
fore: "Put a black marketeer in prison 
under Preventive Detention Act". Peo-
ple in this House without understand-
ing why a preventive detention law has 
to be framed merely point out that it 
is an easy way of puni~hing somebody 
who is a disagreeable person. . I think 
that is a wrong attitude particularly 
when in this House, several people 
have protested against arming the Gov-
ernment with more powers by the 
amendment of article 19(2) of the 
Constitution. I want that their con-
science should not be so elastic as to 
be able to take a different view when 
Government acts in regard to black 
marketers in one way but view dif-
ferently when they act in regard to 
people who hold political opinions diver-

. gent from the views of the party in 
power. The preventive detention pro-
visions in the Constitution, if I under-
stand it aright, have been put in only 
for one purpose, where the Govern-
ment cannot bring out all the evidence 
that it has against an individual who 
has committed a crime and put it be-
fore the court for the reason that the 
disclosure of that evidence would Jre8t-
ly strenCilien the forces that are Work-
in, Ilnlnst Government in this c0un-
try. '.rhere Is some justification tar 
usina the preventive detention pro'fI. 
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sions of the Co~titution and the Pre- cowJtry seeks to remove that tempt&-
ventive Detention ACt in sucb cases tion from the State Government. 10., 
but in no other caSe is it justifiable that they can bring these persona to to use any short cuts. Therefore, much trial and get them convicted ratbel' 

than use short.cuts. That is the ow as people in this House who are per- submission I would like to make while. 
haps socialist-minded feel that black entirely supportmg' the resolution. be-
matketers ought to be put under deten-

. tion and the' preventive detention law fore the House. 
should be used I would suggest to my Shri Iyyunni (Travancore-Cochin): 
hon. friend and to his colleagues of While I have not the slightest obj~-
the 'treasury Benches that .while the tion to extend toe period that is to be 
blllck marketers should ~e . punished granted to the Minister for enfordne 
heavily; they should .be trled 10 a court the law passed by the House, I would 
of law; evidence should be adduced like to bring to the notice of this House 
and the publicity that will attach to' one matter, which is rather painful to 
their misdeeds -will be useful deterrent me and to our country, and that is, 
f,0 far as the public is concerned rather that the Minister has not done full jus-
tha.l by the use of the Preventive D~ tice in regard to the question of price 
tention Act by which they are put 10 pf rubber. 
prison without trial and perhaps a men-
t.~')n is made in a newspaper and occa- The House will kindly remembet that 
sionally the hon. Minister says here: the largest quantity of rubber that is 
"We have put in 234 persons all over produced 10 India comes from Travan-
India under the preventive' detention core-Cochin. The price fixed was only 
for black marketing offences." Rs. 90-8-0 when the world market price 

SllriD. Das (Orissa): Let us have was more than Rs. 250. That has con-
both: preventive detention and prose- tinued for a very long time in spite 

of our deputations to the Minister. 
cutions. After a few months, the price was in-

'. Shri T. T. Krishnamachari: I think creased to Rs. 122-8-0 and subsequently, 
in regard to any offence committed in I understand that it has been raised 
respect of any Act that may be passed to Rs. 128-8-0. The House will also 
by virtue of a resolution of this nature, remember that this is pne of the 
arming the Government with greater materials that has been brought under 
powers, it should not be impossible for the Supply and Prices of Goods Act. 
th~ State Governments to prosecute the I can understand if the price of raw 
offending people, and get them sentenc-' rubber is small when compared to the 
ed very heavily. and if necessary, to market price in the world. if an equal 
make an example of them. to broadcast kind of control is exercised with regard 
the proceedings in regard to those to rubber-manufactured articles here. 
trials, so that it may deter other people, Two firms who aI'e manufacturing arti-
rather than use a provision intended cles of rubber are: The Firestone Co. 
for a totally different purpose, that is, and Dunlops. I understand that most 
where the Government finds itself un- of the shareholders of these two firms 
able or unwise to disclose the entire are foreignerS. They are selling their 
]ot of evidence that 'they have against manufactured goods at the world mar-
a particular person, who is acting in ket price. The rubber that is purchas-
an unsocial manner. That is the only ed by them in India is used for the 
point I wanted to make in this con- manufacture of motor tyres. It is 
nection. I have no doubt that my hon. stran~e that they 'are not brought under 
friend tha Minister will appreciate this the Schedule to this Act, whereas 
point of view and he and his colleagues cycle tyres have been brought in. A 
on the 'l'reasury Benches will instruct major portion of the rubber· that is 
tlie State Governments not to use the . pU1",!:hased by these companies, is used 
Preventive Detention Act except where for the manufacture of articles which 
it is absolutely necessary, 'where they are being sold at the world market 
can get no evidence whatsoever. Wher- prices. If, it fair, I' ask! It has been 
ever they have evidence, they must brought to the notice of the MinIster; 
bring to trial the persons who offend but the Minister has not chosen to brine 
against the laws which have been pas- that into the Schedule. When there 
sed because of this resolution and not is short supply of an article, there 

. use short-cuts however easy they might would be a little bit of black marketiDe 
be. After' all, it mun be understood and thincs of that kind as such can-
that Governments would like to use not possJb1v be prevented by any Gov-
short-cuts if it lspo_bIe. My hop. ernment for that matter, unless the 
friends who have times out of number Government Is very strict and tabs 
opposed Government proposals to arm and stringent action acainat 
them with greater powers do so on ~!. ':"~ In ththe&e.t !!~~-grqund that the temptation to WIVJI· ~l 
short-cuts ls always there. I ~'lJ.4I the rIebII' 
rather that the Government of ~s mapa_ It 
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is also winking or shutting their eyes
to some of the misdeeds that are being
done by the industrial magnates.
What I beg to submit to this House
is that at least the motor tyres that
are produced in India out of rubber
that is purchased at a low price here,
may be brought under control, and the
prices of those articles fixed.

With regard to the administration of
the law, we have heard from all sides
complaints not of a minor nature, but
of a very serious nature. I do hope
that proper attention will be paid to
see that such of the articles prices of
which are fixed, are made available
to the consumers at that price.

Shri Hussain Imam (Bihar): May I
say that while the spirit of the resolu
tion is unexceptionable, the working of
the powers of the Government is any
thing but satisfactory. The fact that
you have shifted the burden of the ad
ministration to the shoulders of the
States, without giving them any help
in the shape of monetary gams, has
made it like a step-child. The States
have all the powers; but scarcely have
they ever used them. The test of the
pudding consists in eating it. The fact
that you have made rules and regula
tions is not enough. What we want
is that the articles should be avail
able to the consumers at controlled
prices and in sufficient quantities.
The whole difficulty is that the Com
merce and Industry Ministry frames
the finest rules and regulations and
makes it so difficult and almost im
possible for ordinary persons to get
the articles in time at the controlled
rates. The option is either to wait for
the article to be available in God s 
own good time, at the controlled price
or if you are in need of the article
urgently, to go to the black market.
Things move very very slowly. The
real cure for our troubles does not He 
in framing rules and regulations.
Either we must start manufacturing
most of the articles used in India or
start importing them in larger quanti
ties. I quite see the fact that there
are Certain things which are in short
supply. Many of the articles are m
short supply on account of the policy
of the Commerce Ministry which has
always been pennywise and pound
foolish. I can recount any number of
instances. Sir, you well know that in 
the matter of our trade with Pakistan
in jute, they were anxious and were
offering us at the rate of Rs. 30 per
mnund. We refused it- Today. we
are purchasing for Rs. 105. And a num
ber of other things have also happened.
The question of sugar was discussed
which was taken up because it was

oflerea at a cneap rate in June ‘but 
Government would not buy it then, and
when they decided to buy it, the prices
had gone up.

I personally feel that in the matter
of essential raw materials, the policy
of the Government should be to allow
open general licence to the consumers
only. These intermediaries come into
the trade only for cornering purposes
and all these difficulties which result
finally end in greater burdens on the
consumers. He is the person who fin
ally pays through his nose. In the
administration of the whole matter, we
find that Government have no settled
policy of its own. It is always ex
perimenting. It is always a case of
trial and error. Are we to go on like
this? Are we never to become an ac
complished and finished Govern
ment? How long are we going to re
main beginners? Are we never to get
qualified and become a Government
which knows its job? If we cannot
handle the job, let us throw it up and
say that this thing which the Govern
ment has found it impossible to handle
should be left to private trade. If you
do not leave it to the private trade,
then control it well. If you cannot
control it well, then leave it to the
private trade. One of these two cours
es must be adopted. The present
policy of the Government according to
which one day a thing is allowed to
be obtained freely, and then it is res
tricted partly and later it may be that
it becomes completely restricted, that
is- to say, its import is absolutely stop
ped is something which will do the
country no good. Let the Government
have direct contact between the foreign
market and the users as for instances
in materials like soda ash, tanning
materials etc. which are required by
the industries. Why should not the
industries have a co-operative organisa
tion and import these things at certain
prices and also sell them at stipulated
prices? Should we not force the indus
tries to be able to stand on their own
legs? Should not this spoon-feeding
stop? You go on buying things at
higher and higher prices and the
prices of the finished products also go
on increasing. Take for instance this
textile industry of ours. That has
never been able to get its cotton in a 
centralised way, just as you had in the
case of jute, though even in that case,
they forced the price up by means of
some individual action. I think we
must have some plan, that Government
should plan and plan well after good
thought and this spoon-feeding must
stop. Let the industry buy its mater
ials in the open market and sell the
finished products also just as they like.
And we will import from outside such 
quantities as are required to correct
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the. internal positiOIl. I feel that is 
the way to force the industries to stand 
on their own legs. These controls are 
not really effective. For instance, look 
at the long queues at the cloth shops. 
Most of the persons standing there, 
even thouih they look like consumers, 
they are not, as they eenerally buy 
the cloth from these shops and then 
sell it on to the black-marketer. Such 
things are bound to' happen. in a hUie 
countty like ours. And this kind of 
tinkering at the problem will not help. 
You have to tackle it at the root and 
that consists of making the industries 
work in a co-operative manner, and 
have purchase organisations of their 
own and also a sales organisation of 
their own. Unless. you do that, you 

. will not remedy the present evil. You 
ask thel':e powers for one year. What 

. happens afterwards? Will the world 
situation cool down by then? 

Shri T. T. Krlshnamachari: It can 
be taken only for one year. 

Sbri Hussain' Imam: That is what 
I say. That is exactly my complaint. 
You have to give up this hand to mouth 
existence. You have found it neces-
sary to bring in article 249(2). But 
why have these yearly extensions? The 
whole trouble arises because you are 
not having any settled policy aed you 
do not look sufficiently ahead. Trade 
and commerce is not a thing in which 
the Government should dabble, and 
if Government does intervene, then it 
must do so with determination and 
with a full understanding and know-
ledge. In this matter of trade it Is 
diffieult to discriminate or decide pro-
perly. A man may come and tell you 
that such and such a thing must be 
imported, And he may be a bear who 
wants to brj,ng down prices and thus 
make. tons of money. Another may 
ask you to stop all imports of a parti-
cular thing. H~ ll),ay be a bull and 
it you stop the Imports, he may make 
t~ns oj. money. And so the thing is 
very difficult. And the very fact that 
you have these powers only for one 
year m!lkes the position secure for the 
black-marketer, for he can corner 
th~ngs and be sure of getting a good 
prIce at the end of one year. There-
fore, I say the Government should have 
a consistent and long-term policy and 
not depend on this hand to mouth 
method. 

The 'Mlnlster of State for Parlia-
mentary Affairs (Shrl Saba· Narayan 
S~): Sir, 'the Q\lestion be now put. 

Mr. DepniY.-8p.eater: I have called 
Dr. Deshmukh. . 

Dr" Deshm1lkh (Madhya Pradesh): 
Though many speeches have been 
made, I do not think the attention of 

the House has been drawn to tbe fad 
that we are doin, somethioa here Whlc2 • 
is not ordinary.. The procedure laid 
down in article 249 of the ConstituUoo 
is an extraordinary procedure and it is 
a procedure for an emergency. Bare 
we are dealing with certain provialoDs 
which have exi~ for one year aDd 

. the hon. Minister wants them, I mean 
these provisions, to be extended 1m 
another year. Well, it is pertinent to 
ask whether this period of ODe year 
is sufficient for the purpose for which 
these powers are asked? Or will theee 
provisions be extended year after year 
and in a way become more or 
jess permanent on' the statute 
book? That is one· think 
which the Government. must ask 
itself and let us have an answer. I 
feel that as things are, we require an 
extension not for one year, but may be 
for five years and even then it may 
not be possible to dispense with tht!118 
powers. I think it would not be COD-
sistent with the provisions of the C0n-
stitution to grant an· extension, ipao 
facto, without being satisfied tp.at the 
temporary nature of the enactment 
would be borne in mind and there 
will be ae end to the exercise of these 
extraordinary powers at the end of a 
certain detlnite period. 

Coming to the merits of the lAw, 
it seems to me tha,t nobody can have 
any quarrel because everyone wants 
that the prices should be controlled 
and that the consumer should not be 
cheated in the way in which he has 
been for so many years; but to what 
extent these provisions have been etrec-
tive is a pertinent question to which 
we have had only a 'hazy' answer. I 
do not think: any bon. Member of this 
House can feel satis1led that price c0n-
trol has at any time worked so eJfee-
tively' as to give the consumers any 
relief they want. From the way in 
which hon. Members have expressed 
their dissatisfaction at the way in 
which these powers have been confer.. 
red and executed, I think there is room 
for improvement. There is also tho 
complaint that although the Price Ad-
visory Bow has been constituted, 
only one meeting had been held in 
October 1950 and those Members wbo 
wete associated with it do not feel 
satisfied that they have dODe IlDYthJna 
effective. Nor are they quite pleased 
with the extent to which their suae&-
tions have had. any salutary effect. 

I would point out that in para. 4 of 
this note, that the hon. lIlinister has 
given us. are mentioned many methods 
of control.like Control OD mea. CoD-
trot on movement or dlstributtoa. limI ... 
tatioD of the Quantity that IQ7' .. 8DId 
on any ODe occasfOll etc. I would m-
to know whether these various methocIiJ 
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~f control are operating in the alterna-
tive i.e., in the way in which they have 
been liven here or whether one com-
modity or any of the corrimodities are 
subje~ted to more than one method of 
control. For example, if we look at 
cyNe tyres, they are mentioned under 
two heads but that is not the case 
with' regard to other articles. I would 
like to know whether these methods 
of control are operating in the alterna-
tive or whether more than one method 

"of control are exercised on any of these 
articles and whether it is the intention 
of Government to enlarge these controls 
or whether they wish to leave out cer-
tain articles. If they wish to increase, 
what are the articles they are likely 
to add. As everybody knows, the prices 
in spite of these laws and what the 
States or the Central Government wish 
to do, are going up and every day we 
dnd· certain amount of increase of 
prices of the various goods which are 
imported into 'the country. So much 
so, that the margin of profit which the 
traders make must be enormous. Un-
fortunately the 'Government of India 
is totally unaware of the margin ~f 
profit not only 'of the small commodi-
ties but even of goods sold and bought 
in large bulks. I . have been a~ 
questions about this· and every tune 
they say they have not the informa-
tion. I was glad to hear from t~e 
Deputy Minister that some effort IS 
being made to ascertain prices at which 
goods are purchased and prices at which 
they are sold but so far as these arti-
cles are concerned, I would like to 
know to what extent Government can 
Inform us how the consumers' interests 
are proteCted.. It is very good to say 
in a general way that on the whole it 
is working satisfactorily" but can they 
give us any data from which it can 
be calculated as to the way in which 
these controls are working and what 
prices the consumers are charged, how 
much of" profit the trader is making and 
to what extent the controls are set at 
naught etc.? That would be something 
to go upon definitely. General state--
ments cannot help either us or the 
Gov!-!rnment. .. 

There is one point which my friend 
Mr. Chettiar has made via. with regard 
to the c6-0perative methods of distribu-
tion. 'J'here are . many of these articlea' 
which could be ideal articles for dis-
tribution through the co-operative socie-
ties. r think both the han. Ministers. 
are firmly convinced that co-operation 
is one Ideal which ,we must strenuously 
strive' to achieve. H that Is 80, I think 
a double" pqrpose would be- served. Not 
only the co..operative societies will be 
helped but probably the conaumerB" 
IIIto "wID not be cheated as hitherto. I 

IUb;ectl 
hope in the course of the next' 7e&l' • 
larger effort would be made to lee that 
as many ot these articles as are nit-
able for beina distributed throuIh tile 
co-operative societies are so diatributed 
and also if necessary a large!' num-
ber of other manufactured artic~ &Ie 
added to it. so as to give greater ex-
perience to the co-operative aodetie8. 
It would be a great and beneftcial ~ 
Qeriment by which the consumers will 
be in 'a position to obtain articles al a 
lower price. 

I would also like to know what has 
happened to the anti-hoarding and pro-
fiteering Ordinance. It you want 
that these laws should be properly 
exercised and given effect <0 there 
should be some enactment against 
hoarding and profiteering, There used 
to be such an Ordinance during the 
war and I do not know why the Gov-
ernment was in such great hurry to 
take .it away, I want to know whe-
ther it is contemplated that it is to be 
substituted by some other enactment. 
If we have any serious ·intention that 
the prices do not go above a certain 
level, if we want to see that the prices 
fixed" are the prices at which the goods 
are sold and if we want also that 
monthly stork returns are given cor-
rectly, jt is necessary to have some 
law against hoarding and profiteering. 
. On the whole I do not teel that this 
matter of extension of the period is 
quite an easy matter. because it is 
after aJI an invasion upon the State 
administration." Under article 249 we 
are depriving the States of certain 
powers which are legillinately theirs. 
Government will have to consider whe-
ther. next year will ~ the end of 
this encroachment on the State list 
and whether it would not be necessary 
any further. If it is necessary what 
will take its place would be extension 
of the period by a fresh resolution. 

" -Prof. S. L. Sakse.. (Vttar Pradesh) 
rose-

Mr. Deputy·Speaker: There was 
already. a motion that the question be 
put, The hon. Member was not In his 
seat then. 

Shrl Satya Narana SiIIha: I be«-to 
move: 

"That the question be now put. .. 
Mr. Deputy-Speaker. The question 

Js: 
. "That the question be now Put:-

• The motion was adopted. 
TIle MlaIster of eo..ene ... fa. 

dusb7 (Shd ........ ): I must ezpna. 
my recret that I ha .. not beaD able to 
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'-olace as much material in the banns of hon. Membez:s 'as I intended to (h-
I cou'd have done it but tor the ftuc uat-
ing' programme·· of ParI iament. Other-
wise the resolution could have' come 

'up for discussion after I -had placed ;) Il 
.the materials regarding the-working 01 
the controls. Hon_ Members would have 
then been generall.1l satisfied that tbe 
control under this law is more or less,' 
satisfactory. 

I would now give the House the price 
fluctuations since 15th June 1950 to the, 
1st of April 1951 t@ show how this law 

. has been able to keep the prices gpn-
erally under control.: 

Bicycles' 
'_1 ____ .. 

H('rcul~s 

Hind 

J :it '1 J u /1e h t A'pril 
1950 1951. 

:.'))11 
148 

~6:j 

142 

These were the prices which they 
came down to after \'ariousstages. 

Similarly with . regard to tyres On 
the 15th June 1950 it was Rs. -i-8 and 
today after passing through various 
stages the price is Rs. ~ix. With rega'td 
to electric bulbs the prke was Rs. 2-4 
on the 15th June 1950 and after several 
stages the price today is Rs. 1,4. The 
House will remember that the price of 

. cycle tyres was increased in February 
on ac~oimt of' certaii1' condUjons. This 
question has . been many a time diS-
cussed in the House and tbere wu 
. also a halt-an-hour discussion on this 
partic;ular subject. 

Although some commodities have 
been brought tinder 'control, the prices 
of some commodities have not been 
controlled for various. reasons in con-
sultation with the me~ of' the .. 
visory board. It is not tha t there.is 
no member representing the consumers. 

Shri Sidbva:' We do not say there 
is no representative-we say their num-
ber hi not sufficient. 

Sbri Mahtab: To refresh the me-
mory of hon. Members I can read 
out the names ot. the members and 

'they will see that the board as it is 
constituted should give satisfaction ~n
erally to all. The members are: 
Shri Manu' Subedar. Shri' M. R. 

=;'g':: !he~~~~. ~ 
Sahukar. 8hri Narielwala, Shri S. p. 
Jain, Shri Tulsldas Kllachapd and Shri 
J.P. 'Sinclair. ' 

sui SIAn: OnlY tvici or three rePresentinc CODIUdler1I. the· net are 
tor the in .. ted·~. . 

aiirl.... 11M ... : A POint: , baa, beeQ 
made'" tony many meetfDJa 01 the 
19. PSD 

'. board bavenot been called. 11 -boD.' 
Members would JOQk into the proceecl-

ings of the first meeting they will see 
that some method wa:; devi~ed by the 
board aix:,lt how' to fix priceE. ACc0r4-
ingly the· pekes are fixed. The for-
IllUla fixes the percentage of' proftt 
which will be given to the traders after' 
(~f)nsi<1.:ring Lhe landed cost and other 
fa('tors. Taking icto coJ1sideration tba 
various factors as laid down in the 
formula \ve proceed to fix the price. 
of commodities. Tht:re are other co. 
stages the price is Rs. six. With regard 
nectt'd with other commoditiea the 
prices of which are fixed either Qy tbe 
polic-y of prutectiun gh'en to indusUlJ 
or by some other metbtld. Take the 
case of tyres, for instance, which c0m-
modity is related to rubber. The price 
of rubber haS been fi:-red in conaulia-
tion with the farllf Bo"ru. The po.i.a.t 
was raiser! as to why price" of motor 
cur tyres and cycle tyre5 we", not con;. , 
trolled. I have noted this :iuggesm. 
and shall look into the matter. PriftUI 
facie.r can say there is a case tor COD-
sidering the question of controllinC the 
prices 01 this artide because it hal 
something to do with the price of rub-
ber the price of which has been coo-
trolled on the recommendation ot the 
TarIff Board. Then Mr. Krishna· 
machari referred to soda ash. It will 
be very difficult for me to explain how 
we passed through several staces. 
through several kinds of difficulties, iD 
order to fix a price for that co~. 
but on the .whole the recommendaUona 
of the Price Advisory Conuhittee Ue-
being followed closely and the price 
are being fixed according'as 'beT __ 
advh:ed . us and according to··the ..... 
mula they hav..:! giv.en us. As regarda 
meetings of the Committee. wheDft8 
nocessary meetings will be cailed. He 
new situation has arisen since October 
with regard to tl."C:ation of prices and 

, therefore a· meeting had not been call-
ed. The problem today is very c0m.-
plicated on account of the tact that 
many commodities are not available. 
and while prices depend.. on availaDilitl' 
of eomroodities, liecause of non-avail-
ability it has been v~ry diftlcult to keep 
the prices steady; on the other hand th.it 
world· fluctuations in prices are 10 
rapid that it is \'NY difJkult for. us to 
fi x the prices. 

AnQther point has ~ made. and 
many l\iembers referred to what: I said. 
incidentally. in my opening speedL I 
said the admfDiatration of. thla JIIke 
control has been lett 1.0 ~ ..... 
Now'l do n()t lJke &0 take abeltel' UDder 
that. Whatever ia bliPD""''I. Sa ... 
States I am prepue4I to tIM ....... 
reapOnSibWb for that..... I .• .,· .• 
proaeb Parliamaot for _~ ....... powen thm I __ taM ....... .... 
~ to~ their ........... ~ If 
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[Shri Mahtab] 
a certain State does not do the work 
properly that responsibility is also mine 
in the sense' that I. have not been able 
to pers~lade that State to do the work 
properly. Therefore, I am prepared to 
take. the entire responsibility. I en-
tirely agree with Mr: Sidhva that there 
should be some machinery to call for 
reports from the State Governments 
so that these. reports could be placed 
before Parliament whenever called for 
or that we may have some kind of 
supervision (Ner the administration of, 
the measure. We have -to carry the 
States with us somehow and we have 
to see that the thing is done. Because 
there is no other courSe open to us-
the Government of India cannot have 
a duplicate administrative . machinery 
a11 over the various States to give effect 
to these price control Qrders. N~ces
sarily they will have to depend on the 
State Governments in this matter. I 
am quite. sure in my mind that all the 
State Governments are doing their job 
a& best as they can. It may not be to 
{)ur satisfaction, but they are doing 
their best Jlnd I shall take steps to 
call for reports from them as to how 
the various controls are being worked. 
I could have placed a general report 
before the House if I had more tune. 
But I can assure the House that I shall 
take the earliest opportunity to ac-
quaint the House with the progress 
which the States have -made with re-
gard to the administration of controls. 

Sfart iblDaOl: Cannot the State 
Governments be asked. to submit 
monthly reports? 

Shri Mahtab: As to whether it will 
be monthly or quarterly is a matter 
which may as well be left to us. What 
I say is this. I agree that Members of 
Parliament should be in a position to 
know as to how these laws are being 
administrated in the States and no 
scope or loophole should be allowed 
to the Central Government to take 
shelter under the excuse that the State 
Governments are administering this 
law-therefore, the Central' Govern-
ment has no responsibility. I have 
never done that and I do not propose 
to do that. .. -I have nothing more to say. I am 
very glad the House has agreed to 
extend this time-period. The constitu-
tional point which has been raised 
is a very· interesting one, but I do not 
propose to discuss it on this occasion. 
I would not have referred to another 
point bu~ for the eloquence which was 
shown by my hon. friend the new 
conwrt willi his natural enthusiasm 
with regard to the general attitude of 
Oovenunent. I am very sorry to s81 
that lie has not read this resolution nor 

is he acquainted with tbe law. The 
law which has been enacted under \:,hU 
resolution has nothina to do with cOm-
mon articles. Common articles come 
under the Essential Supplies (Tem-
porary Powers) Act. We are now dis-
cussing commodities which have rela-
tion with industries. Tberefore, that 
kind of general criticism probably was 
not necessary on this occasion. But 
that can be excused because it came 
from a new convert. 

Shri Satya Narayan Sinha: Rene-
gade. 

. Shri Mahtab: I would reQuest the 
House, therefore, to pass this resolution 
unanimously. 

Shri Sidhn: In the new composi-
tion now read out by the hon. Minister 
will he be prepared to expand the ad-
visory board by taking more memben 
representing consumers? 

Sbri Mahtab: I. am prepared to con-
sider that. 

Dr. DeshIDukh: What steps are be-
ing taken to publish these prices, so 
that every citizen of India or as many 
as possible would come to tonw of 
them? Are any periodical aJUlounce-
ments made? 

Shrl Hajdu: The hon. Kember 
knows well that whenever prices are 
fixed it is published in the Gazette mel 
it is pubHshed in all the papers. Apart 
from that there is an order under tile 
law that shop-keepers should also ex-
hibit the prices for various commodi-
ties. 

Dro> DeslUluakh: That is observed 
more in the' breach. 

Shri Mahtab: That is another mat-
ter. If the shop-keepers are not ob-
seirving . thttm, steps will be taken 
against them. These are the steps 
which are taken for ppblicity of the 
prices for various commodities. 

Mr. Deputy-Speaker. I shall now 
put the question to the vote of the 
House. 

The question is: 

"Whereas this House has de-
clared oy resolution passed on the 
12th A\1g1#st, 1950, in pursuance of 
clause (1) of article 249 of . the 
Constitution. as adapted by the 
President under article 392 thereof 
and as·at present in force. that it 
is necessary in the naUpnal in-
terest that ParlIament should tor 
a period of one )'Or from the 1_ 
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August, 1950, make laws with res-
pect to the following matters en-
umerated in the State List, name-
ly: 

(l) trade and commerce with-
in the State subject to the pro-

. visions of entry 33 of List Ill, 
and, 

(U) production, supply and 
distributil)n of ioods slibject to 
the provisions of entry 33 of List 
III; 
And whereas it is necessary in 

the national interest to continue in 
force the said resolution; 

This House do resolve in pursu-
ance of the proviso to clause (2) 
of the said article, that it approves 
the continuance in force of the said 
resolution fot' a further period of 
one year from the date on which it 
would, but for this· resolution, 

, -eease to be_ In f-orce." 
The motion was adopted. 

Shri Kamath: Has it been carried 
unanimously? 

Mr. Deputy-Speaker: Yes, unani-
mously. There was no opposition. 
4. Shri Kamath: I think you might 
find out if there are any abstainers. 

Mr. Depaty-Speaker: Are there 
any neutrals, any persoQS who abstain-
ed? So far as the vote is concerned I 
took it that it was a unanimous vote. 
Mr. Kamatb points out that I may ask 
the House if there are any abstainers 
or neutrals. H there are any persons 
who are not voting either .. for or 
against the motion they' -may ·1tindJy 
stand in their seats. 

As no one has stood up I declare 
{hat the resolution is carried unani-
mously. 

MOTIONS RE. DELIMITATION OF 
CONSTITUENCIES ORDERS 1951 
-Contd. _ 
Mr. Depub'-SpeaJter: -So far as the 

Delimitation Orders' are concerned I 
will first read the llst of absentees. H· 
any of the hon. Members are present 
here they may move- their motions. It 
they are not present now they will lose 
tjteir chance. . . 

Dr. Deshmakh (Madhya Pradesh): 
Several Members have given notice of 
the same motions. So it does not mat- ~ 

otero . 
. Shr) Hussam Imam (Bihar): You 

may ring the belt 
Mr. DeputY'Speaker:' Ringing the 

bell it' done only for division. Hon -

Members who are interested in tile 
same matter may send lor them. Otbe&-~ 
wise it may be something like the 
child crying "Tiger, tiger"! 

UTTAR PRADESH ORDER 

Shri Cbaadrika Bam (Bihar): I be, 
to move: 

(For text of the motions Ie. 
Ap~endix XXXIII, Annexure No.4), . 

Shri SUDder LaD (Uttar Pradesh): 
I oei to move: 

(For text of th.-" motions lee 
Appendix XXXIII, Annexur~ No.4) 

Mr. Deputy-Speaker: Then I ta~e 
up the list of new Members who will 
move the motions just now in regard 
to the Delimitation Orders laid on the 
table on 18th May 1951. 

PuNJAB ORDER 

Ch. BaDbir Sba ... (Punjab): 1 btl 
to move .. 

(For text ot the motions "' 
Appendix XXXIII, Annexure No. ') 

PaDdit Thakur Daa Blaarpn (PuQ. 
• jab): I beg to move: 

(For text of the motioDa. 1ft 
Appendix XXXIII, Annexure No. f) 

Shri SO.dIll (Punjab): I _ tI 
move: 

(For teXt of the motiOlUJ ... 
Appendix XXXIII, Annexure No. 4) 

Master MaDd LaI (Punjab); I bee ". 
move: • 

(For text of the moii~ ... 
-Appendix XXXIII, Annexure No. ~ 

Sardar B. S. Mala (~ab): I bee " 
move: 

(For text of the motions .. ~ 
Appendix XXXIII, Annexure. No. v 

Sardar ~lt Siqh (P.E.P.9.U.): 1 
beg to move: 

(For tc.:xf· of' the motions 1ft 
Appendix XXXIII,' Annexui'p No. f) 

Sardar SoeIaet SiqIa (P.E.P.s.U.): 1 
beg to move: 

(For text of -tbe motions ~ 
Appenqix XXXIII, Annexure No. f) 
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UTTAR PRADESH ORDER 

Shrl J. R. Kapoor (Uttar Pradesh): 
I .beg to move: 

(Fu t('xt oJ the m(,tiolls see 
.Appendix XXXIII, ,Annexure No.4) 

Prof. S. L. Saksena (Uttar Pradesh): 
1 beg to move: 

(Fol text vf the moti(}ns see 
~.ppendix XXXIII. Annexure No.4) 

MA9JlYA PR.O\D~SH ORDER 

Shri Jallgde (Madhya Pradesh): I 
beg to movE': 

(Fnr i..~xt uf the ~notion;; see 
Appendix XXXIII, Annexure No.4) 

Shd KJshorimohan T-ripatbi (Marlhya 
Pradesh): I heg, to move: 

(For :e-x t of the mot lOllS see 
AppE'ndix XXXIII, Annexure No.4) 

Mr. Depu~y-Speaker: Of the new 
Members only Dr. Tek Chank is ab-
sent, I find. 

Sbri Sondbi: He b busy on .1. Com-
mittef'. . 

Mr; Deputy-Speaker: I canuot help 
it. 

Sbri Hussain Imam: You may ring 
the bell. 

Mr. Deputy·Speaker: I ha\-e already 
stated that only for division it can be 
done. 
. Sbr~ T. N. Singh (Vtta~'Pradesh): I 

had gIven notice of an amendment yes-
terday in regard to the delimitation of 

_ronstituencies and my. name was read 
out in respect of one of them. . and 
I had moved it. But my name does 
riot find a place. Is it just a clerical 

• error?- . . ' i' 

Mr. Dep.uty~peaker: Does it relate . 
to the first set or the second set? 

Shri T. 'N. Sin,h: Second set. 
Mr. DeDuty-Speaker: Mr. T. N. 

Singh infonns me that he - wishes to 
IY';:)Ve the amendment which he has 
t~bled. I will take it as moved. 

Sbri T. N. SiDrh: I beg to move: 
(For text of the motions see Appen-

dix XXXIII, Annexure No_ .) 
Sbrl Kamath (Madgya Pradesh): 

Dr. Ambedkar said he would move In 
regard to the Uttar Pradesh Order at 
one. o'clock. • 

111'; ~V-SJeUet: I have' called 
upon hon. Members who have .taW 
tbat tbe7 have· tAbled motlou 01 

• alDeDdments. If the bOUce of ....a-
menta hilr alread7 'been ..... to 8ae 

oLYice, then their ~otions here will be, 
III oro.;>r; otherwise it would not. 

Dr. Deshntukh: What about Dr. 
Ambedkar's motions? 

Shri Sidhva (Madhya Pradesh): Thw 
Speaker >;aid that if he does net preteD. 
it before one o'do~k, it will not be ad-
mitted. 

Mr. De),luty-SpeaiLer: I have re-
ceived notice ot a motion regardinc tbe 
delimitation of constituencies from the 
Punjab signed by a number of hoD. 
;\.femb<:fs. r shall read out the names 
of hon. :'vlembers alld take it that each 
hen. :"Tt"mbi>r has mov{-(I, whoever 18 
present. 

PU:-lJA8 OilDi::R 

L~Ja .-\chint Ram (P'lnjab): I beg 
to move: 

(For text oj lh~ motions see Appen-
dix XXXIII. Annexure ~o. 4) 

Shri Sondhi: I oeg to move: 
(For text of the mctions'see Appen: 

dix XXXIII. Annexure No.4) 

Cb·. Ranbir SiDirh: I beg to move: 
(For text of the motions see Ap~· 

dix XXXIII. Annexure No.4) . 
Sardar B. S. Man: I beg to move: , 
(For text of th~ motions see Appen-

.di x XXXIII. Annexure No: 4) 
Pudit Thakur Das Bharpn: I 

beg to move: 
. . 

lFor text of the motions see Appen-
dix XXXIII, Annexure No.4) 

Sardar BuIwn SIqIa (Punjab): I 
beg to move: 

(For text of the motions see Appen-
dix XXXIII. Annexure No.4) 

Master Nud LaI: I.beg to move: 
tFor text of the motions see Appen-

dix XXXIII. Annexure No. .) 
Mr. Deput,-SDNker: Hon. Mem-

bers who are absent are: Prof. Yuh-
want Rai and Giani G. S. Musaftr. 

The MlaIs&er 01 State f. ..... 
1IleIltar, AJrairs (SJarl Satn Nan.iaa 
SJaIIa): I suagest that we can Qeo 
the motion to be moved by Dr. Ambed-
kar for the afternoon. It may be ex-
tended to 6-30 ..... 

.... De"V-8 .... : Tbe tUDe ,. 
movlna the amtadmeDti will beu~ 
tended un e-ao.... todv. ---
that. DO more ameadments wID "'" . allowed. 
n. HOUle IMa ~ .. .." 

.Pat JI'Ovf' of tM CIocfL 
• , 4 s. I 
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The HOUle re-aBBembled at Half Past Iy mad"e from Indian cotton and there-
Four of tl)e, Clock. ' fore enjoyed a price advantage and 

[MR. DEPUTY-SPEAKER in the Chair] 

Mr. Deputy-Speaker: I ~~Quest hon. 
Members who have been absent, and 
Who have given notice of motions reo 
th~ Delimitation of Constituencies Or-
ders to move their motions. Unless the 
motions, whether by' the· Government 
or by other hon. Members. are moved 
before the House rises this evening, they 
would be out of order. They cannot 
be moved later on. . 

Shd Sldhva: Dr. Ambedkar is in 
charge. He is not here. 

Mr. Deputy-Speaker: I shall wait. 
We wlll go on with the other business. 

'4iter he comes; he may move his 
motions. Perhaps he is drafting them. 
Any other non-official Member may 
move his motions. Shall I take it that 
there are none? 

1;)r. Deshinukh: What about 
ing . the time twelve midnight? 

Mr. Deputy-Speaker: I shall 
out the names. 

mak-

call 

MAQHYA PRADESH ORDER 

"SluimaU, Dixi& (Madhya Pradesh): 
I beg to move: ' 

(For text cif the 'motions see Appen-
dix XXXIII. Annexure No.4). 

RESOLUTION RE. RAISING OF, 
EXPORT QUTY ON CLOTH, 

The Minister of Finance, (Shri C. D. 
Deshmukb): An e'Xport duty 'of ten 
per ·cent. ad valorem was imposed with 
effect from 1st March 1951, as the 
House will recall, on medium and 
('~arse clElth. 

I am, sorry. Sir. 
resolution, first. 

I beg to move: 

I shall move the 

"rn pursuance of sub-section (2) 
of section 4A of the Indian Tariff 
Act, 1934 (XXXII of 1934), Parlia-
ment hereby approves of the noti-

, ftcation of the Governmeat ot 
:,Indi,a in the Ministry of ,Finance 
"(Revenue Division) No. 51-Cus· 

" -itoms, dated the 1st June, 1951, by 
which the export duty on oloth, 
medium and coarse, was 'raised 
frore 10 per ce,nt. ad valorem to. 25 
per cent. ad valorem, with effect 
from the date of the said notiftca-
tion." 
As' I explained In my Budget, speech, ' 

the,cloth covered by the duty was most·, 

therefore, a moderate export duty waa 
deemed justified, We decided to im· 
pOse initially a low rate on account of 
the unfavourable reactions in the past 
to doJ.h expolt duty, That was flnt 
levied in 1948 and had to be withdrawn 
the, next year. One of the criticisms 
during the Budget discussion was that 
the rate ot export duty levied in the 
,Finance Bill was on the low side and 
some speakers said that it was even 
lower than what the trade had ex· 
peeted. The question of the adequacy 
of the duty, has since then been conti-
nuously under examination and we 
have examined various possible scales" 

, One of the criticisms also was that the 
duty w_as imposed somewhat late. Tbe 
reason for the delay in the imposition 

, of the duty ,was the desire to avoid dIs. 
location of existing contracts result-
ing in a heavy tax being imposed dur-
ing the inter-budgetary period. We 
feel that at present the time is~ppor
tune for a change as price changes for 
textiles were made only recently aad 
allocations of new export quotas are, 
being made for the next export year. 
Various estimate!? of the proftts made 
by exporters on the export of cloth 
have been made; som~ place it at 50 
and some place it at 100 per cent. The 
latter are undoubtedly exaggerated. 
But, there is no doubt that a substan-
tial profit margin can easily be earn· 
cd on export of medium and coarse 
cloth even after payment of the present 
ten per cent. ad t'al()Tem duty. Tbe 
level of prie€':; 011 which Wi;: ha\'e de--
cided to impose originally a low rate 
of duty continues to be maintained as 
the ',vorld prices rem,ain high. That is_ 
why by notification dated 1st June 1~51/, 
th~ rate of export dllty has been raisea' 
with elfuct from that date from ten 
per ~ellt. a" nalorem to 25 per cent. cuI--
t:al()Tem. This enhancement is likely 
to yield an additional revenue of about 
three crores per' year. 

Now, side, by sIde with the question 
of an export duty· on' cqarse rind 
medium cloth. we have considered the· 
question of a similar duty on ftne and 
superftne cloth. This kind of' cloUt Is 
made out of imported varieties of cot-
ton for which the world prices still 
continue' to be high. Inasmuch as we 
do not enjoy any special production 
advantage as in the case of coarse ancl 
medium cloth for which, as I said. 
tne prices of 'short staple Indian cot-
ton afforded an advantage. it has been 
considered that the imposition of. 
duty on the' export .of fine and super-
fine cloth migli t ad ver:;ely . affect the 
Indian exports t'isA(1-t'is' those of other 
cornpetjllg C01Jl1tr:~s. At ,the same time. 
we have, taken notice of the fa~~thal .', .:.. .. 
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[Shri C. D. Deshmukh] 
there is a fair margin of profit on the 
expert .of fille cloth, and in the 
circumstances, as an alternative to the 
levy of an export duty, Government 
have decided to deprive the trade Df 
an alternative tariff concession, name-
ly, the grant of a rebate on customs 
duty on the imported cotton contained 
in fine and superfine cloth exported 
out of India. At present, this is allow-
ed on an ad hoc basis at the rate of 
two annas per pound of cloth, being 
the equivalent per weight of the im-
port duty on raw cotton. ' This con-
cel\sion, which is not strictly justified 
by the draw-back rules, has been given 
with effect from 8th March 1950 in 
order to encourage the export of tine 
6tlC; superfine cloth of Indian manu-
facture. That was a part of the con-. 
cession that was allowed at the time 
when, in order to bring down the inter-
nal prices, Government ordered a re-
duction in the rate of excise duty and 
also sought to give a detinite fillip to 
exports. Since then, the price mar-
gins have widened so that the conti-
nuance of this advantage for the Indian 
exporter is considered unnecessary and 
it only costs the fisc over a crore of 
rupees. This concession was, there-
fore, withdrawn with effect from the 
18t of June, that is, the date on which 
Nle·'export duty on cloth other than 
An, and superftfie has been raised 
from ten per cent. ad valorem to 25 oer cellt. a4 valorem. 

• 
Since this notification was issued, as 

\\lIllal, we have received telegrams and Etters both of approval and of pro-
estl, and the protests have been 1ft 

tb directic.ns. On the one side it is 
claimed that it introduces another dis-
hlrbing element in the existing. con-
ttacts, and therefore Itfs likely to pre-
judice our export trade. And on the 
other hand those who are perhaps nof 
t»eclally interested in the export of 
.lOarse and medium cloth have urged 
thal a higher percentage of duty might 
h''''e been levied. When we decide 
Ob tire precise level of duties, we 
ha ... e to take into account various con-
I1derations, one of them is the existence 
of contracts. And no matter what date 
10u might select, you are always up 
19ainst existing contracts although we 
Ila ... e endeavoured to choose a date 
whlcli would interfere to the least pas-
lible extent with any uncompleted con-
tl'act. And apart from existing con-
hacts, there are the considerations 
that any export duty that might be 
lel&cted sltould be clIllable of beill8 
C!Ontinued for some time. In other 
'WOrds, it ls regarded as undesirable 
to be. p ehan«inl the level' of . export 
__ from time to time. How. the 

internatknal situation is very uncer-
tain, and the (;otton situation in parti-
cular is al&O somewhat fluctuating. 
The forecasts of the world production 
of cotton seem t.o indicate the possf. 
bilit.l of much more cotton being avail-
able during the next season than was 
t.he case last season. Internally also. 
although so far it is our intention to 
hold the price level, one has to take 
into account the vagaries of the mon-
500n 'llld consider the possible eftect 

. of a short cotton crop. So, takinl 
these and similar considerations into 
account, we thought that the level of 
export duty that we have chosen is 
adequate so far as the requirements. 
of the fisc are concerned, and that it iI 
certainly fair or more than fair to the 
t!xporter and that here is a reasonable 
po~sibi1ity ot our beoing able to hold 
thIS level for 3 long time to come dur-
ing the coming year. 

Mr .. Deputy-Speaker: 
. moved: 

Resolution 

"In pursuance I)f ;,ub-section (2) 
of section 4A 01 the Indian Tariff 
Act, 1934 (XXXII ot 1934). Parlia-
ment hereby approves of the noti-
flcation of the Government ot India 
in the Ministry of Finance (Reve-
.1lue Division) No. 51-...cu.toIN 
dated the 1st .June, 1951. by which 
the export duty on cloth, mediUlll" 
and coarse. was raised frona 10 
per cent. 4d valorem to 25 pef cent. . 
ad v4lorem, with effect from the 
date of the said notification." 

Slui R ......... ChIUar (I(a~ 
1 am glad that at least now the GQi. 
ernment bas found the necessit;y for 
increasing the dut;y aDd baa eome 10-
this Hou.'Ie tor approval of the adfob. 
tbel' bave taken in the matter. 'l'bt. 
action, however, has been very tard7. 
I feel that this action should have bee 
taken by them at least a year back and' 
this will be admitted by everyb0d:7 who 
knows 8I17thing about. this businea. 
Not onl,y was the aetlon tardy, but 
even when they took the action, theT 
have been so hesitant that the)". ha .... 
now fixed a rate of increase which 18 
so low that it is diGlcult for ODe to 
understand why it has been ftxed so 
low as that The price of the totteD 
that goes into the mlUlufacture of ~ 
and medium cloth is fixed at Rs. 1._ 
Der bndy and less here in IncUL TbJ.-
is a controlled commodft;y. The price • 
is controlled and the cotton has to be 
sold at Rs. 1,000 per kandl' aod less for 
the manufaeture of the8e IQOda. '!'be-
arne J!'lde of cotton fetehea about ... 
1.8OO-taldn« the 10 .... flcuNs·for .... 
lut few moatbl 1ft ........ aDd • 
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costs more thim Rs. 2,000 in America. 
That is to say, there is a difference of 
about 100 per cent. in the prices of 
cotton, that is to say, between the con-
trolled price ill India and the prIce 
ruling elsewhere. 

Now, what ~s being done is this. The 
local ~otton which is controlled is be-
ing purchased at the low price and 
cloth manufactured and that is being 
exported to outside countries and there 
this cloth competes with doth made. 
of cotton WhlCh has been purchased at 
Rs. 2,000 per kandy. That means that 
the difference between the two prices 
is pocketed by the manufacturers. And 
that comes to crores and crores· of 
rupees-not a small amount-and this 
fact has to be taken into consideration. 

I have raised this question several 
tims here, both in the interest of the 
consumer and in the interest of the 
State's revenues. What is manufactur-
ed out ot the low-price cotton is sent 
away for the benefit of the manufac-
turer and to that extent the consumer 
in India suffers: And he has to pay 
a higher price for the cloth manufac-
tured from the imported cotton-the 
fine and superfine varieties and things 

. like that. The coarse and medium cloth 
which is so much in demand is sent 
away oecause it is more profitable for 
the manufacturer to send it out than to 
sell it here where the price of cloth 
is also fixed with reference to the price 
of cotton· obtaining h6re. So \We are 
eutl'erinc tor want of cloth on account 
of thl! arrancement. And ae I laid we 
8Uffer because aU the profits go to the 
manufacturers who get cotton at the 
low prke in India and who send the 
cloth made of it to outside countries. 

This question, as I said, has been . 
I' raised here several times, but som~ 
~ bow or other the Government was not 

prepared to consider the matter at all. 
Ever: :ast time, I believe, it was dur-
ing the Budget session I raised this 
issue and informed the House that this 
was the ·state of affairs, but nobody 
Mems to have taken it up, much less 
tile Government, and pursued the mat-
ter.. I raised both these issues-the 
question ot the difficulty lelt by the 
consumer on account of this large ex-
port that 1s being allowed and also 

,tthe tact that large profits were made 
"·~1 manufaCturers in this country. 

Now the difference between the price 
at which this cloth-coarse and med-
ium-is manufactured here and ·what 
it would tetch outside when competilll 
with the ·prices elsewhere will be some-
where between 60 to 70 ~ cent. The 
price of cotton dllfers to the extent of 
100 per ('ent. but only 60 to 70 per cent. 
ot the price Jfoes for the price-ol cotton 

and the rest is covered by maaufadur-
ing costs. Now the:: profit to the extent 
of 60 to 70 per cent. is retained by 
the manufacturer and thIS tardy mea-
.sure proposes to take 25 p€r cent. out 
of that. - The argument advanced by 
the hon. Finance Minister today is 
two-fold: One is, he is not sure that· 
the cotton prices will stay where they 
are. The difference at present is 100 
per cent. Even supposing it goes dOWD, 
t(: what extent it will go down? I 
wOljld not suggest to him that the rate 
should be raised to 60 or 70 per cent. 
to which the rate can be raised as 
things stand at present. I would sug-
gest to him to be cautious but not 
over-cautious to the extent of putting 
it at 25 per cent. when the actual dif-
ference is 60 per cent. So I would sU8-
gest that the duty may be raised to 
40 per cent. at least. Taking into con-
sideration all fluctuations that may 
co'me aoout in the course of the year 
and also considering the other circum-
stances, I think raising the duty to 
40 per cent_ will be most. equitable both 
to the revenues of the State and also 
to the manufacturer and in a way, it 
may also help the country because pr0-
bably a little more at the doth of the 
coarse and medium varieties may be 
made available to the country. For 
all these reasons; ,I think that Gov-
ernment is quite wrong in fixing the 
rate of duty at 25 ~.r cent. I woukl 
ask them to reconsider the matter and 
raise it to at least 40 per cent. and 
thereby earn some money for the> 
cofters of tbe State and also do justice. 

Then! is a f~ in the eounb7 
that the capitalists are llaviD8 their 
own way and the GoVernment itaelf .. 
a capitalist Government. It (s tb.iQp 
like these that give a handle to theM 
accusatiODS. Why -should' GoV'enllD8lll 
be so hesitant. why should they have-
taken so much time to raise the dui7 
and then coming to this ParUameat 
to raise it to as per cent. instead of 
a very much higher duty? So I woulcl 
request the Government. while this 
notification may be approved .t pre-
sent. to reconsider the matter and in, 
the course of a month atleast, to raise 
the duty to at least 40 per cent. and 
thereby do justice both to the rountr)" 
and. to the coffers of the state and 
meet the accusation that ,is juatI7 
aimed at Government and others eon-
cerned - in the business that they are 
tavourm. capitalists over much. 

SIlrI :O ..... IaIaaI ... (Bomhq): J-
tully support the reeolution that bas 
been placed before the House bJ 1M 
hOD. J'inailce MhUster. Wblle liviq 
my support, I auodate myIteIf ....... 
17 willi the remarks -. that' haw .... 



10416, Be.otution reo ~Cli!inQ oj 7 JUNE 1951 Export Duly on Cloth 10411 

(Shri Klrandubhai Desai) • 
made by Mr. Chettiar. Thls is just an 
exampleot an unimnginative and hesi-
tant policy- of the Government of India. 
Tlaey have now come out to impose an 
additional duty of 15 per cent. 00 the 
export of cloth. It is just like boIling 
the stllble after the horse has' been 
stolen. I may just remind the House 
that immediately after tl1e Korean war 
started' nearly 60 per cent. of our good 
cloth manufactured from Indian cotton 
had been ~rted during the period 
trom AuguSt 1950 to March 1951, and 
according to my calculatioD, no less 
than a.bout 50 erores yards of cloth was 
exported during this period as rar as 
medium and coarse count was con-
cerned. According to my own infolma-
tion. the proftts made on those 50 
crores yards of cloth exported is . any-
where between 75 to 100 per cent. on 
the ex-mill price. It means 'that the 
profib made on the export of that cloth 
alone would rOlllhly amount to about 
Rs 25 crores. That is lost to the ex-
Chequer which is entitled to mop up 
a big slice fiom this proftt. Some of 
us pad. occasion in the Budget debate 
to make reference to this factor but 
as usual the Finance Minister or his 
advisers were very hesitant. It is just 

·reasonable that when in parity the 
Indian rotton prices have been ,fixed 
at a lower level, they should have 
understood it and there was no imagi-
nation required to know that the cloth 
manufaetured trl.>m the Indian cotton 
is any day cheaper than the cloth 
manufactured in any other country from 
the . cotton which was available in the 
foreign· countries. Immediately at that 
very time they should have increased 

. the duty t(l such an extent so as to bene-
ftt, the country. This would have 
given them mORey for their coffers and 
that money could have been utilized 
to reduce or to do away with the excise 
duty. It is an accepted principle of· 
modern economic thought when a p.u:ti-
eu1&" exportable indigenous product is 
{'heaper and is able to !=ompete advan-
tageously fu the foreign market, the 
exPOrt. duty obtained from that com-
modity would be utilized in subsidising 
'the indigenous consumer but it has not 
been done. Anyway better late than 
ne\"er. 

Now our Finance Minister feels that 
this raising of duty will bring to him 
about three crores and as far as the 
-cloth manufactured from foreign. cot-
ton is concerned. a rebate to the.extent 
of one cl'Qre will not be given. I . am 
very definitely of the ,,-iew that a duty 

• even on the export of cloth manufac· 
tured from 'fore1gn cotton would' ha ... e 
been also desirable because even in the 
<,loth that is exported, cloth that is 

mai;ul<ic!lIr"d ir')m foreign ("J~ 
though the profits aren.)t as 
hilJh but still, according to my 
c'stirnate, the profits are to the 

. ~x(cnt 01 30 to 40· per cent. and the 
price of tilat dlJlh .;eing higher, the 
pfI)fits also tu that extent are bound 
to be very much higher in terms ot 
money, 

I fully support the suggestion of 
Mr. Chettiar that the export dutJ' 
should have been at least, even as late 
as'today, 40 per cent. and oot 25 per 
cent. because even today, accordln& to 
m,y ini<>rmat.ion, the prOfits realized 
on the coarse and medium cloth are 
from 75 to 100 per cent. on ex-mill 
prices .. 

The Pogey of contract is always be-
ing raised in season and out of season 
but according to my information, .. 
far as export duty Is concerned, the 
genera) trade practice is that what-
ever the -export duty may be it is 
paid by the importing countries be-
cause there is always in the contrad 
that particular cond.ion. Therefore 
I fet>l that Government would. not be 
losing anything if they increased the 
duty from 25 to 40 per cent. and even 
if there is some loss to exporters, it 
will come out of the huge profits they 
hav-e made during the last six months. 

Incidentally I would like to mE'n-
tion t.hat an export duty of higher 
dimensions would also frelieve to 
all extent the anxiet" felt in the coun-
t ry regarding the supply of cloth. It 
~nou!d be rea;ised that the export duty 
en cloth was not levied when it should 
have bct'n levied, namely last Septem-
ber or Cct·ber,. There was a race 
amoung the manufacturers and the 
middlemen to export with hundred per-
cent. profit any piece of cloth avail-
able, with the result that during the 
last six months; namely from Septem-
ber to March, the country has been 
practically denuded of 60 per cent. of 
its production and that is reflected to-
day in the scarcity of cloth felt in the 
country. Thank God, the Ministry of 
Commerce and Industry, tho11lh l.te~ 
has realised the position and has sbC-
gered the ~xport of cloth to some ex-
tent. At the same time they have also 
put a sort of limit to the export of 
cloth during the year and·t\)e bon. 

. Minister has assured us that duri~ 
the next two months' cLoth will be 
w~il;ll.'!(' ~nd there will not be such 
s('arc-ity. In order to M"eate the pro-
per psychology in the country,the ex-
port duty 011 doth should nut be 25 
but .IO per ct'nt. Tn C'ondusion I sup-
p~)rt thl' action of the Fina.nce :'dinis-h'... IhOl~h it is t~I;,t~. 
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Dr. Deshmukh (Madhya Pra-
. desh): I hope I would be for-

X  given if I describe the position with
‘ regard to cotton yarn and textiles as 

thoroughly chaotic and we have all
suffered on account of these chaotic
conditions. The grower has suffered

' on occasions the millowners have suf
fered and the* whole burden has fallen
on the consumers who have been
suffering all along. It is unfortunate
that our remedies are almost always
belated. My friend Mr. Khandubhai
Desai was correct in saying that the
Government of India are trying to lock
the stable after the horse is stolen.
It should be quite apparent to every
one that when within two or three
months we have to raise the. duty to
such a level as to amount to 150 per
cent, of the original, there must have
been some error somewhere.

The (wo hon. Members who have
spoken have experience of the trade
and know what they are talking about.
•They were right when they said that
a duty of 40 per cent, not only now
but for the past year would have been
.quite warranted and necessary.

I ^vish to speak from the point of
view of the cotton grower. In this
field there are ample anomalies. The
controlled prices of short staple cot
ton which we are exporting are in the
neighbourhood of. Rs. 600 per kandy
and because we need foreign exchange
badly it is necessary to export some of
it to foreign countries. It has been
pointed out more than once that the
margin of profit is Rs. 500 per kandy. If
you take the case of cotton waste
there is such a demand from foreign
countries that the prices range be
tween Rs 1100 and 1300 per kandy.
Under the guise of cotton waste the
merchants are able to supply even the
best of cotton that is available be
cause the controlled price level is so
low. In Madhya Pradesh the maxi
mum price of Jarila cotton is Rs. 865.
If cotton waste could fetch Rs. 1300 
where is the harm if merchants bought
good cotton at Rs. 860 and sold it at
1300 as waste so as to realise a pro
fit of Rs. 440? Even though the hon.
the Minister of Finance may quarrel
with the figures of 50 or 70 crores
as profits or loss of revenue, the Fin
ance Minister will have to admit that
there have been substantial profits. I
do not think he can deny that. Very
substantial profits have been made by
the millowners on one hand and the
middlemen such as the exporters on
the other. Where has all this profit

„  come from? From nobody else’s 
pocket but that of the cotton grower.
The prices paid to him are unreason-

• ably low »as compared with the prices
we are prepared to pay to any foreign

country, from where we can get cot
ton. l have been repeatedly, asking
questions whether any cotton is obtain
able from Pakistan and every time
the Commerce and Industry Minister
has said that it is not possible to get
it, because the prices are high. What

is the difference between Pakistan cotton
and our cotton? The difference is near
about 300 per cent.—that is the differ
ence between the prices fixed and con
trolled by the Government of India
and the prices at which Pakistan cot
ton is being sold and is not available
to us. If there is so much difference
and such a big margin of profit, it is 
evident that the whole of the profits,
Both to the middlemen and the mill
owners, have come from the pockets of
the growers. Nowhere in the world
you can get cotton so cheaply as in
India.
- My friend was quite right in stigmatis

ing this action as belated. If not for
anything else, at least for deriving

. revenues for the State, the duty should
have been imposed long ago. Even
now the duty is unsatisfactory: it

. should be in the neighbourhood of 40 
per cent.

I am mostly interested in the cotton
growers. I do not see why the Fin
ance Minister should be so hazy in his
calculation. After all these textile ex
ports take place from a few definite
places and not from everywhere.
There are the shipping figures and it
would not be too much to expect Gov
ernment to find out at what rates and
prices these exports are being made.
They could also insist upon the con
tracts being - submitted to them.
They are the persons who issue
the licences and it should
not be difficult to find out what the
margin of profit is, that is, the differ
ence between the purchase price and
the sale price and what must be the
approximate profits made by the irv
dustry as well as the middleman. It
should also be possible to ascertain
the date from which and up to which

.the profits have been made and at what
rate. If that be so, it should be quite
possible to ascertain what the con
tribution or the sacrifice of the growers
has been. I hope, at any rate, at this
stage the Government will ascertain
as to what the cotton grower is con
tributing towards the profits not only
of the middleman and mlllowner but
also indirectly to the revenues of the
State. ‘ After investigating this matter
from that point of view it
should be possible for Government to
make a reasonable addition to the
price offered to the growers.

I for one do not agree with the hon.
Members who think that we must at

"V
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We have to compete with Japan and
. other countries; Japan is now return

ing to the field. In view of these fac
tors, if we raise the export duty to a
very much higher level, then there is 
the danger of disturbing the export
trade which we have only very recent
ly established. Of course, I would be
naturally in favour of raising the ex
port duty. I am entirely in favour of

.mopping up the profits that go to the
manufacturers and to the middlemen,
to a very great extent—they must be
allowed only their legitimate profit.\
So, I believe that the 25 per pent, ex
port duty on coarse and medium cloth
is today justifiable under the present
circujnstances.

Dr. Panjabrao spoke about cotton
waste and giving of higher prices to
the grower. I entirely agree that the
cotton grower is in a disadvantageous
position today. But that has also to
be looked at from point of view of the
other controlled commodities in the
country. • Today we have a controlled
economy under which we have to con
trol price's. We cannot afford to allow
prices going high, but' in fact prices
are going high and though there have
been promises from the Government
side that prices will be brought down
they have not been successful in .doing
so. And in order to lower the prices
all round we have to control cotton
prices too. I know there is a move
that cotton prices should be raised. I
say that if you want to keep the econo
my of the country undisturbed and if
you want to resist the trend of rising
prices, then the cotton prices also ought
to be controlled. Therefore, even
though it is disadvantageous to the
cotton grower it is in the best interest
of the country that these prices should

'be controlled. Otherwise the position
will be that there will be too much of
cotton growing done and we will be
deficit in cereals to a greater extent.
We are' today very much deficit in
cereals. We wanted to be self-suffi
cient by March, 1952 but today we are
told that we will not be self-sufficient
even within the next six years. We
have to import about 40 lakh tons of
foreign cereals for which we have to
find foreign exchange. All these cir
cumstances have to be taken into con
sideration when we lev^ certain duties.
And so I submit that' the levy of 25 
per cent, in the present circumstances
is quit" justifiable.

Even about the cotton waste to
which my friend. Dr. Panjabrao refer
red, let me tell him that there is an
ad valorem duty of 50 per cent, on
waste ~->tton. Even if it fetches a 
price c * Rs. 1200 or 1300 a kandi—and

I am not sure that it does—there is an
ad valorem duty of 50 per cent, on it
through which Government gets an
export duty of some two or three
crores. At the same time, at the sug
gestion of some people who knew
something about it, certain types of

' cotton waste which could be re-spun,
have been banned from being export
ed. Only such cotton waste as cannot
be used for such purpose and which
will remain idle here, to 'be  burnt
away, as was done some time back, is
allowed to be -exported. ’

In conclusion, I would say that look
ing at the question from all points of
view, looking at it from the far-sighted
point of view of the industry as such,
looking at it from the export trade
point of view, from the point of view
of establishment and strengthening of
that export trade, I believe that the
export duty that has been imposed
now is quite justifiable. It is correct
to say that we have moved in the mats
ter very late and, as was stated by
my friend. Mr. f^handubhai, we have
lost some crores of rupees by allowing
export of coarse and medium cloth
without a higher export duty, but there
is no use crying over spilt milk. We
should now congratulate the Finance
Minister that even at this stage he has
realised the position and has moved
this resolution.

I fully support the resolution that
has been moved by the hon. Finance
Minister.

Shri Goenka (Madras): I do not
want to inflict a long speech, although
the textile trade and the indus
try demand a long speech. It must
be admitted in this .connection that the
textile industry has been working in
a chaotic condition. I do not want to
repeat what my hon. friend Shri
Kandubhai Desai and others have said.
The fact, however, remains that the
coarse and medium eotmts of cloth are
now manufactured from the Indian
cotton which is a controlled commodity
and the price of which is practically
50 per cent, of the price prevailing in
other countries. Now I would like to
know from the Finance Minister defi
nitely as to what is the margin of pro
fit between the cost of production from
the Indian cotton and what is the
price which this cloth fetches in foreign

1 markets? Our information is that the
margin of Drofit is between 75 to 100 
per cent. He has. not told us in his
speech as to what his information is.

Shri C. D. Deshmukh: I said that
estimates of between 50 to 100 per cent,
have been made.

Shri Goenka: I. would like to kno’st
what is the estimate of the Govern-
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·C81rtf GoGbl' 
:meat otlDdia.· 'Many estl.n1ates have 
. been. rpade by different persoDS; but I 
, WOUld Ute· to know from the Govern-
... ~nt ·ot 'IndJ.a u. to what their in-
tOnDlltlon b' and even l( their inform a-
tioc .Js- that it is 50 to 100 per cent., ' 
I would say ~hat the proposed duty ot . 
25 per cent. b on the low side. The 
.information 01 the people who are in 
Ultttar.le is'that it is 15 to, 100 per 
~nt. ' 

w~ have had experience of the way' 
In which the Government of India. 
have been behaving in reeard to. this 
-export·· trade. We, had· the experience 
of jU,te. The export duty was levied 
aftet a ~ery long. tUne and as Mr. 
Khandubhai said the stable was lock-
~ after the horse w~s stolen away. . 
The same is the case in reeard to the 
te~Ules. There is a, clamour for ex-
port. licences....:.that nobody can dispute. 
rbe industry's main attraction is now 
'~rt . t18de and not the internal· 
trade It a an admitted fact. If that 
Is so, w~ lihould prevent it. I :sal' that 
we should levy. a duty which w1ll be 
,.s }Pfh as, to make ,it attractive for 
the mil14 to. manufacture Roods for 

, _oine consumption and the home trade 
·and ~POrt trade MlOuld be practically 
. at par in consideratiQll of the mUla for 
the· pUl'P9se of manufacture. I do not 
want .to 'ente1' Into. details. <\.11 that I 
8ulUnit .• i~ ihis that expOrt trade has 
~~ the maiti attraction of the in-

. dustry, because where there is large 
JnQney .. ther~ ; is, ~ttr~tiQq, Sinc~ . this 
large,PfOHt is due to, the controlled 
'pi<lc~ ',of cQttoQ",r submittha!; ~n. ~;. 
~,; d"ty of 4'0 per e'ent., as b~1J bee~ 
'!li(lt.s~ by Qther h9D. Mern~s here; 
'~til.· .. ·. a:-;.be lev!. '~ed by, the: GOvernment 
~_l6.dia.: Even, adnlitting ~at, ., the 

~.tb.litin,: a~ proft~ is only 50 per ·cent., E'. ",.,·.0 se 'we levxaQuty of: 40. pe. reent.,! . t .• is :still:amargin Qt 10 per' cent;, 
'tV • chis themarglh they get in the 

,'H.-~l .. ' 11 ~.f .. - -inter, 04.1 Sal.~., ... I· u.~retOre . ac'~ ;~, du~.of, 40 pe,r .eeJ)t. 18, juSt 

I ,:10 not want to 5ay much, except 
to say that since devalaation some Of 

. us ~ve been insisting on the GoY • 
ernment of India to look into the ex~ 
poti tra4e so tar as cotton aDd jute 
are. concerned and alt.boueh thq Jqok-
ed into it at a very late staae,. tile 
action they. took in the matter, ...... 
halting one, which hal cost tbiI ~ 
try an enormous fortune. . , 

8hr1'lIboatsl •• (WeSt Beapl): I 
~upport the resolution rnovedbT- _ 
han. friend the P'inance MinIIter aad 
in doing so Iendone· what has baeD 
said by my hon. friend Mr. Sball from 
Ahmedabad. There are two 8BIMIdI 

. which you ha"e to take Into' c;ooaidera-
tion. . It you want to encourace export 
trade you have to 1Ix the du~ OIl • 
particular basis; if you want that theN 
should. be less export IUJd more Jeft 
tor internal COJmimpticm. the dub' 
should be Ilxed in a cWferent. ~ ... 

At the present mOment it seems- to 
me that the shortage in the c:ounb7 
is so acute that it is impo8i.ibJe for tbe 
people to have medium and coane' 
cloth and consequently they have to 
pay "ery hieh prices, mum hjper thaD 
the controlled prices. Therefore, at 
least tor some time to come . steDe 
should be taken to see that the u:porta 
are reduced to a titinim1.lDh lmadie 
enquiries' just now and it, appears to 
me Utat the prices prevailin8 in f~ 
countries vary from country to COUD-
try. In Australia it. ia. 100· pel' cent. 
~gpel' than ~ Indian pricer. but In 
p~ ... ·tan.. it is only about _ l*" cent. 
Iiigller. If you look to BI.Jtmat whleb 
used to· import . very. larIa ' quantities 
from mdia, there ls,Qow' e' ~. ia1:&'e 
ac.cumub,tion of stock 'that' .. u.e~. 
have ione down ·considenb\Y. ~ 
tort. it is not correct to sa7 that priceiJ 
areirulinc abOut ·100. per ceIlt.· hfaber. 
ill: a ieneralway.. The)'. vaJ7 from 
Country to country." So.m the: matter 
Of ftxation of the dut71tJU have .. 
~ irito 'aecount an the8e ~ 
t~, to which, eountrt \t ~ . 
ing and what ,1OOda it Ie ~ ~ 
so on .. Ilut u lha" ~ ~ 
there a a 'veq ,biC sbortqIe m -
CQW}tr7. Of, ~ ... result~ hW* 
er' Production· thtiID ~ are r • 
But Qc)venuIlent 'should •• ...::.~ 
tline see that an .. ', coana'" 
rpedi9IU cloth that, It DCOdUce4ID .. 
country Is not anoweCl·to-' to' •. eI 
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. country may improve considerably and 
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10430 Resolution re. Raising ot 7 JUNE

(English translation of the above
' speech)

Ch. Ranbir Singh (Punjab): While
supporting this resolution I cannot
help referring to the point raised the
other day by my learned friend Shri
Amolak Chand. He observed that the
cloth dealers who used to export cloth
previously were feeling bitter as they
were not being issued licences where
as the mill-owners were being issued
the same. The reason behind the pre
sent competition between the cloth
dealers and the mill-owners is to -b e
found in the high sale prices of our . 
cloth in the foreign markets. As the
margin of profit is very wide, every
body whether he is a dealer or a mill- 
owner is desirous of participation in
this competition. Personally I have no
objection to the grant of licence to the
mill-owners because that would abolish
the agency of intermediaries. Consis
tency demands that if we want to
abolish intermediaries in the sphere of
land settlement, we should not* allow
them to remain elsewhere either. I
do not consider it to be proper to let
the intermediaries continue. Whatever
the system, it is bound to be' rendered
more and more defective with the in
creasing number of intermediaries.

I also cannot help referring to what
has been stated already by my learned
friend, Dr. Punjab Rao Deshmukh. He 
has said that on one side there is the
producer of cotton who endures all
sorts of hardships of hot and cold wea-

,  ther and the scorching sun. He puts
in the hardest labour and it is with
extreme difficulty that he can produce
cotton. It is only after enduring all
these hardships that he wants money
in exchange for the cotton that he has
produced. Here is the other- side of
the picture which has just been placed
before the House by my learned friend.
He has said,’ that trade in cotton waste
is profitable even after paying 50 per
cent, export duty. Despite all this,
could it be denied that the prices paid
to the producer by the Government are
made good by the dealer by the export
o f cotton waste alone? Does it mean
that the producer of cotton is to be 
paid at the rate of export prices of cot
ton waste? Is it the type of justice
which can be expected from this Gov
ernment? It does not end here. The
hon. Minister Shri Harekrushna Mahtab
has been faced several times with the
question of th£ non-availability o f
dhoti. Several times he has given an
assurance that a larger number of
dhotis would be produced and that the
increased production of dhotis would
actually begin from this or that parti
cular month. Several times he has
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[Ch. Ranbir Singh]
conveyed us the information that the
factories have now been issued orders
to that effect. At the commencement
of the present session, the sale price
of dhotis in the country-side . was Rs.
22 but since -then it has gone up to
Rs. 32. He is giving assurances about
the increased production of dhotis, but,
on the other side, I may tell him that
the prices of dhoti are daily going up
in the market. What is the reason?
The situation has to be controlled
somehow or the other and to control it
is solely your responsibility.

That is not all. So far as the cloth
situation is concerned, I would like you
to look back and consider the develop
ments that have taken place since
you assumed power in 1947. The
whole story will be found very strange
indeed. In 1947 cloth was under con- , 
trol. People demanded its decontrol
on the ground that so much cloth was
lying waste in the mills. The Govern
ment conceded that demand and the
effect was that cloth was decontrolled.
The prices were, however, still con
trolled. The decontrol of supply re
sulted in a rise of prices, as much as
two fold and even more. The Govern
ment were forced to reimpose the con
trol and introduce rationing. This way
the cloth control boftan to function. But
this time the prices were not the same.
I think they fixed prices at least 20 per • 
cent, in excess of the original prices.
Again a stage came when the mill- 
owners complained that a large quan- „ 
tity o f cloth was lying useless with
them and once more the control pro
visions were somewhat relaxed and
rationing was abolished. Thereafter
cloth began to be available in the mar
ket as if there was' no control. What
is the position today? It is the same
old story. No cloth whether coarse or
fine is available in the market at con
trolled rates. Not only that, the origi
nal price of Rs. 12 of a dhoti has shot
up to Rs. 32.

On the other side, my learned friend
is not in favour of increasing the prices
of cotton on the ground that that
would affect the prices of foodgrains
which are sure to rise by any such
action and that the prices, in general,
would have an upward tendency as a
result thereof. Will the hon. Minister
kindly telL us what are the prices of
cotton and foodgrains in Pakistan at
present? If you consider that your
argument has any force, why is that,
force lost when that argument is
applied to Pakistan? In Pakistan cot
ton is selling at almost three times the
prices in our country and foodgrains
too are available at higher prices than
they are on this side of the border.

Several of my hon. friends are under
the impression chat the land where
cotton is cultivated is also capable of
producing wheat or rice. The case is,
however, the reverse. We cannot grow
even long staple cotton on the land
where short staple cotton has been
grown previously; much less can rice
be produced thereon. Further, the
land where rice has been grown, can
not be utilized usefully for having even
a crop of wheat; maybe even jawar
or any other commodities are difficult
to be cultivated thereon. For every
commodity the extent of irrigation and
the kind of soil differ. The land
y/here cotton can be grown with profit,
may not be tilled usefully for the culti
vation of other types of produce. I,
therefore, want to submit one thing
with regard to the observation of my
able friend that increase in the prices
of cotton would not be a good policy
to follow. Either you arrange the sup
ply of cloth at the controlled prices at
which cotton is purchased or you per

' mit the sale of cotton also at the decon
trolled prices so that this kind of dis
parity and injustice may be removed
whereby they are not able to sell cot
ton at .prices at which the dealers can
sell even their cotton waste. This is
my simple request. '

I think that the 25 per cent, levy
fixed by you should not be too much;
I go a step further to say that even
a levy of 100 per cent, cannot be call
ed unjust. The reason is they have
made a profit o f crores of rupees by
exporting cloth to foreign countries.
This way they have harmed their own
country. Another and the best w ay
is to establish a State Trading Cor
poration which would put an end to
all sorts o f complaints heard from  time
to time, such as excess or otherwise of
cloth and the necessity o f control or de
control. There should then be no
necessity left for the appointment o f
Investigation Commissions to enquire
into the Income-tax evasion by people
who have made profits totalling to lacs
of rupees. You would not have to
face any such troubles then. The es- 
tabhshment of such a Corporation en
trusted with the work of trading with
foreign countries in jute and all other
commodities and articles, would pro
vide a satisfactory solution to all these
issues.

Shri C. D. Deshmukh: I think much
of the criticism that has been levelled
against our not selecting a higher
figure than 25 per cent, represents the
residual indignation in regard to cloth
export policy and to that extent really,
so far as the Finance Ministry is
concerned-at the moment, there is no
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responsibjlity. Adequate answers 
have been given in the' past and if 
errors have oeen committed they have 
been admItted and corrective measures 
have been takp.n. 

I think one has to considel' this ques-. 
tion or. its merits. Now, you consider 
this either on the ba:;is that you want 
exports or that· you do' not want ex-
ports. ' If you do not want any exports 
at all, certainly 'it is very desir-
able to ha ve a lEVel of' duty which is 
not 2'> per cent. but 100 per cent. or 
150 per cent. That will be a very 
effective' means of ensuring that you 
no not eollect any export duty at all. 
But when from tne point of view of 
the fisc we have an expolt duty' we 

\ have to take into account the possi-
bility of some exports being possible 
.. md bemg permitted.' . 

So far as the quanttun of export is 
concerned" I believe, now steps have 
been taken which should prove etfec-
ti9'e to ensure that only a limited 
quantity will be exported. I believe 
that out of about 800 million yard&, 
possibly about 180 or 200 million yards 
may be coarse' and medium cloth that 
would be exported for the next year 
and it milY be that there is about 50 
to 70 million yards which will be ex-
ported out of the contracts which were 
made before June. So you would save 
250 million y'ards. Once that quan-
tum IS lixed, then I do not think it is 
necessary to consider this question -of 
export duty from ,the point of view 
of what would be a deterrent level of 
export duty. 

In some of the criticism calculatiolls 
have been made which seemed to me 
to be oversimplilying the problem. 
Mr. Goenka's calculation, for instance, 
was that trre profit is certainly 75 per 

'cent. He challenges me to produce 
, figures., I am sorry I cannot produce 

figtlres ,fur the reasons given by Mr. 
Himatsingka. There are prices which 
vary for all' countries and all varieties 
and the profit margin is not a I.tniform 
mathematical figure and indeed there 
are some lines of exports, which will 
not bear any export duty at all and 
that . is the reason why varieties like 
towels and bed-sheets and furnishing 
fabrics have been specifically exclud-
ed from the export duty. If one were 
to believe the figure of 75 per cent. 
profit on everything tha~ is exported to 
any country Whatsoever, then Mr. 
Goenka may as well have charged us 
with being paI1ial. to capitalists for 
having specifically excluded towels, 
be~-sheets nItd furnishIng fabrics and 
56 on. I quote this in order to prove 
'that a great d4!al Qf thoUlht i.a' liven 
to this matter before a ftcure fa chOllQ. 
I do not claim tbat that ftcure wU1 
198 P8D 

prove riiht for' the next :dx 01 eiIb* 
IUQnths or any reasonably 1eD1thY 
pl:riod. It may be that our estimlit.. 
may be falsified, but in choosm, the 
ligure OUP. has to take into collJidera-
tion the dilemma of the exporter, that· 

IS to say the exporter has to nurse hiI 
UWIl market and it may be that a dja.. 
criminating expor~t'r will not' try to 
mak the market to the maximum ex-
tent. He may wish to keep his price. 
low in order to ensure that his ,oods 
will he in demand oyer a very lon8 
pericd. I do not like to mention 
names, but there are mills who follow 
this conservative, and yet I have DO 
doubt in' the long term, wise poliq. 
Then there is the, question of cOmpet-
ing nations. Again I do not wish- to 
mention n<lmes, but there are certain 

,competitions which are growinc, apace 
and there is not a consideration of 
merely the cotton prices, that is to 187. 
the assumption that everyone who 
manufactures cloth buys the cotton at 
a uniform price and then proceecb to 
process it at;. a uniform price. Cer-
tain nations have a distinct advantqe 
in ,the manufacturing costs or they 
may have special reasons for foregoiq 
any profit advantage and they 1Day be 
prepared to sell their goods in other 
market<;. We have to compete with 
such nations, so that once we satid7 
ourselves by direct means we are g0.-
ing to put a limit on the cloth that is. 
going to be exported.. Thus one should 
take into consideration how one ought 
to be able to maintain the export 
markets of one's choice. 

Then the next criticism made was 
tbat this action was belated. Well, 10 
the Government field, I think, all actiOD 
is somewhat belated. One has to 
(,hserve frends and make sure that 
certain definite trends are establiahed. 
teCore one takes action. It is DOt' 
speculation. It may be in private Iif_ 
or even in private business; one mil)" 
have a flair for thing.:; and take action 
and then pat oneself on the baci if 
returns turn all right or condol. with 
the shareholders if they tum out to 
be wrong. In the case of Government 
operations, there is thfs burden of -

. anxiety as to whether a particular 
action whkh is going to be taken fa 
right and that, as I repeat. inevitably, 
leads to a certain amount of delay. In 
the case of cloth export there by alIo 
been 'his consideration that at one time 
we rouId only export coane and med-
ium cloth. that is to say, our marketl 
were only a('customed to coarse and me-
dium cloth and at least we were not ~ 
custorned to sell any fine or superlDe , 
cloth and that is why in the ftnt,... 
when we started, we ~ 
oW'88lves that we bad DOW ...... a· 
portlftc cloth for. the ftnt time .... tIIat . .. 



. 
10436 R.aolutton re. !tailing 01 't J'tJd 1951 

[ShrJ C. D. Deshmukh) 
we have exported 600 or 800 nulliOll 
yards. Then came the next year when 
thin,s became easier tor our exports 
and perhaps we exported a little more 
Uran we should have done. Atter 
that, we realised that certajn circum-
stances had cll'lnged in our favour and 
-it became possible tor us to export fine 
and superfine cloth, although we were 
not quite sure that it would have a 
market. I believe, it began with a 
very low export-200 million yards. 
Gradually, now I think, it has gone up 
to 500 mlllion yards and it may be that 
w~ shall arrive at a stage where the 
bulk ot our export will be in fine and 
superfine cloth and we shall only be 
exporting coarse and medium cloth to 
the vek'y limited extent to which we 
decide .to export it. That is the expla-
nation why sometimes in tqis field 
action has to be belated. . ' 

Then reference has been made to 
profits made in the meanwhile by the 
textile mills, at least by such ot them 
as have been in a positioa to export. 
That is the inevitable consequence of 
delay. The only circum.stance that 
redeems the situation is that about 
half of these profits come back to us 
again. So we need not regard this as 
a total loss. 

Dr. Deshmukb: Are you sure of the 
percentage? 

Shri C. D. Deshmukh: Well, I think, 
with most mills, it would be very diffi-
cult not to disclose the protits from ex-
port tra?e. So I am assuming that . 
there WIll be a loss ot efficiency in 
coUection but out of this Rs. 25 crores 
I should expect that in the fullness of 
time, we might get about Rs. ten crores 
back.. They might not come this year. 

There was some reference made to 
t~ade practiceE and it being unneces-
sary for Government to worry about 
the foreign buyer. Trade practices 
differ. I was told that so far as buy-
ers in U.S.A. are concerned, the. usual 
practice was for them to contract 
themselve:l out of any liability, not-
withstanding the provisions of the Sale· 
of Goods Act. On the other hand, I 
have communications here which seem. 
to show that at least in some of' the 
newer lines of exports, it is the buyer 
who has to bear the brunt of this ex-
port duty. lahall read out one or 
two telegrams that have been sent to 
me. .' 

"Object strongly arbitrary Wl-
eth1cal measures. De1lnitely refuse 

. increase letters of eredft. Draw 
attention case your authorities 
Ders1sttna bleh-handed attitude. 

Feel all outatandin, contracts will 
be cancelled. Attention .ituattoD 
bound cause ...... " 
This does not read well; but that g., 

how it is. 
8hri T. T. K.rI,h.awHII", (Madra): 

It is only a telecram. 
8hri C. D. Deshaauklt: The .... 

here is: 
··unfavourablest impreaion 

throughout South AmerkaD 
market. Foresee all clients abstain-
ing future any further purcbala. 
Indian view lackina DlOtIt elemen-
tary guarantee execution." 

That is one telegram. Another one 
says: 

"Most r~grettable view de1lDitel7 
unacceptable since throwmg pm. 
beyond world market level Theze. 
fore cable separatejy enable you 
lodge our official protest. Under-
stand competitors adoptiI18 II8ID8 
attitude ........ and so on and 10 
forth. 

I read these· out in ordel' to draw:' 
attentIon to a real difficulty. We m87 
say that we might ignore what these 
buyers say and that they are bound to 
squeal, as Mr. Goenka said. Apart 
from any other consideration whether 
CDC should ge fair to one's buyers, from 
a long term point of view, these resil-
iences are not things to be i£nored tor 
all time. They build up an opinion; 
that spreads in the community and from 
the community it spreads to Govern-
ments and various other consequences 
follow. Therefore, it a worth our while 
to take stock ot the situation and 1_ 
wonder whether it is better to drive" 
our points home and recover another 
three or tour crores of rupees ~."d lose 
perhaps various other intafllible. 01', 
may be, tangible benefits. It is very 
difficult to put th.i.lI argument more pre-
cisely. But, the consideration is there 
and has to be taken into account b7 
the Government. 

The calculations, as I said, that have 
been made, rather assume that every-
thing would stand still. Fortunately, 

. a couple of Members supported me and"" 
lave an instance which f was tolna to . 
live, namely, that of !'.cPtian cotten. 
The Egyptian Government have redueecl 
the export duty ..the world was M.t 
purebastnc cottoD from ~em. 

SUI D ........ ~ no.. tIaat 
apply to cloth manutaetund from 
Indian cotton on wblc:h tM'd\1t7 ..... 
poqdT 
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Shri C. D. Deshmukh: It applies in 
thia .. way. Mr. Ramalingam Chettiar 
said, Eiyptian cotton is purchased at a 

I certain price, that is, Rs. 2,000 and 
, Indian cotton at Rs. 1000; therefore, the 
difterence is Rs. 1000; then 60 per cent. 
ot that is gone and there, 60 per cent. 
is the minimum profit. To the extent 
to which world coHon drops, this cal-
culation must be affected. To the ex-
tent to which Indian cotton moves up, 
thJa calculation mllst be affected. It 
both start moving together, your 60 
per cent. will disappear in a very short 
time. 

The other example which I would 
,!.ike tp give you Is ...... 

Sui Ramalln,am Chetttar: Egyptian 
cotton is not used for coarse and 
medium cloth. 

Shrl C. D. Deshmukh: I gave an 
illustration of what might happen if 
certain cotton prices were to drop: not 
only Egyptian cotton, but there may 
be other cotton. An illustration is only 
an lllustration. I am going to give 
another lllustratlon about jute. The 
hon. Membel· may say that jute has no 
-tonneC~ion with cotton. I am only go-
ing to say that when we put this Rs. 
1506 duty on, everybody said, "You are 
as usual being partial to capitalists; 
you may easily add another Rs. 1.000 
to this duty". We must have said at 
that time, that we believe in beinl 
conservative and we do not know what 
the events are going to be and how 
the Indo-Pakistan Agreement is going 
to work. As it has happened-I do 
not say it is going to happen in cot-· 
ton-jute prices have gone up to the 
extent that U.S.A. for a time stopped 
purchasing our jute goods and an 
,agitation for a lowering of the export 
duty on jute has already started. 

Shrl T. T. l{rlshnamacharl: That is 
~('ause pf st()('k-pillng in other coun-
trIes. 

Shrl C. D. Deshmukh: That may be. 
I say that various 'factors do exist and 
that possibUlty has to be taken Into 
consideration. I do not wish to over-' 

. strain this Illustration. 
That brings me to the next point 

~l1d that is the plea that was entered 
so emphatically in favour of the cot-
ton grower Xf that Dlea were to be 
accepted. of course, it would mean that 
there should be no export duty at all. 
Obviously. therefore, I take it Utat the 
hon. ME'mber naturaUy agrees with ine 
that 25 per cent. is, if at all. on the 
high side. 

DI'. Deshmukh: There is a demand 
to rais. It to 40 per r.ent. You hav., 

vilion.) Bill 
railled it to 25 per cent. There u a 
margin of 15 per cent. for'increase of 
prices. 

Sbrl C. D. Delhmakh: What I 
meant was, if the argument wu that 
cotton prices should be raiMd, in that 
case, there is no case fbr an export 
duty. The hon. Member Ls in • cWler-
ent court alto,ether. I know he had 
('ertain views on currency matlen. 
That a,ain would seem to aqua 
against any high export duty. I am 
only indica tin, the IOrt of dlDlen that 
exist in the way. All I claim .. that 
we have made an honest attempt to 
select a !evel of duty which we tbJDk 
could be maintained over a laac 
period. U we ftnd for instance, that 
the trends are such that our PreMDt 
expectations are bettered, then, there 
is nothine to stop us from recon.,der-
ing the matter although we shall have 
lost a bit. I have no doubt that ... e 
shall be. criticised again tor taldJw 
belated action. W. are in search GI 
what we reg!U'd more or less u • 
semi-permanent baaLs. 

With th~se remarks, I would com-
mend my resolution to the HoUle. 

Mr. Depui7-Spe&ker: The questlola 
is: 

"In pursuance ot sub-section (2) 
of section fA ot the Indian Tarlft 
Act, 1934 (XXXII of 1934). Parlia-
ment hereby approves ot the noti-
fication of the Government of 
India in the Ministry of l'inance 
(Revenue Division) No. 151-eu. 
toms, dated the 1st June, 1851. b7 
which the export dUQ- OIl cl~th.l 
medium and coarse,:Was r&lSt!Q 
from 11) per cent. ad ooloTem to 
25 per cent. ad oolonm, witlt 
effect from the date of the said 
notification. ,. 

The motion was adopted. 

INDUSTlUAL DISPUTES (AMBND-
MENT AND TEMPORARY PROVI-

SIONS) BILL 
The MfnJstel' of La.... (Dd 

Ja,jivan Ram): I beg to move: 
''That the Bill further to amend 

the Industrial DlsputesAct. lM7. 
And to make certain temporal'7 
provisions relatinl to PI)" and 
allowances of certain workmen. be 
taken tnto consideration." 
I do not want to make ~ ........ 

The House Ls aware that b7 a Jude-
ment ()f the Supreme Court, the awW 
of the Bank- TrIbunal was held IDnUcI. . 
Then, I ll'lI,de an aQllOUDeement ... the 
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(Shri Jagjivan Ram] 
House' that we are going to make pro~ 
visions so that the scaJes of salaries of 
the employees, as they prevailed on 
1st April 1951, will not be disturbed, 

. a~d the different allowances drawn by 
Uie employees on the I st AprIl may not 
be reduced by the employers. 

[SHHIMATI DURCAUAI in the Chair] 

The annQUllCement further ~aid that 
efforts will be made to resolve dis~ 
puteli between employt'rs and employees 
and for that purpose, if necessary, a 
tribunal will be set up. This Bill·pro-
vides for these two contingencies. This 
occasion has been availed of also to 
lay down a limit to the period of con-
ciliation to two months as it exists at 
present in the Industrial Disputes Act 
in the case of public utility iervkes. 
Provisiori has also been made for the 
recovery of arrears of the pay and 
allowances of the employees by a 
lIimpler process. These are the two or 
three importaht provisions which are 
sought to be ma0e by this short am~nd
fng Bill. The House is aware )f the 
circumstances which have led us or 
rather made it necessary for the Gov~ 
ernment to come forward with this 
short piece of legislation. I do not want 
to take up any more of the time of the 
House and I commend my motion for 
the acceptan~e of the House. 

Mr. Chairman: Motion moved: 
"That the Bill further to amend 

the Industrial Disp1ltes Act.· 1947. 
and to make certain temporary 
provision 1 relating to pay and 
allowances of certain workmen, be 
taken into consideration." 
6. P.M. 

Shrl Khandubhal Desai (Bombay): 
I support the Bill that is placed before 
the House by the hon. Minister of 
Labour, Shri Jagjivan Ram. This is 
in consequence of a particular decision 
of the Supreme Court which upset the 
awar!I giv('n by the Banking Tribunal 
and It created a very dangerous situa~ 
tlon fr?m everybody's point of view. 
The BIll has been bro1T!~ht in. with a 
view to Improve, or I may say rectify 
certain inherent implicaHons arisinO" 
out of the' judgment of the Suprem; 

. Court. For the first time the country 
has been· faced wHh the possi-
bility . of a situation which 
ml~t nrlse particularly in in~ 
dustrlal disputes' when awards are 
S!!t aside by any hillher tribtmals or 
courts ... The risk inherent in. d('aling 
with indll~trlal disputes, concerlling as 
they rlo thouianris of workers on the 
one sldp. nnd scores of industrial es~ 

_ tabU.hment::; on the other, ls, I believe 

by now apparent to the House. The 
('rdinary laws, the ordmary procedure 
and thl' normal tech.1!que of liUlation 
in the rn3lter of industrial disputes, in 
my opinion, are 110t o.n1y wldesirable 

'. but hi~hly explosive if we seek to deal 
with industrial questions in the same 
trad!tional way. The ver:! fact that 
the Government has to come before thi& 
House within two m0nths after the 
Supreme Court's dedsion to enable the 
Government to maintain the status quo 
as it obtained a's a result of the award. 
proves that th~ dElay in the matter of 
implementing industrial arbitrations' 
'decisions is highly dangerous. This 
cunclusion may be borne in mind fOl" 
the future also. Alld steps may have 
to be taken to aVjid any future .possi-
bilities of ~'uch validating Bills coming 
before the House in future. It is possi-
ble to ariwnci the pending Labour Rela~ 
tions Bill which 'vill be con:;idered by 
Parliament iri it~ next session in such 
a w:,.y that it may not happen. In that 
Bill sufficient proviSions should be 
made so that as far as possible appeals 
are reduced to the minimum extent, 
only necessary to be in accQrd with the 
Constitution. 

I may just tell the House that there 
are· sonic cases of induskial disputes irA 
the States of Bihar and Bombay which 
\\Iere rciencd to the Industrial Tribtmal 
by the respective States. But in the 
first place tile employers challenged 
the very vaPdity of those references. 
They went through various courts on 
the plea that it was ultra~viTes of these 
Governments to refer these disputes to 
arbitration. The High Court, in both 
the cases. decided that it was intra-
vires of the States and the States were 
entitled to refer the dispute to arbitra-
tion. Then the employers, with the 
advice of lawyers-they always get 
any advice on payment of fees-:baw 
come as 'far as Delhi and to the 
Supreme Court. in appeal aeainst High 
Courts. Fortunately in one case-the 
one in Bombay-the Supreme Court has 
held that reference was It"gal. I do 
r:ot know what may happen in the 
case of the Bihar Appeal. The House 
will be surprised to know what hap-
pened in the Bihar case. The question 
has been reft>rred by the Bihar Govern-
ment to arbitration, that is to SU. the 
adjUdication of the Industrial Tribunal 
about nine or ten months back. Pro-
ceeciin,'?s. could not continue because an 
injunction was served and the Tribunal's 
work came to a standstill. When the 
decision will he reached that the mat-
ler ('1m be f('rt'rred to the Tribunal, 
only then will t~ Tribunal be selzed 
or this qU('stion. And one does not 
know what time that will ~e. 

After all the country has to make 
a choi~. It sh9Uld either follow tbe 
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law ot the jungle to pr~vail between 
industry and the employees, that is to· 
say, the law ot direct action. Or they 
have to evolve- a ma('hinery or system 
Wilkh is quick, prompt and without any 
unnecessary legalistic techniques. If it 
is-the othet way, then I am very doubt-
ful about the future of the whole indus-
trial peace iu the country. An oppor-
tunity has been taken ill this Bill to 
say that conciJiatitJn proceedings should. 
be completed within two months. This 
is a very healthy and salutary sug-
gestion. But there is just one matter 
to which I would like to invite the 
attendon of the hon. Minister of 
Labour. In this 'Bill it has been pro-
vjd~d that in a future tribunal that 
may be appointed, a banking expert 
may he included. Well, I do not mind 
the inclusion of a banking' expert, be-
cause I know that some of the awards 
that have been given by tribunals were 
found ,by both parties to be incapable 
of being implemented, because on the 
tribunal there were only judicial people 
who had not sufficient experience of 
industries. And so I say this is a 
healthy provision to have 8 banking 
expert on the tribunal. But along 
with such nn expert, I suggest. that 
there should be a person who knows 
the labour problems also. Unless you 
include such a per:son also, I am afraid 
that the decisions are likely to be' not 
only unfavourable to the employees, 
but they would not create the confi-
dence that is necessary, among the em-
ployees. And therefore I suggest that 
along with the expert on banking mat-
ters, a person who knows labour pro-
blems should also be included: 
, With these words I support this Bill. 

.11 is a small Bill and I need not ex-
patiate long on it. I would only repeat 
that we should not now torl{et the cost-
ly lessons that we have learned as a 
l'esult of this particular matter or 
particular judgment and in order to 
avoid, future difficulties, bring neces-
sary amendments in the Labour Rela-
tions Bill that is pendinJ. before Parlia-
ment. , . 

8hri VellkataramaD· (Madras): In 
so far as this Bill seeks to validate the. 
award of the All-India Industrial Tri-
bunal for banks in respect of wages 

, and allowances, I am in whole sym-
pathy and agreement with the provi-
sions of the Bill, YQu are aware that 
a v£'ry coinpetent Tribunal was appoint-
E'd to go into the· question of wages, 
allownnc~s. conditions of s(.'1'vice etc. 
of thg employees in the banks and that 
award, which after a great deal of 
deliberation spread over nearl.v a yeat· 
or more, was set aside by the .Supreme 
Court on a technical l!'Ound that one 
~f the members of the TrIbunal dJd 
not sit during certain fltaBes of the 

ellquiry and ultimately sianed that re-
port after his resumption oC his duti ... 
<.IS a member of the Tribunal. It may 
be all right for lawyers to ~ the tech-
nical error in it and to say that such an 
award is vitiated by the absence ot a 
member of the Tribunal but to the 
labourers, to the employees in- the 
!>everal bank3, it came as n rude shock 
because they said that the dispute be-
tween the ernployeeli and the employen 
did not unfortunately relate to the 
qUe'!>tion whether Mr.' Chandruekara 
Ayyar sat in the Tribunal or not but 
it related to something else viz .• waaes, 
clearness allowance and condition. of 
~erviC'e etc, and why should the award 
be set aside on the question of a mem-
ber sitting at the time and not slttm. 
at another time while there!s dearly 
lIO CAse whatsoever for setting Ilside' 
the award on the merits in relation to 
those item.i in dispute. The Govern-
ment have done VE'ry well indeed and 
I nm sure they have earned the gratl .. 
tude and thanks of the thousanct. ,of 
bank employees in ('oming torward to 
validate the award and not stickiOC to 
the t.echniculity that the award bas 
ceased to be valid. 

The Government to-day, so far as 
labour admittistration goes, bas showed 
itself to be very resPQnsive to the gen-
eral opiniOJ: oi the bank employees In 
this regard and at the recent confer-

. ence of the hank employers and em-
ployees, when the suuestion was moot-
ed that GO\;ernment should validate 
the portions of the- award relatiDJI to 
the conditions of service, Government· 
readily agret'd and it was, I must sq 
in fairness to the employers, tbe banD. 
accepted by them also. Tbereloft In 
so far as this Bill seeks to validate 
those portions of the award of the All-
India Industrial Tribunal for banks, It 
has the united support of the employers. 
employees and the public in this OO\,JD-
try. 

But I, am rather disturbed by a sub-
, sequent pl'ovision in this Bill and ,that 
relates to the appointment of a person 
who is a specialist or who has eXPerI-
ence in banking or insurancew'hen-
ever there is a dispute relatiq to 
banking or insl1rance. To a Judicial 
mind this will result, you will &«ree, 
in weighting the scales in favour of 
the employers. A specialist in bank-
ing and insurance, if he is appointed .. 
a member of the Tribunal, will c~ 
A certain amount of bias In favour of 
the employers because he would laqely 
be drawn fl'Om that class and to that 

. extent I am quite aPl)l'ebenslve thflt 
the Intere..,t of the employees wllllUft'er, 
There are provisions in tW lDduItrfal 
Disputes A('t ibeU Wltlch can lie· tn-
voked to CUard apinst ~ 1JIII'tUIDOo 
~ble dedsior. ot a slop lUCIIt who ... 
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[8brl 'Venkataraman) 
flO acquaintance ~ither with . ~ankil~g 
or insurance or. with the conditions 10 
industry. Unfortunately that provision 
has not been used at all or if it has 
beE:n used, it has been <used SQ sparin,-
ly th4t it has not borne fruit. ' That IS 
sub-section (5) of section 11 which lays 
that with the consent of parties to the 
dilpute"Ja court or a tribunal may, if 
it 80 thlDks fit, appoint one or more 
persons as assesors to a4vise t~e court 
proceedings. Wherever there IS any 
point of technicaUty to be cleared, 
wherever certain information has got 
to be gathered, it is quite open to the 
1ribunal to appoint assessors, one from 
the employers and one from the em-
ployees to assist them in the disposal 
of the matter in dispute and that would 
have yielded the best results. During 
my recent visit to those countries where 
compulsory arbitration has been very 
successful, I found that almost every 
case in which there was an industrial 
dispute, parties were represented by 
the a!sessors--the employers send one 
representative and the employees send 
another-and it is ~ court consistin& 
of one judge and two assessors that 
disposed of every matter. Now if that 
is resorted to, there would be absolutely 
no necessity for having the provision 
as is now contemplated under this Bill. 
I may also say that the employees will _ 
feel that this provision.is more or less 
inserted to weight the scales of judg-
ment of the court against the employees 
and in favour of'the banks and insur-
ance companies. 

This is not a new provision. This 
was introduced in the Select Com-
mittee on Labour Relations Bill and 
there was a 'very bitter controversy 
and the motion in the Select Committee 
was carried by a narrow majority of 
one. Opinion on this matter is so divid-
ed that it would not be fair to the hon. 
Minister himself to rush this provision 
in this Bill which is now taken up just 
for the purpose of validating certain 
prevlous proceedings. A controversial 
matter ought not to be taken and rush-
ed in this manner. Let us discuss this 
fully when the Labour Relations Bill 
is taken up, let us hear the pros and 
cons of having this provision at all,' 
let us then decide whetRer it is proper 
and just that a specialist in banking 

. and Insurance should be sitting as a 
member of the tribunal. . 

r would also endorse in this con-
nection the suggestion of my friend 
Mr. Khandubhai Desai that whenever a 
person who' is considered. to be • 
specialist in banking or Insurance fa 
appoInted to sit as a member of the 
trl~unal, another. person who is well 
versed or experienced In labour pro-
bleUllmaU alSo.1t .. a member et the 

tribullal. Otherwise -r am afraid the 
scales will be weighted .galOlt 'the 
employees and whether It 1. wellht-
ed oruot, I do Dot C~J 
lhe impression would be ereatea 
which is something worse than the 
actual thing. In no field of Ju4iclU 
activity is the dictum that justice thoul4 
not only be done but must appear tg 
be done, more necessary than in Indqa. 
trial disputes. We are not concern..t 
with individuals, we are not concenw4 
with the rights of particular memben 
but we are here concerned with the 
classes of society and If there we do 
not create a proper atmosphere, we 40 
not have the proper conJldence amODl 
the parties that justice is going to be 
done, the institution itself will fall. I 
will appeal very strongly to drop th1a 
provision or alternatively accept the 
other amendments which I have given 
that whenever a specialist in banldnl 
or insurance Is appointed u a mem-
ber of the tribunal, there should be 
another person who is well verse4 In 
labour problems and who should alt 

. as a Member of the Tribunal. 
I have -only one more small matter 

to refer to, that is, with regard to 
clause 5 where the period ot concilla-
tion Is limited to two months. I con-
sider that the period of two months 
is too long for concillation. In fact 
the Labour Minister himself bas 
.agreed that a conciliation oUMbt DOt 
to take more than 15 days. When we 
are trying to change the law, wb7 not 
change. it for better and set the pace 
so that when we take up _ the Labour 
Relations Bill, we may reduce the 
period of concillation to not more thaD 
two weeks. I know in the name or 
conciliation, proceedings are. belna 
dragged on for months an4 months an4 
I am anxious that the conciliation. In 
order that it may be fruitful, abould 
be as quiclt as possible. If a matter 
carinot be settled within two weeb. t 
am quite positive It will not be aettlecl 
even in two years. The necessary 
frame of mind does nof last longer than 
two or three weeks. I would appeal to 
the Minister to see whether he eannot 
reduc!! the period-at. any rate let bJm 
at least have it In mJnd when we con· 
sider the provisions relaUnc to the 
Labour Relations Bill . 

I give my qualified support to this 
Bill and I urge that provlslon retatlna 

. to appointment of the speclaUst be 
dropped tor the present In a meuure 
which Is prlmarlb intended to vaHdat. 
certain award and not Intended to cover 
a widel' fteld. 

Mr. CbInBaa: .ron Mr. -...... 
bellns. I would ask him to ftDbh II" 



lowe lndatri4l DllPUte' (A'mend- '1 JUN. 1951 Motion. reo Delinritaticm OJ l&ui 
.1Mnt CJncI T.mporaTlI Con.tiNmcie. OrcteT.1961 

Pro\1iliOn.) But 
lIJ,lee<'h by 13-25 P.M. as I want fivc 
minutes for aSKin, Members to move 
their amendments. 

Sbrl Sldbva (Madhya Pradesh): I 
am not ,oin" to take more than five 

. minutes. 

'" 1m : ~moh'l ~ , 4" ~Cfi .. 
~ 't,gon ~ ~ I wr 3l'('T 

~~ &.1 f<F lf~ ~iI" an~ ~~ \ Of.if 

ifOJi 1f~1{ ~Jfr Hi I 
[Sbrl Bhatt (Bombay): Madam, on a 

!lOmt ot information, do you wa~t all 
thil! tc be finished by 6-30 P.M. today?] 

_ ~ ~~" : lfQ: 3flijf ~ ifi( 

~ ,14. f'r;r~ (f0Ji ~cl{ ~) ijfrlf'fT 
aiR ar~T( 3frcrrjlf'fl~r g~ a-r ~~ fcr{:S ~ 
fi«'~i{ {disoussion) ~ flll,{ 

~. twf I 
[Mr. Cbalrman: It wi:l1 finuh by 2i 

minutes past six in the evening today 
and. if necessary, discussion I)f this Bill 

. will be resumed tomorrow.] 
8brl Sidbva: I rise to support this 

Bill as it stands with all its clauses. 
I am really glad that the han. Minister 
has brought forward this Bill in view 
of the unfortunate situation created by 
the Supreme Court by rejecting the 
award on sO,me technical ground. 

Dr. Deshmukh (Madhya Pradesh): 
Rejected by the Supreme Court ruling. 

IJar! Sidbva: I lupport particularly 
the appomtment of a banking expert. 
After all we are talking of mixed ecorio-
my, mixed benefits to the industrialists 
as well as the workers. This particular 
Bill is for the benefit of the workers, 
namely, the clerks for whom I have 
always had sympathy in my life. The 
industrial workers have their unions 
throUih which they can voice their 
,rievances and have them redressed. 
The clerks I1ave no such organisation. 
It is only now that they have come into 
prominence and I am glad that their 
interests are safeguarded here. 

At the lame time the banks are not 
only· meant for workers but for the 
business classes as well. While I have 

-I every sympathy for the worken, the 
workers must also «droit that it is in 
the interest of a balanced economy of 
the. country to see that business does 
not suffer. After the banking award 
businessmen have been complainint _ 

. that the banking hours on Saturdays 
are .uch that practically no business 
could. be done after e1eveQ o'clock. The 
banJat opeD a' l~ A.JI. uad ... Jaalf 

au hour no cheques are accepted. 1 
put a Question the other day to the 
Minister of j'inance. 'Ibis is a matter 
of very ireat irpportance: At present 
the banks sutler, the busiaessm~n suiIer. 
because they cannot cash theirch~\lea 
until the !oHowm/l Monday. The .'in-
ance l\Ilinister admitted this state of 
affairs and said that he would take 
steps to see that this matter is reme-
died. At that tIme tbe award wu 
not disturbed. But on the next occa-
sion wnen the awaTd had been disturb-
ed I put another Question. The Fin-
ance Minister said that now that the 
award had been disturoed by the 
Supreme Court he would see that this 
particular difficulty experienced by 
businessmen is rectified. 

As is well known I have my whole-
hearted sympathy for the workers, 
particularly this ciass of worken. 1 
hOpe the hon. Minister will bear this 
pomt in mind and place it before the 
conciliation board so that with re,ard 
to business people who suffer on Satur-
days sufficient provision shall be made. 

. ProlJably trom that point· of· view the 
hon. iVlmister has put ,41 this expert on 
banking. I have no quarrel wltb Mr . 
ri.handubbai Desai jf he wants a labour 
expert put m. I entirely agree with 
him, that if one expert is tilere an-
other expert can also be there. But 
it must not be of one class of people. 
Banking is not meant tor one claSs of 
people only. Therefore I would request 
the hon. Minister to place this point of 

. view of the business people before the 
board. I am supporting the worltinc 
classes but I do so in the interest of 
everyone. 

Mr. Chairman: 1 suppose this 
speech may be taken as tne last one 
on the motion.· (lion. Members: No, 
no .. We want to speak) Then tbe 
debate will continue tomorrow. 

MOTIONS RE. DELIMITATION OF 
CONSTITUENCIES ORDERS 1951 

-Contd. 
Mr. Cbainaaa: I will now call tbo8e 

Members who did not move their 
motions at 4-30 ,.M. in rqard to the 
Delimitation Orders laid on the Table 
on the 18th May, 1951. 

BoMBAY ORDg 

Slid KUIIlblaar (Bomba)'): 1 be to 
move: 

(For text of the motions .ee A.PIJIPdix 
~I1I, Annexure No. f) .. 

Mr. CbaInIaa: I Will IlOW uk .... 
Members to move their motfGoa OlD a. 
.~umption lb.t tbe,y baft . ~ 
Ilftll aoUee. 
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MADRAS ORm:R 

Sliri AJacesan (Madras): r belr to 
move: 

(For text of the motion:; .~ee Appen-
lUX XXXUI, Annexure No.4) , 

Shri R. Subramanian (Madras): I 
b£'g to move: 

(For text of the motion:; see APPCll-
dix XXXIII, .Annexure No.4) 

Shrl Jhunjhunwala (Bihar): I have 
given notice of "an amendment to an' 
amendment. 

Mr. Chairmall: If the hOIl. Member 
wants to move it he can, subject to tbe 
orders of the Speaker with regard to 
its arimissibility. But is this particular 
8mendmt'nt with regard to West Ben-
gal? 

Shri JbuDjhu~wala: Yes, it is. 

Mr. Chairman: I am afraid the 
t; me has already la[)seu and it C8!lnot 
lJe moved. 

The House then adjourned till Hall 
P(Jst Eight of the ('lock on Friday. tile 
8th. JI/n'e. 1951. 




